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The apchantLéggt-ie*aed for 3 non-
promotiop to the cadre of IAS in terms of
his  selection for such promotion.
According to applicant, he was deprived
for the said promotion only due to the
arbitrary and illegal action on the part of
the authorities in denying him tlie
integrity cerhﬁcate though there 18 10X

son mthholdmg xk the said
certificate. No proceeding was pending nor
any éilarge sheet was issued to the
appﬁcmt. The applicant could not have
been deprived of his promotion to the IAS
cadre at least for the vacancies available
for the year 2 02. Aggrieved by the said
action, the applicant has
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It is submitted that name of the
learned Counsel for the Applicant has
been shown wrongly in the cause title. The V
Registry is directed to show the correct
name of the learned Counsel for the
Applicant in the cause title in the next
date.

Post on In the
the
Respondents is at liberty to file reply

19.10.2006.

meantime, learned Counsel for

statement, if any..
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' Ms.U.Das, learned Addl.c,G,S,C.
submits that respondent NoS. 1 & 2 Rxse
have ‘already filed reply_stateﬁent.

‘'Mrs .M.Das, learned Govt. advocate,

state of Assamg submits that reply

" “stateiient on behalf of 3rd respondent
~wil} be filed during the course of the-
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day .

Mr-D.K.Das.'learned counsel for
the applicant wanted to tine to file
rejoinder. et it be dones.
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Post on 14.12.2006.

vice«Chairman

Mr.D.K.Das, learned counsel for
the applicant Babmits that he has
filed rejoinder today. Let it brought
on record, if it i& otherwise in ordeir=

post on 16.1.2007,

Vice-Chairman

Post before the next available Division
Bench.
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Due to personal inconvenience
applicant

could not be present. post before the
Division RBench.
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None appeors for the Applicant nor the
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Call this matter on 17.06.2008.
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_Member (A)

Heard Mr D.K. Das, learned Counsel
appearing for the Applicant, Ms U. Das, learned

Counsel the Public Service,‘
Commission, and Mrs M. Das learned Advocate

for the State of Assam, and perused the

for Union
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" CENTRAL ADMINJSTRATIVE TRIBUNAL -

. GUWAHATI BENCH, GUWAHATI

Original Application No. 63 of 2008

Date of Order: This the 20™ day of June 2008

The Hon’ble Shri M.R. Mohanty, Vice-Cha.irm 9&

The Hon’ble Shri Khushiram, Administrative Member

Shri Pradip Kumar Das, son of
Late Dwijendra Kr. Das, resident.
of Ananda Nagar, Guwahati-G,
Assam.

By Advocate Mr D.K. Das

Md. Allavddin,
Secretary, Personnel Department,
‘Assam, Dispur.

- Versus-

The Union of India, represented by the
Secretary to the Government of India,
Department of Personnel and Training,
New Delhi.

The Union Public Service
Commission represented by its
Secretary, Dholpur House,
New Delhi.

The State of Assam, fe.presented by the
Secretary to the Government of Assam,

, Department of Personnel Dispur,

Guwshati-6.

Longki Phangcho, -
Commissioner of Excise,

- Assam, Guwahati.

h joy Chandra Goswami,
Secretary, Health Department,

Asam, Dispur.

Mahat Chndra Brshma,

Secretary, W.P.T.B.C, Department,

Assam, Dispur.
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14.
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15.

By Advocates Mr M.U. Ahmed, Addl. Standing Counsel for the
Union of India; Mrs M. Das, Government Advocate, Assam
and Ms U. Das for UPSC.

(&%

Seikholien Thadon,
Managing Director,

Assam Financial Corporation,
Guwahati.

" Rebendra Kumar Das,

Secretary, S5.A. Department,
Assam, Dispur.

Bhaba Gogoi,

Director,

Panchayat Development, 6™ Mile,
Guwahati.

AB. Mohammad Eunus,

~ Managing Director, STATFED,

Guwahati.

Balendra Basumatary,
Joint Secretary,
Forest Department,
Assam, Dispur.

Subhash Chandra Longmailai,
D.C. Chirand, District Dhaligaon.

Syed Iftikar Hussain,
Principal Secretary,

N.C. Hills District Council,
Haflong.

Rafique Zaman,
Joint Secretary,
Assam Secretariat,
Dispur.

Rafique Zaman,
Joint Secretary,
Assam Secretariat,

" Dispur.
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Manoranjan Mohanty,

ORDER

The case of the Applicant, as disclosed in the Original
Application filed under Section 19 of the Administrative Tribunals Act,

1985, is as follows;-

In the year 1977, the Applicant was selected by Assam
Public Service Commission to be 'a, member of Assam Civil services

and was appointed to the said Services and, in course of his said

- employment; he held a number of responsible posts and discharged

his duties all along to the hest of his ability and without blemish. At
the time of filing of the present Original Application, he was holding

the post of Joint Secretary to State Govt. of Assam in Soil

- Conservation Department. On being within the zone of consideration

for promotion (to the posts figuring in the Assam Segment of Assam-
Megﬁalayaaﬂadre of the Indian Administrative Service), the case of
the Applicant was placed before the Selection Committee constituted

by the Union Public Service Commission for the purpose of filling vp

‘c:f the vacancies (identified in the said IAS cadre) for the year 1998,

1999, 2000 & 2001. The Selection Committee in its meeting held on
09.04.2001, prepared separate select riist:s for each of the said years
and, by Notification under Aannexure-1 dated 27.08.2001, the Govt. of

India published year-wise select lists; wherein the name of the

-Applicant was figured in each of these lists prepared for the years

1904, 1909, 2000 & 2001--. 1t was, however, indicated that inclusion of
the .name of the Applicant was subject to clearance of the Disciplinary

Proceeding pending against him. A Disciplinary Proceeding was
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initiated against him with the issuance of the charge sheet on
16.02.2000. 1t is the case of the Applicant that since there were no
charge-sheet [in any Departmental Proceedingl against him during

the years 1998 & 19096 [and even by 1st day of January of 2000}; he

could not ‘have been denied his due appointment [by way of

promotion} to the cadre of 1.AS. against the vacancies for the years
1998, 1999 & 2000. After he was superseded by his juniors (in the
matter of getting promotion to JAS Cadre), the Departmental
Proceeding in question was closed by an order that was issued by
State Govt. of Assam under Annexure 2 dated 16.07.2002 i.e. a(f‘t:er 2
years and six nj:'onths of initiation of Departmental Proceeding. It has
been élleged by the Appiicant that, with an ulterior m‘o!;ive‘, the charge
sheet was drawn on 16.02 .2600; just to deprive him to get the
promotion and in order to benefit his juniors/vested interest.
Apprehending that he may, again, be deprivéd of the promotion (¥o
IAS) of the year 2002, the Applicant made a representation under
Annexure-3 dated 3.8;05.2004 to update his papers to be placed before’
the Selection Board. Select list, as against the 8 vacancies of the year
2002 (of Assaxn Segment and Assam Meghalaya Joint Cadre of 1AS)
was notified by the Government of India under Annexure-4 during
May 2004; wherein the name of the Applicant figured at SiNo.1 of the
Select. List and it was also disclosed therein that inclusion of the name
of the Applicant was provisional for ﬁrant of integrity certificate from
the State Government. of Assém‘. It is the case of the Applicant that
PIL No.23 of 2002 that was filed (in the Hon’ble Gauhati High Court)

during 2002 became the reason for the State Government, of Assam

not to grant _'In-tegirity Certificate’ in bis favour and that the said PIL
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No.23 of 2002 was virtuailjf dropped by an order dated 22.02.2005;
the text of which reads as under:

“Heard Mr. AS. Choudhury, learned senior
counsel for the and also Mr. AM. Mazumdar,
- learned senior counsel for the respondent.

It appears that the grievance of the petitioner
stands redressed by the further orders passed by the
Government. Accordingly, no useful purpose will be
served in keeping this PIL any more pending in this
High Court.

This PIL stands disposed of accordingly.”

It is the case of the Applicant ﬁha_t_despj};g‘ the dropping of the

proceeding (PIL No.23 of 2002) on 22.02.2005 in the Hon’ble High
Court, no steps were taken to promote him .{ff;QII.AS Cadre) as against

the vacancies of the year 2002 (for he was recommended under

‘Annexure-4-of May 2004) and, in the said premises, the Applicant

submitted a representation under Annexure-6 dated 30.06.2005- and,

finally, approached this Tribunal with the present Original Application ‘

[filed on 08.03.2006] with the following prayers:-

"8.1 To direct the Respondent authorities to promote the
- applicant as per his position as obtained in the select list
- prepared for the years 1998, 1999 and 2000 for promotion
to the Assam segment of the JAS of the Assam-Meghalaya
cadre with retrospective effect with ail consequential

.. benefits including salary, seniority etc.

8.2 Alternatively direct the respondent suthorities fo
promote the applicant as per his position as obtained. in
the select list prepared for the year 2002 for promation to
the Assam segment of the IAS of the Assam-Meghalaya
cadre with retrospective effect with all consequential
- benefits including salary, seniority etc. :

8.3 Cost of the applicstion.

8.4 Any other relieffreliefs that the applicant may be
entitled to.” -

——



2. By filing a written statement, the Union Public Service
Commission [Respondent No.2) has disclosed as under:-

“..that the Union Public Service Commission
discharge their functions and duties assigned to
them under Article 320 of the Constitution. Further,
by virtue of the provisions made in the Al India
Services Act, 1951, separate Recruitment Rules
have been framed for the IAS/IPS/IFS. In pursuance
of these Rules, the IAS (Appointment by Promotion)
Regulations, 1955 [Promotion Regulations, in short}
have been made. In accordance with the provisions
of the Promotion Regulations, the Selection:
Committee presided over by the Chairman/Member
aof the Union Public Serwvice Commission, makes
selection of State Civil Service [SCS, in short]
officers for promotion to the Indian Admmxstratwe
Service.” :

. .that in terms of Rule 4[2] [h] of the IAS
P {Recrmtment] Rules, 1954 read with Regulation 5{1
- of the IAS [Appointment by Promotion] Regulations,
1955, the Central Govt, in consultation with. the
State concerned, determines the number of posts
for recruitment by promotion of SCS officers of the
State to the IAS during the particnlar year.
Thereafter, the State Government forwards a
praopasal to the Commissien alang with the Seniarity
List, Eligibility List [up to a maximum of three times
. the number of vacancxes} of the State Service
Officers. | ___Certificates,  certificates
regarding dnsmphnarylrrammal proceedings,
~certificate regarding communication of adverse
remarks, details of penalties impesed on the eligible
- officers etc. and complete ACR dossiers of the
. eligible officers.”

“The above documenl;s received from fhe State
Govt. are examined by the  Commission for
completeness and after the deficiencies have been
resolved and reconciled, a meenng of the Selection
Committee is convened for preparing the Select List
for promotion to the [.AS. As per Regulation 3 of
the said Regulatmne, the meeting of the Selection
Committee is presided over by either the Chairman
or a Member, UPSC.”

_ Jn accordance with the provisions of
Regulatmn 5{4] of the Promotion Regulations, the '
afaresaid Committee duly classifies the eligible
State Civil Service officers included in the zone of
consideration as ‘Outstanding, "Very Good’, ‘Good"
ar ‘Unfit’, as the case may be,.on an overall relative

- assessment of their service recerds, Thereafter, as
per the provisions of Regulation 5[5} of the said

e



Regulations, the Selection Committee prépares a list
by including the required number of names first
from officers finally classified as ‘Outstanding’, then
from amongst those similarly classified as Very
Good’ and thereafter from amongst those similarly
classified as ‘Good’ and the order of names within
each category is maintained in the order of their
respective inter-se seniority in the State Civil
Service.”

“...Further, the names of the officers whose
integrity certificate is withheld by the State Govt., or
against whim there are disciplinaryfcriminal
proceedings pending are inclided in the Select; Lists
provisionally in accordance with the provisions of
proviso to Regulation 5{5].

“...As pér the provisions of Regtﬂation 6 and 6-
A, the State Govt. and the Central Govt. are required
to furnish their observations on the

recommendations of the Selection Committee. After

taking into consideration the observations of the
State Govt. and the Central Govt. and the requisite
records received from the State Govt., the
Commission teke a final decision on the
recommendations of the Selection Committee with
or without modifications in terms of the provisions
of Regulation 7. Thereafter the Govt. of India,
Department of Personnel and Training, appoints
officers included unconditionally in the Select List
to the IAS during the validity period of the Select
List.” :

In the said written statement of the UPSC/Respondent

No.2, it has also been disclosed as under;-

“...that Selection Committee Meeting for
preparation of Select Lists of 1998, 1999, 2000 &
2001 was held on 09.04.2001 for 02, 04, 04 and 02
vacancies respectively. The State Government, vide
letter dated 05.01.2001, had informed that
disciplinary proceedings were pending against the
applicant, Shri Pradip Kumar Das. ‘On an overall
relative assessment of the service records, the
Selection Committee assessed as Very Gaad’ for all
the aforesaid years. On the basis of this assessment
the applicant, Shri Pradip Kumar Das had been
included at S. No.2 in all the aforementioned Select
Lists provisionally _subject to  clearapce  of
disciplinary proceedings pending against him as per
Reg.5(8) of the Promation Regulations. The
Commission approved the Select List of 1998, 1999,
2000 and 2001 vide letter dated 26.06.2001.

-
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Y mreeee that the Govt. of Assam vide their letter
dated 08102002 forwarded a proposal to the -
Commission for making inclusion of the name of Shri
Pradip XKumar Das as unconditional in the Select
Lists of 1908, 1999, 2000 and 32001. The
Commission examined the proposal and observed
that Regulation 7(4) of the Promotional Regulations
lays down the following:-

“7(4) The Select List shall remain in force till
the 31* day of December of the year in which
the meeting of the Selection Committee was
held with a view to prepare the list under sub-
regulation (1) of regulation 5 or up to 60 days
from the date of approval of the Select List by
the Commission under sub-reguiation (1) or as
the case may be finally approved under sub-
regulation (2) whichever is later.

- Provided also that where the select list is
prepared for more than one vear pursuant io

the second provisc to sub-regulation (1) of
regulation 5, the Select Lists shall remain
force till the 31* day of December of the year
in which the meeting was held to prepare such
lists or up to 60 days from the date of approval
of the Select Lists by the Commission under
this regulation, whichever is later.
Provided that where the State Government has
forwarded the proposal to declare a
provisionally included officer in the Select List
as ‘Unconditional’ to the Commission during
the period when the Select List was in force,
the Commission shall decide the matter within
period of ninety days (amended as 45 days
w.edf. 13.10.2005) or before the date of
meeting of the next Selection Committee,
whichever is earlier and if the Commission
declares the inclusion of the . provisionally
included officer in the Select List as
unconditional and final, the appointment of the
concerned officer shall be considered by the
Central Government under regulation 9 and
such appointment shall not be invalid merely
for the reason that it was made after the
Select List ceased to be in force.”

“In view of the above, the State Government were
intimated vide letter dated 09.12.2002 that as the Select
Lists of 1998, 1999, 2000 & 2001 for promotion to the IAS
of Assam-Meghalaya Joint Cadre were prepared by the
Selection Committee at its meeting held on 09.04.2001
and approved by the Commission. on 26.06.2001 the
validity period of these Select Lists had lapsed on
31.12.2001. Since the proposal of the State Government to

make the inclusion of Shri Pradip Kumar Das
| | IS
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unconditional was made vide Jetter dated 08.10.2002 ie.
after the aforesaid Select Lists had already lapsed on
31.12.2001, the name of Shri Pradip Kumar Das could not
be made unconditional as per the provisions of the
Promotion Regulations, '

“ e that the Govt. of India determined vacancies for
2002 and 2003 as 0B and ‘Nil’ respectively. The Stale
Government, vide letter dated 03.09.2003, furnished a
proposal to convene a Selection Committee Meeting. Vide
their letter dated 17.12.2003, the State Government

 informed that they were unable to certify the integrity of

Sh P.X. Das. The Selection Committee meeting which was
held on 29.12.2003 considered the applicant, Shri Pradip
Kumar Das at 8.No.l of the eligibility list and on an
overall relative assessment of his service records, he was

- assessed as Very Good’. On the basis of this assessment,

the applicant was included in the Select List of 2002 at
S.N.1. However his inclusion therein was provisional

" subject to grant of Integrity Certificate by the State Govt.

No Select List was prepared for 2003 as there was "Nil’
vacancy. The Select List of 2002 was approved by the
Commission on 28.04.2004. No proposal was received
from the State Govt. to make the name of Shri Pradip
Kumar Das unconditional in the Select-List of 2002 during
the validity period of the Select List. As such, his name

could not be made uncandmonal in thﬁ Select List of
2002.

“. ... that as per the information submitted by the State
Government in their proposal, a charge sheet had aiready
been issued to the applicant on the date of the Meeting of
the Selection Committee iLe. 09.04.2001. The Selection
Committee had provisionelly included the name of the
appiicant in the Select Lists of 1998, 1999, 2000 & 2001

strictly in accordance with the provisions of Rpgaiatian )
~ 3(5) of the Promotion Regulatmns The said Regulation is
quoted below:- . ‘

“5(5) The List shall be prepared by inciuding the

required number of names first from amongst the
officers finally classified as ‘Outstanding’ then from
amongst those similarly classified - as “Very Good’
and thereafter from amongst - ‘those similarly
classified as ‘Good’ and the order of names inter se
within each category shail be in the order of their
seniority in the State Civil Bervice. '

Provided that the name oi an officer. so
included in the list shall be treated as
provisional if the State Government withholds

the integrity certificate in respect of such an .

officer or any proceedings, departmental or

criminal are pending against him or anything -

adverse against him which renders him
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*  unsuitable for appointment to the service has
- come to the notice of the State Government.

Provided further that while preparing year-
wise select lists for more than one vyear
pursuant to the 2™ proviso to sub-regulation
(1), the officer included provisionally in any of
the Seilect List so prepared, shall be
considered for inclusion in the Select List of
subsequent year in addition to the normal
consideration zone and in case he is found fit
for inclusion in the suitability list for that yesr
on a provisional basis, such inclusion shall be

 in addition to the normal size of the Select List
determined by the Ceniral Government for
such year.”

- The -_Selection -Committee - takes into account the

dxsc;phnarv pmceedmgs pendmg as on the date of
preparation of the Select Lists and. nat the disciplinary

‘proceedings pending as on the first day of the year for

which the Select List is prepared "

SR that the State Government had thhheid the
mtegrzi.y certificate in respect of the. apphrant at the time

i of the Selection Committee Meeting held on 29.12.2003

and as such the Committee made the applicant’s inclusion
in the Select List of 2002 provisional. The said action of
the Selection Committee was strictly in accordance with
the provisions of Regulation 5(5) quoted ahove.”

. In filing a -written statement the Govt, of India

" [Respondent No.1] stated as under:

...... the pracess for appointment of State Clvﬂ Service

- ofﬁcers to the IAS under IAS (Appointment by Promotion)

Regulations, 1955 is. initiated hy the State Government

 with determination of yesr-wise vacancies. Once the

vacancies are determined, the State Govt. is required to

- make available the relevant service records of eligible

State Civil Service Officers who fall within the zone of
consideration o the Union Public Service Commissiﬁm
The Commission convenes a3 meeting of the Selection

- Committee. The role of Union of india in finalizing the
. selection is restricted to the functional requirement of

nominating two Joint Secretary level officers as its
representatives. After the Select List is approved by the
Union Public Service Commission, only thereafter the
appointments of those State Civil Service officers who are
inciluded unconditionally in the Select List are notified by
Government of India. Parliament in accordance with
Article 309 of the Constitution of India read with Article
212 of the Constitution of India has enacted the All India
Services Act, 1851 for the purposes of regulating the |
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recruitment and conditions of the service of persons
belonging to the Indian Administrative Service and the
Indian Police Service. Under the All India Services Act
1951, particularly section 3 of the said Act, the Central
Government is empowered to make rules to regulate the
recruitment and conditions of the service of persons

appointed to the Indian Administrative Service. The

relevant provisions of section 3 read as under:-

“3(1) The Central Government may, afier
consultation with the Governments of the State
concerned, (including the State of Jammu &
Kashmir) (and by nofification in the Official Gazette)
make Rules for the Regulation of recruitment and
conditions of service of persons appointed to sn Al
India Service...imunnad”

~“In pursuance of section 3(1) of the Al India
Services Act, 1851 the Central Government has framed
the following rules relevant for the purposes of the
present O.A.:-

a) The Indian Administrative Service
{Recruitment) Rules, 1854 (hereinafter
referred to in short as the Recruitment Rules)

b) The Indian Administrative Service
{Appointment by Promotion) Regulations, 1955
‘(hereinafter referred to in short as Promaotion
Regulations).

¢y The Indian Administrative Service
{Appointment by Selection) Regulations, 1987

(hereinafter referred to an Selection

Regulations).

“A person is recruited to the Indian Administrative

 Service under Rule 4 of the Recruitment Rules by one of
the three sources given hereinbelow:-

a).. through competitive examinstion (i.e. dll‘P(‘i‘
recroitment);

b) by promotion of substantive member
belonging to the State Civil Semce, or

¢} by selection of Qfﬁcers ‘who hold in a
substantive capacity gazetted posts in
connection with the affairs of the State and
belong to the services other than State Civil
Service,

?eeeer the Ministry of Personnel, Public Grievances

and Pensions, Department of-Personnel and Training in

the Government of India administers the provisions
contained in the Indian Administrative Service
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(Appomtmenr by, Promotion)  Regul jations, 1955
(hereinafter called the “Promotion - Regulatmns Yy and is,

‘therefore, concerned with the application in the matter of

recruitment to the Civil Service from amongst State Civil
Service officers and mterpretahon of any of the statutory
provisions laid down in the said Regulations as the cadre
controlling authority in respect of the Indian
Administrative Service. -

H rnreanenr the State Government and the Union Public
Service Commission are primarily concerned with
reference to case for consideration of the applicant for
promotion to the 1AS. The suitable State Civil Serwce
officers who are included in the

“In_the process of preparation of the Select List by
the UPSC, the Government of India, as Cadre Controlling
Authority in respect of the Indian Administrative Service,

" is concerned with determination of wvacancies and

nomination of two officers not below the rank of Joint
Secretary as members of the Selection Committee and

" thereafter in making appointments of the officers included

in the Select List to the IAS sub,ject to and in accordance

 with the provisions contained in Regulation 9 of the

Promotion Regulations.

.o the process of preparation of the Select List for
vacancies already determined begins with the list of
names of State Civil Service Officers heing forwarded by
the State Government to the Commission for consideration
by the Selection Committee. The Select List prepared by
the Committee is forwarded by the State Government to
the Commission alongwith its observations on the

" recommendations of the Committee. The observations of

the Central Government are also forwarded to the

- Commission thereon and the final approval to the Select

List is conveyed by the Commission to the Central
Government. Thereafter, on receipt of Select List,
appointments are considered by the Central Government

from the Select List on réceipt of unconditional

‘ - willingness for appointment to the JAS from the officers

5.

included in the Select List, accompanied with a
declaration of marital status . and also . consent for
termination of lien in the State Civil Service in l'he even of
substantive appomtment to the IAS.

‘In para 13- &_14 of the written statement, the Govt. of

India/Respondent No.l ha‘s‘d‘isc\}ased% the reason for which the

Applicant could not be promoted to the cadre of LAS. Text of said

para 13 14 of the written statement of the GOlfrespondent No.1 reads

as under:-

i
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“As regards the contention of the applicant that he
should have been appoinfed to IAS and the charge sheet
was issued with malafide intention, it is submitted that the
applicant was considered and included provisionally in the
Select List for promotion to IAS. The State Govt. did not
make positive recommendations to the Union Public
Service Commission to make the name of the applicant as
unconditional during the validity peris)d of the Select List,

there was, therefore, no occasion for the replying -

respondent to appomi:ment the applicant to the IAS cadre
of Assam. Itis

“ieew. in the light of the above position and
particularly the fact that the name of the applicant was
not made unconditional during the walidity period of the

Select List there was no occasion for the replying

- respondent to issue notification appointing the applicant

to IAS cadre of Assam in accordance with the statutory
provisions of the IAS (Appointment by Promotion)
Regulations, 1855. The Hon'ble Tribunal may be pleased
to dismiss the application which is devoid of merit and itis
prayed accordingly.” -

By filing a written statement the State Govt. of Assam

[Respondent no.3] stated as under;-

 evenrnererrarsnes the State Govt. recommended the name of
Shri P.X. Das, ACS {i.e. the applicant) to the UPSC several
times for considering his promotion fto the IAS, Govt. of
India, Ministry of Personnel, P.G. & Pensions (DOPTL the
applicant was also included in the Selection List
provisionally subject to clearance of departmental
proceedings (granting of Integrity Certificate,

rrrreennenineeeene @ departmental proceeding was drawn up by
the State Govt, against the applicant while he was
working as M.D. Assam Tourism Development Corporation
Ltd. Guwahati. Accordingly, the Govt. of Assam after
proper enquiry close the said Departmental Proceeding

- with warning to the applicant to be more careful in future

in the matter of following Govi. Rules/Regulation/

Instructions and closed the said departmental pmr@&dmgs

and finally disposed of vide State Gowt’s Order
No.AAP.36/97/Pt/502, Dated 16.7.2002.

................... a revrsed proposals for preparah{m of Select
List of State Civil Service Officers agamstz 2 post for the
year, 1998, against 4 post of 1899, again 4 post of 2000
were forwarded tp UPSC by State Govt. vide 3 lefters
Dated 12.12.2000. Proposal for preparation of Select List
of Officers against 2 vacancies for the year, 2001 was also

forwarded to UPSC vide State Govt., letter Dated 5.1.2001.,

In all the proposals, Certificate showing Departmental
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“ the Govt. of India, Mmrsrry of Personnel,
P.G. & Pensmns included the applicant in the Select List
of 1998, 1999, 2000 and 2001 provisionally subject to
clearance in the Disciplinary proceeding pending agamst
the applwant vide letter Dated 27.4.2001.

“ veeerenee the UPSC communicated a letter Dated
8.12 2002 of Govt. of Assam stating that in accordance
with regulation 7(4) of the IAS (appomt;ment by

- promotion) regulation 1995, the Select List remains in

force till the 31* December of the year in which the
meeting of the Selection Committee keld or upto 60 days

- from the date of approvai of the Select List by the

Commission whichever is later. The Select List of 1998,
1999, 2000 and 2001 far prometion of Assam Segment to
the IAS were prepared by the Selection Committee in each

meeting held on 9.4.01 and approved by the Commission

"~ on 26.6.01. The validity period of thase Select List

therefore lapsed on 31.12.01 and accordingly the request

of the State Govt. to declare applicants inclusion in the
same Select List as nncandzhonaﬂy cannot be accepted. A
proposal for filling up 6 vacancies of ACS Officers for the
year 2002 was forwarded to UPSC vide State Govt. letter
Dated 1.9.03. In the said proposal it was mentioned that
the Departmental Proceeding against the applicant has
been concluded and he is exonerated from the charges
framed against him. ’

.m:an_t.gf Wﬁmmesmm Govt subsmi:ted 2

proposals to the UPSC for preparation of the Select List of

ACS for promotion to IAS for the year 2004 and 2000 vide
letter Dated 25.8.04 & 26.9.2005. In both the proposals

~ the jpame of the apphcant was found agamst Senai No.l.
adip Ku ' :

Lxst t)f 2004‘ & ZOOJ provisionaily sublect to ‘g‘ rant_of

Integrity Certificate by the State Govt. vide Govt. of India,
Ministry of Personnel, P.G. and Pensions (Deptt. of

Personnel & Training) letter No. 1401 3/2003/2005-AI5(1)-
A, Dtd. 13.6.2006.” ™ .
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7. From the pleadings of the parties, it reveals that the final
recommendation made by UPSC/Central Government in favour of the

Applicant {for the yearé 1068, 1969, 2000 & 2001) stood throtiled for

and subsequent

recommendation for the year 2002, 2004 & 2()&’)5 also have been

throttied for the reason of “want of integrity certificate from the State

- Government of Assam”.

‘vacancies of the yearsu 1998, 1999, 2000 & 2001, In all those

8 We heard Mr D.K. Das, learned Counsel appearing for the
Applicant, Ms Usha Das, learned Counsel appesring for the UPSC and
Mrs Manjula Das, learned Counsel appearing for the State
Government of Assam and Mr MU Ahﬁjed, Jdearned AddiHonal
Standing Counsel for Union of India and also perused the materials

placed on record.

Q. In !.“he' present case, it is the stand of the Respondents that
for the reason of the provisions in the relevant Recruvitment
Regulations, the ﬁame of the Applicant (who was not only
recommended by the Committee headed by Chairman/Member of
UPSC; but also was placed in the final list approved by the UPSC and
Central Governme.nt (for the years 1898, 1090, 2000 and 2001) was
treated “provisional” for the reason of pendency of é Departmental
Disciplinary Pfc}ceeding against him. It is seen that a charge sheet
(initiating a Departme.n tal Disciplinary Proceeding) was drawn against
the Applicant on }..6.02.2000; Proposals of the State Government of
Assam pertaining to the Applicant and other AC&» infcers was

submitted to UPSC (on 12.12.2000 & 05.01.2001) in respect of

proposals it was disclosed about pendency of a Departmental
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Proceedings against the Applicant. Selection Committee meeting {for

preparation of Select Lists for the years 1008, 1099, 2000 & 2001)

was held on 00.04.2001, On overall relative assessment of the Service

records, the Selection Committee assessed the Applicant to be “Very
‘Good” for all the 4 years and placed him in all the Select List (ot

S};NQ.Z) for the years 1998, 1809, 2000 & 2001, which received the

final approval of UUPSC on 26.06.2001. However, inclusion of his name

in those Select Lists were treated “provisional” for the reason of
pendency of the Departmental Disciplinary _P.rr:.:’_ceedigg ‘that x;fas
initiated with issuancé of Charge Sheet on 16,02.2000 and,
accardingiy,‘ he was not granted promoetion; despite approval of his
recommendation by the UPSC. It is stated that for the reason of the

provisions in the Regulations governing the fieid, his promation stood

throttled for a Departmental Proceeding was pending against the

Applicant since issnance of charge sheet dated 16.03.2000. '

10, Similar provision (as that of withholding the promotion,
during pendency of a Departmental Disciplinary Proceeding) f:.a:n,.ie for
considéfati@n of this Tribunal and was examined by & Full Bench.

Later, the said matter (which was examined by the Full Bench of this
“Tribunal) received consideration c:sfj the Hon'ble Apex Conrt of ‘ichis
Country in i:he case of ‘Union of India and others Vs. X.V. Janakiraman

and others’ (reported in 1993 SCC (L&S) 387 =(1003) 23 ATC 322 =

(1991) 4 SCC 109); wherein it was cleérly held that ‘promotions

should be withhold in respect of s Government Servant, if charge
sheet h‘@.s been issued against hnm before the meeting of the Seieétian
Committee’. Thus, the pmvisio.né of the Regulation (governing the
pmmétion of State Civil Services Officers to 1AS] to treat the name of

a selected candidate as “provisional” during the pendency of a

Q_\(,’\_
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Departmental Disciplinary Proceeding (sfter submission of charge

mémo}sheet} i1$ consistent ’with‘ the views of the Hon'ble Apex Court of

india rendered in the case of Janakiraman (Supra).

11. ~ Applicant was, virtually, exc:nerateé in the Departmental
Disciplinary Proceeding vide an order dated 16.07.2002 and the State

Government of Assam, on 08.10.2002, moved the UPS(, ko remave the

condition so that promotion can be granted to the Applicant. But

UPSC did not agree on the plea that the validity of the Select lists

dated Q\Q.{)&.ZOQI {for i:ire yeafs 1998, 1999, 2000 & 2001 in which
the name of the Applicant found place, provisionally, ‘subject to
condition .::xf disposal of Departmental Proceeding); which received the
final approval of UPSC on 26.06.2001; lapsed on 31.12.2001 and the
proposal dated 08.3.6.2002 of the State. Government {of Assam) (to
remove the condition as against the néme of the Applicant) was nnfn B
submitted within the validity period of the final Select List and as such
the UPSC did not agree fo remove the condition ta grant promotion to

the Applicant. o

12. ‘Ms Usha Das, learned Counsel appearing for the UPSC
argued with refefence to the 1% proviso ko Reguiatjan 7{4) and 2™
proviso to Regulation O of t:iw Regu}ahc:ns ::)f 1055 that the State

Government having nei‘ maved the UPSC (tx:x remcwe the m)ndmon
imposed in respec!: of the name of the Applicant in the final select
lists) during the validity of the Select Lists (for t;he yeérs 1008, 1900,
2000 & 2001) the UPSC rightly did not agree to the proposal to lift
the condition or to give clearance to prmﬁom thé Applicant to Indian

Administrative Services. Relevant portion of the: Regulations of 1955,

on which Ms Usha Das has relied upon , are extracted below;-
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(4) The Select List shall remsin in force
till the 31%* day of December of the year in which the
meeting of the Selection Committee was held with a view
to prepare the list under sub-regulation (1) of Regulation 5
or up to sixty days from the date of approval of the select
list by the Commission under sub-regulation (1) or, as the
case may be, finally approved under sub-regulation (2),
whichever is later. ‘

. Provided that where the State Government has
forwarded the proposal to declare a provisionally included
officer in the select list as ‘unconditional’, to the
Commission during the period when the select list was in
force, the Commission shall decide the matter within a
period of ninety days or before the date of meeting of the
next Selection Committee, whichéver is earlier and if the
Commission declares the inclusion of the provisionally
included officer in the select list as unconditional and
final, the appointment of the concerned officer shall he
considered by the Ceniral Government under Regulation 8
and such appointment shall not be invalid merely for the
reason that it was made after the select list ceased o be
in force. ‘ ‘

Provided further that .vvervevrvieineeneens fevaenreenanenns

9. Appointments o the service from the Select List-
il}Cfif't"lll'I’lt"i.!killl ‘

Provided thal .. veivvrrerearcrsirinnnnrsn s eveennsns

Provided further that the appointment of sn officer,
whose name has been inclided or deemed to be included
in the Select List provisionally under the proviso to sub«
regulation {5) of Regulation 5 or under the proviso to sub-
regulation (3) of Regulation 7, as the case may be, shall be
made within_ sixty _days after the name is made
unconditional by the Commission_in_terms of the first
nraviso to sub-requlation (4) of Regulation 7.

Provided alsa Hhat. e cie i ccrcercvreerrarvee e genrnaens

Relevant portion of Paragraphs 7 and 9 of the Regulations

of 1955 (Supra) make it clear, by implication, that any appoinbuent

from the Select List, after its validity is spent of, shall become invalid.



P

I3

-

But, however, there are relaxations available in the provisos to certain
extent where the State Government makes a proposal (to remove the
condition in respect of an officer placed provisionally in th approved

select Jist) wil:hin the valid per.imd of the'Se}éct List and in that event

the UPSC can remove the r*ondmon within ninety days or before the

meeting of the next selection committee {whichever is earlier) and

then only appointment on promotion can be considered to be granted

'in respect of such an officer even aiter the expiry of the validity period

but within sixty days of removal of condition by the UPSC.

13. \ . Mr DX Das, learned Coun':ei appearing for the Applu‘ant

‘who has not challenged the provisions of the Rerrmtmenl' Regulations

Qf‘ 1055 in quesﬁon, pointed out at the hearing that while extension of
validit:y of the Select List in respect of the proposal (to remove the
condition in respect of an officer named provisionally in the Select
List) submntted by the State Governm@nt within the vahdﬂy period has
been provided; the Regulation is silent about the proposals suhmitted
after the vahdzty period of the Select List. He submitted tha% thereis a
gray area in the Regulauon pertammg to a sit uanon in hand, He

argued that in absence of any prohibition bhefore the UPSC to

entertain thé«propasal submitted after the validity period, the UPSC

pught to have examined the case on merit to make the Applicant in
the Select List as un-conditional and ought not to have resorted to
hyper technical ground of limitation; especially when the next

Selection Committee meeting was held long after on 29.12.2003. He

argued to state that when the Regulation granted extension of time to

UPSC to give consideration to a proposal, submitted at fag end of the
validity period, beyond the validity period and up to the next meeting

of the Selection Committee, the propusal dated 08.10.2002 of the
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State Government (made in favour of the Applicant} ought to have
heen availahle to be entertained up ro next meeting that was held
20.12.2003 and that the same ought not have been turned down on

09.12.2002.

14. We have not found any force in the above arguments of Mr

};)as.‘Val.idity pericd has been prescribed in the Regulations of 1935;

~ which is applicable to all universally; to the aspirants of the

promotion, o the State Governments, to the Central Government and
to the UPSC also. It is 31 December of the year in which the Select
List was drawn or 60 days from the date it received the approval of
UPSC, whig:hever is later. In the present case, the proposal {to remove
the condition) having been given by the Slate Government long after

the lapse of the validity period; the same was not entertainable by

 UPSC/Central Government, In this case the Departmental Proceeding

also came to an end long after lapse of the validity period of the select

lists.
15, ~-Mr Das, learned Counsel appeariﬁg for the Applicant,
_p'rocee_.ded ta argue that the gray area left in the Recruitment by

Promotion Regulations of 1955 has left enough room to malefidely

victimize the State Civil Services Officers at the stage of their

promaotion to IAS. He argued further that in order to deny promotion

to an officer or to unduly favour his junior officer, a Departmenatl
Proceeding can be malafidely initiated against a meritoriaﬁs officer by
issuance of a Charge sheet on the day before the meeting of the
Seie&tion C;mmﬁai!:!:ee in grdei* to put his name as Provisional in the
Select List and to drop the said Departmental ?méeeding after the

validity period of the Select List.
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16. Above submission of Mr Das, !eaméd Counsel appearing
for the Applicént, may be an extreme case; which need be considered
by the authorities in control of the matter of recruitment by promotion
to IAS. But the case in hand is giving a different pieuzre; Afrer

dropping of the Departmental Proceedings {on 16.07.2002) the State

Government moved the UPSC on 08.10.2002 ro remove the conditions
in the Select List (in which the name of the Applicant was placed.
provisionally) in order to pave the way before the Applicant to get the
promotional Appointment in IAS. But long before dropping of the
Departmental Proceeding, the validity period of the Select Lists (for
:1998, 1609, 2000 and 2001) had ]apse&, Th‘erev are no mét:eriais
placed on record to show that any atbempt unjustly Vmade by anyhody
to put the Applicant in d.ifﬁcuity in the matter of his promotion to JIAS;
'especialiy' when it is seen that be was charge sheeted (in the
Departmental Proceedings) way back on 16.02.2000 and long after 10
months, on 12.12.2000, proposal was submitted by the State
Government (naming the Applicant) to UPSC to consider the case of
the Applicant and others for promaotion to IAS, From that it cannot be
stated that Departmenatal Proceeding wé‘s initiated with ap intention

to throttle promotion of the Applicant to JAS.

17. It is seen that in the propesal te promate Assam State
Civil Service Officers to IAS (for the years'2002) that wés submitted in
State Government letter dated 03,09,2003, the State Government
expressed hat they are unable to certify the “integrity” of the
Appﬁcant. Yet, the Selection Committee, that had a meeting on

29.12.2003, considered’ the Applicant as Very Good’ and placed him

at Si.No.1 in the Select List for the year 2002. But such placement in
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the Select List for the year 2002 had to remain “provisional” for the
reason of shsence of ‘Integrity Certificate’ in for favour of the
Applicant. The said Select List received approval of the UPSC on

28.04.2004. It is also seen that proposal to promate Assam State Civil

Service Officers to JAS (for the years 2004 & 2005) was subhmitted in

State Government .iette.rs dated 25.08.2004 and 26.09.2005 and the .

name of the Applicant has agsin found place in both the Select Lists

{of the years 2004 and 2005) provisionally for the reason of want of

“Integrity Certificate” from the State Government vide Government of

India/DOPT letter dated 13.06.2006.

18,‘ ‘Thus,- finally, it is seen that for the reason of non-
furnishing of “Integrity Certificate” from the end of the BStiate

Government of Assam, the name of the Applicant has remained

“provisional” in all the Select Lists for the years 2002,2004 and 2005.

19. Applicant has disclosed in the Original Application that fm‘
the reason of a PIL (No.23 at 2002) peliding in the Hon'ble High Conrt
at Guwshati, Integrity Certificate was not granted in his favour and
that the said case in the Hon’ble High Court .haifing been disposed of

on 22.02.2005; there were no reason to withhold the Integrity

Certificate by the State Government. But, in the Written Statement

" filed by the State Government of Assam, it has heen disclosed that

“pendency of the Vigilance Case sgainst the Applicant” was the

\

reason for which “Integrity Certificate” was withheld.

20. Mr D.K. Das, learned Counsel appearing for the Applicant
argued that mere opening of an administrative file in rhe Vigilance

wing of the Department, pertaining to un-specified allegations against

the Applicant, cannot be a ground to withhold the “Integrity
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Certificate" resniting withholding of promotion of the Applicant to

IAS. He argued. further that without Qs:an.fmming the allegations

(involved in so called vigilance case) to the Applicant axid without

giving him an opportunity to have his say on those allegations, the
“Integrity Certificate” could not (should not) bave been withheld; as a
resuit of which the Applicant (though approved by UPRC for

promotion) is continuing to be deprived of his promotion.to 1AS.

21. - On the other hand, Mr Manjula Das, learned Counsel

_appearing for the State of Assam arguned that when a Vigilance Case is

under investigation against him, the Integrity Certificate could not
have been furnished in favour of the Applicant; because on completion
of the investigation, the Applicant is likely to be charge sheeted, may

be, for the serionsness of the matter, . -

22. - The point in issue is no more resintegra. Hon’ble Supreme
Court of India in the case of Janakiraman {Supra) considered similar
situation (of withholding of promotion, of an individual, at pm-eheérqé
sheet stage, by resorting to sealed cover procedure) and held as
under;-

“promotion etc can not be withheld merely because some
disciplinary/criminal preweedmgs are pending against the
employee. To deny said benefit, they must be at the
relevant time pending at the stage when charge

memojcharge sheet has already been issued to the
~employee.” -

23. © In the case of Janakiraman (Supra) the provision to keep

the views of DPCs in Sealed Cover (o withhold promotions etc.) was
being examined by the Hon’ble Apex Court, when it was held as

above. Similar is the position in the present case and we sre

examining the issue of withhelding of promotion hy placing the name
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for want of Integrity Certificate, We are faced with the question as fo

at what stage the Integrity Certificate can be withheld resulting
withholding of the promotion of an aspirant ;!?ox,- promotion to JAS. In

the case of]anakaraman {Supra) the answer is available very much; as

dsscus':ed in the Fo]}nwmg paragraphs.

24. As it .appe..ars, there are certain  .aliegations (against/

involving/touching the App}\icant) being investigated/verified from

vigilance angle of the State Government and no charge memo

initiating Departmental Proceeding/charge sheet in  Criminal

Proceeding has yet been framed against him nor he has heen
confronted (to have his say) in the matter as yef. At least no }suc};
material has been p}aved on rpmrd of this case by the Rmpond@nh:

In the said premises, we are mnstranwd 1o hold that non- Fm nishing of

Integrity Certificate in favour of the Applicant amounts to gross '

violation of the principles of natural justice.

25, - Faced with this, Mrs Manjuls Ds«: learned Counsel
ap.pearing for the State of Assam pmc‘eedéci to argue that when there
are very serious allegation against a Government Servant and it takes
time to collect necéssary e\;ide.nce to prepare and issir_e charge memof

charge sheet, it would not be in the interest of the purity of

administration to reward the employee with a promotion by granting

Im;e.grity Certificate. This point was also raised by the Respondent.

Depariments of Government of India hefore the Hcm hle Supreme
Court of India in the case of Janakiraman (Supra).and the said stand

did not receive the approval of the Apex Court. Rather, the Apex

Court. took the view that accepting such a proposition shall result in |
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injustice to the employees. Relevant portion of Para 16 of the

judgmént of the Apex Court rendered in the case of Janakiraman

(Supra) reads as under:

286,

against the Applicant {(which has not reached the stage for issuance of

“. eeen the Full Bench of the Tribunal has held that it
only when a charge memo in a disciplinary proceedings or
a charge sheet in a criminal prosecution is issued to the
employee that it can be said that the departmental
proceedings/criminal prosecution is initiated against the
employee. The sealed cover procedure is to be resorted to
only after the charge memo/charge sheet is issued. The
pendency of preliminary investigation prior to that stage
will not be sufficient to enable the authorities to adopt the
sealed cover procedure. We are in agreement with the
Tribunal on this point. The contention advanced by the
learned counsel for the appellant-authorities that when
there are serious allegations and it takes time o collect
necessary evidence to prepare and issue charge-memo/
charge-sheet, it would not be in the interest of the purity
of administration to reward the employee with 2

N . < .
-promotion, increment eic. does not impress us. The

acceptance of this contention would result in injustice to
the employees in many cases. As has been the experience
so far, the preliminary investigations teke an inordinately
long time and particularly when they are initiated at the
instance of the interested persons, they are kept pending
deliberately. Many times they never result in the issue of
any charge-memo/charge-sheet. If the allegations are
serious and the authorities are keen in investigating them,

‘ordinarily it should not take much time to collect the

relevant evidence and finalise the charges. What is
further, it the charges are the serious, the authorities
have the power to suspend the employee under the

relevant rules, and the suspension by itself permits a -
resort to the sealed cover procedure. The authorities thus

»»

are not without a remedy. «...ccoovvrivnnnien

Thus, mere opening of a Vigilance File (Vigilance Case)

charge sheet/memo) could not have been a reason bto withhold

Integrity Certificate needed for promotion to 1AS, especially when

. there are no materials to show that he (Applin&nt} was ever

- confronted with the allegations involved in the Vigilance Case in

guestion.
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27. ~ Thus, we hold that there has been a m\iscarriégts_qf justice
in the decision making _p_mcéss (which led to withholding of the
Integrity_Certiﬁcate in favour of the Applicant) aé a result of which iﬁhe
UPSC had to keep his iApp!icant’s} name aq provisional/conditional in

the approved Select L!sts for-the years of 2002, 2004 and 2005 and as

. a consequence, the Apphcant is rcmhnumg to he denied promni;mn o

1AS.

28.  Since Integrity Certificate has been withhold in gross

violation of the principles of natural justice, there has been violation

- of Article 14 of the Constitution of India also. Therefore, we direct the

It may be noted here that this Original Application was filed by the

State Govemmeni:. of Assam to re-consider the matter and take
appropriate steps to grant “Integrity Certificate” in favour of the
Applicant and all the Respondents should treat the App!l‘icant. to be in
the approved Select List wiﬂmu b any condition/not provisional and, in
the pebuliar circumstances of ‘this\case and in the interest of justice,
grant him all conseguehtia} relief notwithstanding Iapée of the validity

period of the approved Select Lists for the years 2002, 2004 and 2005..

“Applicant on 08.03.2006 and the Select List fc:ﬁ‘ 2004 and 2005 (in

_which the name of the Applicant appeared provisionally) w_«:as_ﬁnélly

approved and published by the DOPT of Government of India on

13.06.2006 (i.e. during pendency of this case) and, therefore, validity

of the approved final list for 2004 and 2005 that was natified on

13.06.2006 should be treated (as a special case) gp have not f\i»aps'edj S0

far the Appixrant is ccmrerned for he is facing a continuing wrong -

committed by the State Government of Assam. Wh;le passmg this

order we are conscious'of the provisions t under Rule 8 of the IAS

(Recruitment} Rules, 1954; where the Central Government may, ir
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special circumstances, deal with the recommendations of the State

Government in consultation with the UPSC.

29. This Or.iginal Application stands allowed to the extent

noted abhove. No costs.. |

{ KHUSHIRAM )
ADMINISTRATIVE MEMBER

- {M. R. MOHANTY )

VICE-CHAIRMAN

e)‘@

-~



\ ; | !E"h o 35 A ok - 5 1]' ‘
. S CENTRAL nr,\m’rsmkmrs” TﬁrsthAL oo "'1}(»-'

'la.

10,

1.

12,
l3.

1d,
15.

16,

17)

18,
19,

- \J.Jnl \HATI BENG{ :

LwiginaL._hpplic'a‘t’ion.,No; é‘ 3 J ’CC

) Name of the ﬁmpl;canbdg 9 K . Devg

) nespcndants.~Unﬂcn of India & Ors. : e

\ Nu. of Applicant(S):-

+he applicatiion is the proner formsz- Yes {}kf

mather name & description. and address of the. all the papers bcen

furnished in caus# title 4= Yes / gg{-

 Has tha apollcatwon been duly signed and verlfled - Yhs / gpfﬂ

tave the coples-duly ngned = Y@s /

Have sufficienx aumbar of copies of the appllcatlon peen filed :Yeﬁﬁw
*?hebhor alL the anncxyre raphids ane impleaded tm Yea/Nﬁ/

Whether Bajlish ¥ iansration of Jucoments in the Language - Yes/Nﬁfo

}i the applicaticn is in time i= Yes{/&éf

? .
Zas the VOkatlaﬁnamaKMcno of appearance /Authorisatlon is 7 ‘edsYes/™

Is the application by - regf B/ tor Rs. ,L-,lb() 3{366?
Has the aypllc3t;0ﬂ is muLianaklﬂ‘ Yes {§N0
Has the'Impugnéd order original duly stfestad baen filedi- Yas/'Néi

Has the legible copies of the annexurea duly attested fi lud'Yﬂsﬁyf

s the Index of the ducoments been filed all~available .-—Yas/)&o/.
Has the reciized numbar of envoloped pearing full address of the
rospondants bzen filed: Yosf NoK _ »
Has the declatation &s roeuired by stem 17 of the formsYes /N6f' =

gwhether the Tellaf sough for arises out of the Slngl Yeaf,Nﬁ/
whother intcrim ~elic€ 1s prayed for - Ybs/)V/

is casz of @ondonation of deloy is filed 16 it Suppotted .~Ybs/Ne/
Jifr.ether this Case can he heard by S;ng;e—Beﬁeh/D&v151on ‘Bench s
_&ny other pointd :-

Result of)the Scrublry,WLth 1nlilal of ‘the Scrytiny Clerk:

We. (LL,BP" LR o - RO RN ?_/) "'\,3 3T L <Y
o7 o Ltk
..Gr101 OFEICER(J) ﬁd B leERl REGISTRAR
5 - ‘f*” T
‘,,.JV ’D"O p \]1 4 0
X (o A > - %/
g

&

¢_0 ,?)t 6(0



‘Central Administrative Tribunal :

Guwahati Bench w &
GUWAHATI5 N

S~

P
PN
k

At 27 662671 (195D,

_ 6N S e Fo (1999)P-Ds
Cpga 1 @oeDP>
Ao - DP/WC%)W\“)
‘ Yo 07| 028>

e — wmw £E8\2. 6420y

12[03

A 4 — 28, 542 26 — (2ov2)f Dy

@, ?@ [7\4.bvlwln
Ao - G-' Bo.e'z'm—mfw"‘”‘“ @‘?‘79

| O 1SE/r. lem=s-|
0721 0/02_=2-f/0z/o > -



[

In cash/by IPO on account of....Savoek )
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. GUWAHATI BENCH '
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SYNOPQIS
That the applicant has by way of
application aésailed the arbitrary and illegal ac
on the part of the vespandenﬁ authorities in depri
the applicant of his duse promotion to the cadre of
in terms of his selectfion for such ércmmtionu
applicant was deprived of his said promotion only
tn the arbitrary and illegal action on the part of

authorities in denving to him the integrity certifi

ra.

this
tion

ving

i
the

cate

inspite of the fact that there existed oD any oo
ard. disurnable reason  for withholding of the
certificate., There being no proceeding pending aga

the applicant and no charge sheet having been issus
R

]

gent
said
inst

d to

him the applicant could not have been deprive of
dise promotion o the 1465 cadrs at lsast for
vacancies available for the wear 2002, The action
the part of the respondent authorities in denying
the applicant his dus and legitimate promotion to

IAS cadre  in teorms of his selection is  arbitr

iliegal and discriminatory.
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Sri  Pradip FHumar Das, son of
f.ate Dwijendra Kr. Das, resident
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the Government of fssams
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S, Jov Chandra Goswami «
Secretary, Health Department,
Assams Dispur.
& Mahat Chandra Erahma,

Secretary: W.P.T.B.C Department,

SSam.: Dispur.

7. Md. Allauddin, Secretarys
Personal Department, ASSAama

Dispur.

8. Seikholien Thadon. Managing
Director, Assam Financial

Corporation, BGuwahati.

?. Rehendra Kumar Das: Secretarys

5.8 Department. Assam, Dispur.

1@, Ehaba Gogoi g Direétmr5
Panchavat Development: é6th Mile,

Buwahati.

11. ALB. Mohammad Funus. Managing

Director: STATFED. Suwahati.

12. Balendra Basumatary. Joint
Secratary, Forest Department.

fssams Dispur,

1Z. Subhash Chandra Longmailais

B.Cy Chirand, District Dhaligaof.

i4. Sved Iftikar Hussain,

VY
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Principal Secretary, M.D. Hills

Bistrict Council. Haflong.

15, Rafigus LAman . Joint
Seorebary, Assam Secretariat,
Dispur.

sess BREpoodents..

1w BORTICULARS OF IHE ORDER SEAINST WHICH THIS
AEELICATION IS MADE:

This application is not directed against any

particular  order or direction but is directed against

Wl

the arbitrary  and iliegal action on the part of the
raspondent authorities in depriving the applicant of

his  due promotion to the cadre of IAS in terms of his

salaction for  such promotion.  The applicant WA
deprived of his said promotion  oniv  dus Lo the

arbitrary  and illegal action on  the part of the
authoritiss in denving to him the integrity certificate
inspite of the fact that thers gxisted no  any  cogent

and  discernable reason for vithholding of the said

certificate.,

<. JURISDICYIONM:

The applicant further declares  that the
Hubiect matter of the Cang 15 within the Jurisdiction

of the Administrative Tribunal.




L ¢

J. LIBITATIOM:

The applicant declares that the instant
application has been filed within the limitation period
prescribed under section 21 of the Central

Administrative Tribunal Act. 1985,

4. EALTYS OF THE CASE:

4.1 That the applicant is a citizen of India and
a permanent resident in the state of fAssam and as such
he is entitled o all the rightss protections and
privileges as guaranteed under tﬁa Constitution of

India and Laws framed thers under.

4.2 That the applicant was appointed to the Assam
Civil Service as a direct recruit on his selection foar
the same by the APSC in the vyear 1977. The applicant in
course  of his service had held number of responsible
posts  and had discharged his duties all along +to the

best of his ability and without hlemish to any aquarter,

|

The applicant is prasently holding the post of Joint

Secretary Government of Assam. Goil Conservation

— \

4.5 That wvour applicant states that on being
within  the zone of‘cmnsideratimn for promotion to  fthe
posts  figuring in  the Assam Segment of ths Indian
Administrative Service sAssam— Meghalava cadre, the
case of the pefitioner came to be placed Dbesfore the

selection committes constituted by the UPSEC  for the



i
o
i

purpose of filing up of the vacancies identified in the
said cadre for the year 1998, 1999, 2003 & 20¢1. The
selection committee in its meeting held on @69.44.41 on

consideration of the casss of all the officers in  the

™

orne of consideration proceeded to preparse separate

i

select lists for sach of the said vears for which the

1

selections were held.

4.4 That wvour applicant states that vide
notification dated 27.86.61 the Government of India
procesded o publish the selection list for the vears
1998, 1999, 2000 2 2001, The name of the applicant
figured in sach of the select list as preparad for the
saih vears. Howsver, it was indicated that the
inclusion of the nams of the applicant was subjesct fo
the clearance of the purpoted disciplinary proceeding

pending against him.

& copy of the said notification dated

27 &8 is annexed as Annexure — 1.

4.3 That your applicant states that as per the
provisions of the Regulations holding the field the
salect list is fto be prepared each year for the actual
number of vacancies as suxisting and identified for that
viaar. Accordinglys the selectimﬂ of the applicant right
from the .year 1998 to 21 was  against available
vacancies. The purported disciplinary proceeding stated
to  exist against the applicant was drawn up  with
itssuance of a charge shest on 146.82.06 only. As such on

the relevant dates for considevration of the eligibility



of the applicant for inclusion of his name against the

zalect lists as preparsd for the vear 1998 to 2000 i.2.
v —

the first of January of each of the said wvears: no any
dapartmental proceeding  was  pending against the
applicant. As such he could not have been denied his
e appointment by way of promotion $o the cadre of IAS

against anvy of the vacancies ags identified for the said

4.6 That the said departmental proceedings as
drawn up against the applicant wers based on false and
fabricated changes having no substance. The said charge
memo  came  to be issued against the applicant at  the
behsst of a iEEEEE\EisgiE who had conspired to deny to
the applicant his due and legitimate appointment to the
IAS cadre by way of promotion. The applicant, basing on
the said pretext of pendency  of departmental

proceedings  against him was deprived of his promotion

and  he came to be superceded by his  juniors. ;ﬁjﬁpr

heing supercedead %{f\iif_/gﬂgizﬁﬁi an order dated
16.87 .32 came to be issued closing the departmental
proceedings drawn against him holding that the charges
levelled were not proved. As such it can be safely
inferred that the only intent and purposse for
initiation of the said departmental proceeding was with

a wview to deprive the applicant of his promotions by

contending that his integrity was under a cloud.

A copy of the order-dated 1&4.07.62 is

annexed as ANQEXUre — 2.

1P
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4.7 That vour applicant states that as the
process  for preparation of the select list of persong
for promotion to  the Assam Segment of ‘the Assam
Meghalava IAS cadre against the vacancies of 20062 was
under  way, the applicant being apprehensive that he
would again be deprived of his due promotion ﬁasing on
some untenable groﬁnds, he proceeded vide his
communication dated .ingE>Q§ to pray before the
Commissioner % Secretary Bovernment of Assam:; Personnel
(A)Y Department, to obtain nacessary reaports from the
CM’'s vigilance cell as regards the allegations le§elled
against him and others in a Public Interest Litigation
case pending bsfore thé Hon'ble Gauhati High Court.The
applicant prayed that he be not deprived of his due
promotion on the basis of the pendency of the said
caﬁe; inasmuch as thé allegations ;5 Ievelledl against

him therein had already been enquired into by the CM's

vigilance cell and his name was cleared.

A copy of the said communication dated

18.05 .04 is annexed as fonexure — 3.

N

4.8 That vour applicant states that Gavernment of
India, Ministry of Personal % Training, vide
notification dated May., 2¢@4 proceedesd to publish the

select list for promotion against 8 vacancies as

identified and existing for the year 2002 in the Aszam

segment of the Assam % Meghalva IAS cadre. The name of
the applicant figured at serial no. 1 of the said list.
However, it was mentioned in the said notification that

the name of the applicant was prcvisionally included,



subject to grant of integrity certificate by the State

Government.

A copy of the notification dated May,

2@4 is annexed as Annpexure — 4.

4.9 That vyour applicant statss that the PIL
pending before the Hon 'ble Gauhati High Court which was
made the basis for the deprivation meted out to the

applicant by denyving to him his due promotion to the

D

S—

IAS cadre,; came to be clossed by the said court vide its

.

order dated 22.062.085% without proceeding to direct
initiation .Df any puniti&e action either against the
applicanﬁ or any other person. As such the reason for
denying to the applicant his due promobtion to the IAS
cadre also stoond withdrawn and negated with the passing

of the order dated 22.62.0%5.

A copy of the said order dated 22.@2.85

is annexed as ONDEXUre — Da

4.10 That inépite of the said positions the
authorities failed to prqmcte the applicant in terms of
his position in the select list for the year 2002 as
published vide the Annexure - 4 notification dated Mav.
2834, and  such denial was not on the basis of any
tenable ground. As such the applicant vide his
representation-dated 3@.06.05 proceeded to place his
grievances in this connection before the authorities

and prayed for doing justice in his case.



& copy of the said representation is

annexed as Appnexureg - H.

4.11 That yvour applicant states that as of 1998,
199% and/ or 20¢¢ there existed nothing adverse against
the applicant on the date relevant for the purposs of
determining the eligibility of the applicant for
pfmmotimn to  the IAB cadre against the vacanciss as
identified for the said vears. As such on his selection
and inclusion of his name in the select lists for the
saic vears i.e. 1998, 1999 & 200#, the applicant could
not have been deprived of his due promotion to the IAS3
cadre against any of the vacancies as availilable for the
said wears.The applicant is reguired to be giwven
promotion to the cadre of IAS in terms of his position
in the select lists as prepared for the said vears and
w.e.f the date his Jjuniors came to be so promoted with
all consequerntial  benefits including senioaritvs

salaries sto.

4.12 That vour applicant states that it is =&
settled law that a person can be denied his promotion
only in the svent 1if on the date of selection for such
prsmotiah g departmental proceeding has been initiated
against him and a chargé memo has been issusd. In the
case on hand a2 on 29,12, 2003 no departmental
procaeding was pending against the appli;ant and no
charge sheet was issued and pending against him. As
such  the applicant could not have been denied his due
promotion to  the IAS cadre at lsast from the select

list of 2o@m2,
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4.13 That wour applicant states that as far as the
promotion  to the 1088 cadre io concerned. the power to
issue  integrity certificate as vested upon the State
Bovernment cannot be permitted to be used as per  the
whims and caprices of the perzon vested with the powser
to exercise the same. In the case on hand the integrity
certificate came to be denied to the applicant without
there being any rhvme or reason for such denial leading
to deprivation bezing meted out to the applicant in  the

matter of promotion to the IAS cadre.

4.14 That this application has been filed bonafide
and o secure ends of justice.

G. GROUNDS FOR BELIEF WITH LESAL PROVISIONS:

The applicants crave leave of the Hon'bla
Tribunal to advance more grounds both legal as well as

factual at the time of hearing of the cass,

6. BETOILE OF THE BEMEDIES EXHAUSTED:

That the applicants declare that he has
2xhausted all the remedies available to them and there

is mo alternative remedy available to them.

7 BATTER NOY PREVIOUSLY FILED OR PEMDING IN ANY
OTHER COURT:

The applicants further declare that he has not




filed any application; writ petition or suit regarding
the grievance in respect of which this application is
made before any other court or any other bench of this
Tribunal ar any other authoritys; nor any such
application writ petition or suit is pending before any

of them.

8. RELIEF SOUIGHT FORS

Under the facts and circumstances stated above,
the applicant most respectfully prayed that the instant
application be admitteds records be called for and
after hearing the parties on the cause or causes that
mayv be shown and on perusal of records, be pleased to

grant the following relief’s to the applicants:

8.1 To direct the Respondent authorities to

promte the applicant as per his position as obtained in

the selsct list prepared for the years 1998:199%9 and
2@ for promotion to the Assam segment of the IAS  of
tﬁe Assam—-Meghalava &adre’with retrospective effect
with all conseguential benefits including salarys

seniority etca.

8.2 Alternatively direct the respondent
authorities ¢o promote ¢the applicant as per his
position as obtained in the select list prepared  for
the year 2002 for promotion to the Assam segment of the
IAS of the Assam—-Meghalaya cadre with retrospective
effect with all conseguential benefits including

salary:; seniority etcs.



#

....1;‘,‘.:..
8.3 Cost of the application.

8.4 Any other relief/ reliefs that the applicant

may be entitled €to.

9. INTERIM ORDER PRAYED EOR:

The applicant prays for an interim direction to
the respondent not to effect any further promotion fo
the Assam segment of the IAS of the Assam—-Meghalava

cardre without first promoting the applicant to the saild

‘cadre.

1@, ccaswsasunsu EaodBumandauaanoa cesun

11. PARTICULARS OF THE POSTAL ORDER:

i) 1P No. - 946 — 1 FhoL
i1} Issued from - 7’__ o "06"
iiid Pavable at — Guwahati.

12. DETAILS OF INDEX:

An  Index showing the particulars of documents is

enclossd

13.  LEISY OF ENCLOCIRES:

As per Index.
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VERIFICATION

I. Sri Pradip Kumar Das, aged about 52 years,
Son of Late Dwijendra Kr. Das, resident of Ananda
Nagar, Guwahati - &, in the district of Kamrup, Assam,
do  hereby solemnly affirm and verify that I am the
applicant in this instant application and conveﬁéant
with the fact% énd circumstances of the' cases the

statements mada iﬁ paragraph ~$gl?;ikg;él%z*-9Sb"LLfL2*
— 13pmd 14) axd_ o 10

~~~~~~~~~~ are true to my information

_*4.& CBGO*IQQQ

derived from the records and the rests are my Humble

submissions before thig Hon'ble Tribunal.

And I sign this verification.on this the Qf’ the

day of March. 200k, at Guwahati.

' DEPONENT
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iceordingly, the Governor of Hassam is p4‘$ sed to
warn  Shri DProdip Kumar-bas;"mcs, presently Deputy C umissioner,
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Dated, Dispur
“The 1:™ May, 2004

To

b

The Commissioner & Secretary to
The Govt. of Assam |
Personnel (A) Deptt., Dispur,

Subjeet : Nomination (o ILAS.

I have the honour to su

1 LAS: is overdue, as per my cadre-senicrity in A.C.S. OFf course, I am
rappy that T am in the current select Jist an I'express my ¢atitude 1o (he
Covt. of Assam for this kind gesture, '

However, I understand that My name is implicaied in a PIL in
Lie Hon’ble  Gauhati High Court as onc of hine respondents  (as D.C,
Cachar ) filed by an N.G.O. » Which is pending for hearing. 1 also do
I.clieved that the allegationsbrought out in the plaint against scveral officials
¢I'D.RID.A., Cachar have already been thoroughly enquired in to by C.M.’s
Vigilance Cell , as per direction of tie Hon’ble High Couwst.

May I therefore, pray that your 1:00d self woulg be kind enough
to obtain necessary report/information fiom the Vigilance Cell and
fecommend my candidature for promotion to the 1.A.S. a your earliest
¢ sivenicnize, for ends of justice, ‘

Yours faithfully

. .
- h ‘i .( j’f. oj-/
(P.K.Das) -1
It. Secy. to the Govt. of Assam
Soil Conscrvation .Deput., Dispur.

. .
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bmit tha my candidawure for nomination
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Ne, 14015/06!2003-AIS(1')~A«
Covernment of India
Miaisiry - of Persenne!l, Public Grievances & Pensions .

. ~ {Depatment of Personnel & Training)
‘ : New Delt i, - May, 2004,

NOTIHCAT!ON

In tersus of the provisions contained in Sub-regulation (3) f Reguiation 7 of
the indian Administative HServic (‘Appomtmenf by Proinotion} . regulations, 1955,
‘he Union Public Service Commission has approved the Select I :st of 2002 for the
Assam segment of the joint Assam-Meghalaya Cadre, ¢ containin  the names of ihe
following Sune Civie Setvie: officers of the Stae of Assau prepared lﬂ 1'u
Selection Comsiine 1 it mesting held on 29% December, 20 3, towards fithing
up 3 feight) vacaneios Jonrtag 2002 m the Indian Adwinistrative QI'VICL -

SELECT LIST 2002

Sh NG, Narie of the Officer {(S/Sh.y - Date of Birt

SL. Pradip Kurmar Das 16.03.1953 / |
$2. Md. Nurui Haque - 28.02.1946 /

AE Md Eunas 01.02.1953

4 Balendra Basumatary (STF) 01.04.1948

500 Subhash Ch. Longinailet (STH) 23.02.1953

1 Goku! Ch. Hbarma 01.05.1948

T Rafique Zaman 01.02.1951

3. Sved Hikdiar Hlussain 21.09.1954
$  The qames ot 5 No. | oand 2 have been ughddec in e Seclect Lt
oravisionaliy sub 'r'l to uaxu of imteyrity by ihe  Sial
Gevernmens, The ofiteer ai S. No. 2 (35 d as hic has rehie
on 29 Felnuary, 2004, '

NSRS T
= The nome at S. No. 6 has been included in the Seier List provisiouall /

(Dﬁ subjact nra'ﬂ of Litegritv Certificaie by the State C overnment and his

clearance in the dise Wy}cndmb against him.

( K. S 180
- Desk Officer

To

The Manager
Government of Indio Press
FARIDABADN {HARYANA).
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New Dethi, th May, 2004,

‘ L. The Chief Secretacy, Goverunanr of Assam, Dispur, witi eight spare copies
for anviard ransmission 1o the officers coucerned.
. 1‘ o . N\ . '
2 The Seeretary, Union Public Service Couunission, Diolpur House, New:
Deifu. £34s, Molly Tiwari, Tinder Secietary). ‘
p

{

N 3’»’{.3;,1(1,,
(K.K. Sharma)
Deask Officer

interal Disobution US(SSIRO(CMY/D.S (S-1I1)/10 Spare Copies.
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‘ l!\ THE GAUHAT: HROTr—~——
. (High Count of Assam, Nagaland, Meghalayd, Manipuf, Tnpura. ' AT
S M Joram & Arunachal pradesh) /& nepute - S~
CiviL APPELLATE SIDE
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CivilRule , _
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Petitioner
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Respondent
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~ Opposite Party
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«AGRADUT",
a Non-Government Organisation,
p < ' Head Quarter at Hospital Road,
: /
Silchar - 1, Dist.X- Cachar, Assam.
. _ Represented by its Vice-President
. : Sri' Matab Uhdin Mazdmdar .
t
T PETITION R.
: .\.sffh'
gha\i 1

Guw
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VERSUS -

1 The State of Assam, through the

Secretary to the (v-l'.ovt. of Assam,

_ Panchayat & Ru %al Development

Departinent, Dispur, C-hwahati-S.

é. The Chief "secretév-y to the
Govt. ( f Assa 1, Disp {r, Guwahati.

3. Th » Comr iission:r & Se retary
Govt. of Assarr; Chief  Ninister

) Secretariat, Cispur, (_uwahati-6.

V% " " 4. The superintendznt of Police,
' ' Chief Minister Vigil: nce Cell,
Dispur, Guwahati-6,

5. “he Dire¢ ctor,
Par chayat and Rural Developmeni

' Departme: t, Bhangagart Guwahati.
6. The D« puty Commis: oner, Cachar,
Si.char. P.O. Silchar, {.ist.:- Cachar .
7. The f roject Director,

District Rural Development Agency,

Cachar, P.O. :- Silchar, Dist. :- Cachar,

Assam.’



h\

e ST

8. Sri Rashid Ahmed Mazumdar ,
A.P.0.(T), DLR. D.A., Cachar.
P.O.;-Silchar Dist. Cachar.

9. S.ri Afjal Hussain Laskar, Junior
. Engineer ,H.Q., DRDA, Cachar
P.0O.:- Silchar, Dist.:- Cachar.

ceeetireeaa RESPONDENTS.
. —- -petition
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To, | '  Dated, Dispilr the 30" June, 2005
The Commissioner & Secretary . ' : v
To the Govt. of Assam,
Personnel (A) Deptt, .
Dispur, Guwahati- 6

Sub: Nomination to LA.S. Prayer therefore.

Sir, . :

With reference to the subject mentioned above I'have the honour io stat that I stdnd as one
of the senior most officers in the A.C.S. cadre as per the prevanlmg Gradation- List, Published by
the Govt. of Assam(Personnel Deptt.). But it is a matter of utter misfortune that I am deprived of
nomination into I.A.S. despite my seniority of 28 (twenty-enght) years (1977 Batch) in the state

cadre.

That sir, it is a fact that I was selected for nomination into I.A.S. by the U.P.S.C./Govt. of
India (Ministry of Personnel, Deptt. of Personnel & Training, New Delhi) as back as in 2001,
keeping my name in “Sealed Cover” due to pendency of Departmental Proceedings. However, the
said Departmental Proceeding was closed and disposed of without any punishment, vide Govt. of
Assam (Personnel “A” Deptt.) Order No. AAP 36/97/Pt./502 Dt. 16-07-2002.

—~——

It is matter of grave mjustlce and rmsfortune that the Govt of Assam failed 10 open the
“Sealed Cover” and notify me nominating into 1AS as per select-list of 2001. It is also a° matter of
utter astomshment that till today I am in the dark as to the fate of the “Sea]ed—cover as 1 have not
received any communication what-so-ever to this effect from the Gowt.

That Sir, may I be permitted to state that the net result of the Govt. inaction is that 1 have

been superseded by several of my juniors in the state-cadre in being nominated to LA.S. + -

However, as indicated in Govt. of India {Miﬁistry' of Personnel, Public Grievances &
Pensions (Dept. of Personnel & Trainingj} Notification No. 14015/06/2003-A1S (1) — A dt. May,
2004, I was once again included in the U.P.S.C. approved Select List of 2002 and placed at serial

number 1 (one), with the remark that the selection was made subject to grant of..... Integrity

certificate by the state Govt. May I be permntted again, to state that I did submit a prayer to your
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good-self on 18" May,; 2004 * seeking justice over the matter, but then, I am completely in the
dark as to the Govt. action on my prayer vis-a-vis my nomination to LA.S. since T have not

received any communication in this regard from the Govt. till date.

In this regard, may I be permitted to draw your kind attennon to Govt. of India {Mm]stry
of Personnel Public Grievances and Pensions (Deptt. -of Personal & Training)} office
Memqra.ndum No. 22012/1/199-Estt. (D) Dt. 25.10.2004 on the subject of promotion and the
cardinal policy/principle therefor. The said Office — Memorandum unambiguously clarifies that
“The D.P.C. is required to consider the cases of all persons who are other wise eligible in terms of
the Recruitment Rules as on the relevant crucial date -and are in the: Zone of consideration. 1f,

however, case of an employee in the Zone of consideration is covered by any of the three

situations, only this fact is to be furnished to the D.P.C. so that the recommendations could be

" placed in sealed cover. Where none of the three situations has ansen, a simple vigilance clearance
would need to be furnished. Vigilance clearance/status would have no other significance and

would not be a factor in deciding the fitness of the officer for promotion on merit.

It is also cl_ariﬁed that there is no requircment of furnishing a separate integrity certificate
to the D.P.C. In terms of the judgment of the Hon’ble Supreme Court in the case of union of India
Vs. K. V. Janaklvaman etc. (AIR 1991 SC-2010), no promotion can bc withheld inercly on the
basis of susp1c1on or doubt or where the matter is under preliminary investigation and has not
reached the stage of issue of charge sheet etc. If in the matter of corruption / dereliction of duty
etc. , thereis a serious complaint and the matter is still under investigaticn of C.B.1. or other wise,

‘the Govt. is within its right to suspend the official. In that cése; the officer’s case for promotion

would automatically be required to be placed in the sealed cover.”

‘Now, GOL office memorandum No. 22011/4/91 - Estt. (A) dt. 14-09-1992 has

unambiguously laid down the principle / yardsticks to be followed regarding cases of Government

servants to whom “Sealed Cover” procedure will be applicable. Para 2, of the said O.M. reads as

below : Y.




3 ';28 -
Quote:

“At the time of consideration of the cases of Government servants for promotion, defails
of Government servants in the consideration Zone for promotion falling under the following

categories should be specifically brought to the notice of the Dep’arthental Committee (DPC) -

() Govt Servants under suspension;

(if) " Govt. Servants in respect of whom a charge sheet has been issued and the
disciplinary proceedings are pending: and

(iii)  Govt. servants in respect of whom prosecution for a criminal charge is pending™

Unquote.

NdW, under the éircufllstaﬁces narrated in the foregoing pares of mv paias and the
principle / policy enumerated in the relevant O.M.S. of Gowvt. of India, inay 1be perm.tted to state
that none of the three cateéoriesed situations is applicable in m); case of promotion. nor does there
exist any impediment / reason as to why the.require'd vigilance clegrance could not have been /
cannot be issued in my favour so as to materialise my nomination into LA.S. as approved by the

U.P.5.C./ Govt. of India In May, 2004.

That Sir, T am forced to state that | do consider the deprivation of my nonmunation to [LA.S.
as a case of grave injustice on part of the Govt. of Assam, in violation of the guiding principle /
Policy / provisions laid down by G.O.1 in this regard and 1 do pray that justice be not further
delayed beyond a period of 30 (thirty) days from today in which case, 1 shall have no other option
but to seek justice in the appropriate court of law.

I remain Sir,

- Yours faithfully

Joint Secretary to the Govt. of Assam
~ Soil Conservation Deptt.
Assam Sectt., Dispur
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* do hereby nominate, constitute and appoint Sri/Seati .. - K- Dot oD
Advocate and such of the undermentioned Advocates as shall

accept this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted above
and in connection therewith and for that purposeé to do all acts whatsoever in that connection including depositing or
drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our behalf and I/We agree
to ratify and-confirm all acts to be done by the said Advocates as mine/ours for all intents and purposes. In case of non-

payment of the stipulated fee in full, no Advocate will be bound to appear and act on my/our behalf.

In Witness Whereof I/We hereunto set my/our hand on this OH\Day of

N. M. LAHIRI (SF. Adv.)

B. M. GOSWAM!I (Sr. Adv.)

J.P. BHATTACHARJEE (Sr. Adv.)
D.C. SHARMA

B. K. GOSWANi! (Sr. Adv.)

A. M. MAZUMDAR (Sr. Adv.)

P. K. BARUA (Sr. Adv))

S. N. BHUYAN(Sr. Adv.)

J. K.BARUAH(ST. Adv.)

ANIL SARMA(St. Adv.)

B.K. DAS(ST. Adv.)

M. A. LASKAR(Sr. Adv.)

DR S.N.CHETIA

A.S. BHATTACHARJEE (Sr. Adv.)
A.R.BANERIJEE (Sr. Adv.)

D.K. HAZARIKA (Sr. Adv.)

N.N. SAIKIA(St. Adv.)

J.M. CHOUDHURY(Sr. Adv.)

P.K. GOSWAMI (Sr. Adv.)

P.G. BARUAH (Sr. Adv.)

C.R. DE (Sr. Adv.)

D. K. BHATTACHARYYA (Sr. Adv)
D.K. TALUKDAR (Sr. Adv.)

R.P. AGARWALA (St Adv) |,
D.P. CHALIHA (Sr. Adv.)
MRS.K.DEKA

BISHNU PRASHAD
S.S.RAHMAN

GOLAP SARMA ,
S.R. BHATTACHARJEE (Sr. Adv.)
P.C.‘DEKA (Sr. Adv.)

BHARGAV CHOUDHARY
PK.DAS

AK.CHAUDHURI'

B. R. DEY (Sr. Adv.)

A.K. PHOOKAN (Sr. Adv.)

K.R. PATHAK (Sr. Adv.)

BHUBANESWAR KALITA (I)(Sr. Adv.)

B. R. DAS (Sr. Adv.)
S.P.DEKA

D.R.GUHA

S.A. LASKAR
SAUKAT AL (Sr. Adv.)
B. K. ACHARYYA

MS. USHA BARUAH
N.C. DAS (Sr. Adv.)

A K. BHATTACHARYYA (Sr. Adv.)

A. B. CHOUDHURY (Sr. Adv.).
T.S. DEKA (Sr. Adv)

K. P. SARMA (Sr. Adv.)

B. P. BORAH (Sr. Adv)

H. K. SARMA v
PRABIN BARTHAKUR (Sr. Adv.)
M.C. BARTHAKUR

P.C. GAYAN

C.K. SHARMA BARUA (Sr. Adv.)
ANUP KR. DAS

DR Y.K. PHUKAN (Sr. Adv.)
DIBAKAR GOSWAMI

BIJON CH. DAS (Sr. Adv.}
R.L. YADAV

- PRAFULLA ROY

A.C. BURAGOHAIN
B.L. SINGHA

PK. MUSAHARY

M.Z. AHMED (Sr. Adv.)
R.P. KAKOTI

S 1. RASUL
GURMOORTHY GOPAL
B.K. GHOSE (Sr. Adv.)
S. K. BARKATAKI
DRN. K. SINGHA

D.C. MAHANTA (Sr. Adv.)

T.C. KHATRI (Sr. Adv.)

MS. BINOYA DUTTA

BHABATOSH BANERJEE

R.K. JAIN .
G.K. BHATTACHARYYA (Sr. Adv.)

"PRANABANANDA PATHAK (Sr. Adv)

DR H. N. DAS (Sr. Adv.) -

B. C. MALAKAR
SAMSULHUDA .
BHADRESWARTANT!
N.N.SARMA

JANARDAN DAS

CHAITANYA BARUAH (Sr. Adv.)
A.C. SARMA -

N.Z. AHMED

N.C.PHUKAN

"MUNIN (GAUTOM) SARMA

FAIZNURALL

D.K. KAKATI

G.N. SAHEWALLA (Sr. Adv.)
G. K. JOSHI (Sr. Adv.)

AA MR

MS. REKHA CHAKRAVORTTY

_MRS. JHARANA BORAH
" S.N. SARMA (Sr. Adv.)

MD. ABDUL MANNAN
DILIP KR. DAS (Sr. Adv.)
PRADIP KHATANIAR

. N. CHAKRAVORTY (Sr. Adv.) -

MRS K. YADAV.
DR B. P. TODI (Sr. Adv.)

‘MRS. K. BHATTACHARYYA

A.K.BARPUJARI
S.S. SHARMA (Sr. Adv.)
S.P.ROY

Narulk, 4 ppe.

K'K. BHATRA

R.P. SHARMA (Sr. Adv.)
S.C.BISWAS

P.C. RAYMEDHI

UTPAL DAS (f) o
DR S. S. HARLALKA
D.R.GOGO!

KHAIRUL BASAR

A.S. CHOUDHURY (Sr. Adv.)
DINDAYAL AGARWALA®
KAMAL AGARWAL

MD. SAMNUR ALI
JOYDEV CH. DAS

V. K. BHATRA

A.C. BORBORA (Sr. Adv.) .

P.K. KALITA
SAILENMEDHI
MRS. M.B. DUTTA CHOUDHURY

P.C.GOSWAM!

APURBA SARMA (1)

K.H. (SALIM) CHOUDHURY (Sr. Adv.)

A K. PURKAYASTHA

. ASHIS DAS GUPTA

L.P. SHARMA
VIJAY HANSARIA
B.N.SARMA

J. L. SARKAR

R.C. SANCHATI
J.P.BORA
SISHIRDUTTA
C.R.BORAH .
P.K. GOSWAMI (1)
N.S.DEKA

M. SAHEWALLA
H.A. SARKAR

. MRS. RUMA BORDOLO}

B. K. JAIN



NILOY DUTTA (Sr. Adv)
CHINMOY CHOWDHURY
KAMAL NAYAK
SK. N. MOHAMMAD
D. C. CHAKRAVARTY
GIRISHMISHRA
~ JOGINDER SINGH (Sr. Adv)
ABU SHARIF
B.B. NARZARI (Sr. Adv.)
"MD. ABDUL WAHED (Sr. Adv.)
NASIMUDDIN AHMED
MANORANJAN DAS
DR GOBIND LAL
B.C. PATHAK
F.H.LASKAR
MRS. M. HAZARIKA (Sr. Adv.)
SAURAV KATAKI
:MD. ABDUL HAI
- GAUTAMUZIR
" H.R.A. CHOUDHURY (Sr. Adv.) -
MRS :MANJULA DAS
BHABENDRA N. SARMA
BENUDHAR DAS
S.L. TULSHYAN
N.N. KARMAKAR
MRS. REETA BORBORA
HRISHIKESH ROY (Sr. Adv.)
PRADIPDAS
MD. M. H. RAJBARBHUIYAN
MRS. J. B. KHARBHISH
© D.N.CHOUDHURY
$.8.GOSWAMI .
K. K. MAHANTA (Sr. Adv.)
JAGDISH SHARMA
P.S. DEKA

©_ MONINDRASINGH.

N.R. PHOOKAN
K.P. PATHAK (Sr. Adv)
" ARUP KR. GOSWAMI (Sr. Adv.)

S.S.DEY

DIGANTA DAS

MRS. B. ACHARYA

DILIP CHOUDHURY
LAKSHESWAR TALUKDAR
S.P. MAHANTA )
SK. CH. MOHAMMAD
HASIBUR RAHVAN

MS. AJANTA DHAR
B. IBOCHOWBA SARMA
AX.MAHESWARI
PN.SINGH

"NILAMONI GOSWAMI

MS. BHARATI DEVI

.DRZ.N. SHARMA

‘K.K.DEY

G.K.DUTTA
B. MRINAL CHOUDHURY
KUMUD BARUAH )
APURBA KR. SHARMA
NAZRUL ISLAM
RAJIB BORUAH
SRIKANTA HAZARIKA
K.N. CHOUDHURY (Sr. Adv)
MRS. ABHA BHATTACHARYYA
-AK THAKUR

A.C. MAHANTA
MS. BHUMIKA CHOUDHURY
DRAK.G. THAKURIA
D.K. MISRA (Sr. Adv)
DR AK. SARAF (Sr. Adv)
DRR.C. BARPATRAGOHAIN
MD. ALI SEIKH .
"B.K. TALUKDAR -
NISHITENDU CHOUDHURY ~
G.P. BHOWMIK
MD. ABDUL HAKIM (1)
UPENDRA NATH DAS
P. K. GOSWAMI (Il) -

(2)

SANJOY MITRA

MS. KALYANI DEVI
PARAMANANDA TALUKDAR
MANABENDRA NATH

MS. MONIDEEPA SARMA
D.K. KOTOKY .
T.BIDYUT BIKASH
S.B:SARMA"

S.K. SAHA

YADAB DOLO}

R.C.DAS

PK.TIWARI \
D.C.LAHIRI

PRANAB BORAH

DR (MS.) S. RAHMAN -

_MRS. S.D. BHATTACHARYYA

MANOJIT BHUYAN
RAMESH BARPUJARI
MRS. NIRUPAMA SAIKIA
JENAT MOLLAH
PUSPAKT.BORA

M.L. SHARMA

MS. TRIBENI GOSWAMI

R.K. MALAKAR .
BISWAJYOT! TALUKDAR
ANILCH. DUTTA

SINGHNAD CHOUDHURY
DILIPMOZUMDER C,
AM. BUZARBARUAH ()
ARUP KR. SHARMA (1)

MD. JASIMUDDIN AHMED

DR P.N. HAZARIKA

ZIAUL KAMAR ~

MRS. M. PHUKAN

R.K. SAIKIA

SUBRATA NATH

DHANESH DAS

" H.N. GOSWAMI .

H.P. BARMAN X
MS. JYOTI TALUKDAR
SACHINKR. SHARMA
LRDUTTA
J.N.CHAKRAVARTY
QZI.S. KUTUBUDDIN
S.K. KEJRIWAL

MS. PRATIMA DAS
JAGANNATH BARUAH .
MD. M. AHMED )
MS. B. K. DEVI GOSWAMI

ar

"

. B.C. SARMA

MS. J.D. ACHARYYA

V.M. THOMAS

KK PHUKAN

B. DEVA GOSWAMI

AMAL CHANDRA DAS

MS. GITI KAKATI DAS
MS.BAHARUN SAIKIA  + -

‘MRINALKR. CHOUDHURY (Sr. Adv.)-

MS. AHVIEDA BEGUM

D.C. KATH HAZARIKA

MD. MOTIUR RAHMAN

MS. DIPTIDAS

M.K. JAIN

MS. BASANA RAJKHOWA
S.C.DUTTAROY
S.L.JAIN '

B. K. BHATTACHARJEE
MS. ANUPAMA DEVI
MS. M. BUZARBARUAH -
MS. MRIDULA DEVI
BHASKAR J. DUTTA
MANIK CHANDA

K.K. MOUR

B.B.GOGO!
ABDURROSHID

M.R. PATHAK

PK. SHARMA '

PK. BARMAN

g

RAJEN CHOUDHURY
MD. NAZIMUDDIN AHMED
MD. HABIBUR RAHMAN
JAYANTA CHUTIA

AX. ROY

RK.PAUL
ASWINITHAKUR
JOGESWAR SAIKIA

A.K. SARKAR

P.B. MAZUMDAR

LM KSHETRY *

MK SAIKIA ==~ -
AJ. DAS
BISHNUBURAGOHAIN =
A.F.G.OSMANI

SANJIB SAIKIA

MS. PORI BARMAN

MD. A. SABUR CHOUDHURY . -

R.N. KALITA

'MS. MANOSHI HAZARIKA

MS. A. BHAGAWATI
RANJAN BARUAH: :
JNAN CH. NATH

KR. DEEPAK DAS
MONMOHAN TALUKDAR
UPAMANYU HAZARIKA
AMLAN DUTTA

BILLAL HUSSAIN

T.J. MAHANTA

M.D. CHOUDHURY

MS. S. DEKA BARUAH

"MR. DIGANTA DUTTA

MS. NILIMA DEVI
SATYEN SHARMA
RAN CH. SAIKIA
UJJAL BHUYAN
DIBAKAR SHARMA (1)
MS. A.G. BARUAH
MS. MANJULI DEV

AMARENDRA CHOUDHURY

. DRP.K.BHUYAN
- MS. G. D. MAZUMDAR

JYOTIRMOY ROY
ASHIS BHATTACHARJEE
MS. PRANATI SHARMAH
KHARGESWAR DAS
H.K. BAISHYA

BISWA NATH SHARMA
CHANDAN DAS
SK.LAHKAR
RASAMAY DUTTA
MS. S. BAYAN ROY

" S.N.DEVNATH

D.C.DUTTA

MS. SNIGDHA BARUAH
MRS. PM. DUTTA
PADMA KT. BORAH
H.S. THANGKHIEW
P.J. SAIKIA

RAJ KR. AGARWALA
KAMALESH K. GUPTA
B.C. CHOUDHURY
JAIRAMGIRI™
SANTANU BHARAL!
PK.ROY-

MS. GOURI SINHA .

P.C.DEY

K.K. NANDI

R.N. PURKAYASTHA
S.K.SINGH

-D.K. GOSWAMI

RK.JOSHI

D.C.CHETIA P
MD. ABDUL HANNAN

MD. IQBAL HUSSAIN °
DEBJIT KR. DAS

MS. A.D. THAKURIA

MS. ANUBHA DAS

'

MS. ‘Néeu BORDOLO!
DK. Kg)THARI '

KAjz}(AN BHAﬂRCHAQEA !
DAYAL CH. BARMAN :
MS.RL.GOGO! | ' b
MD. K A. MAZUMDAR

U.C. BHATTACHARYYA

TAYUM SON :

MS. ‘R DAS MOZUMDAR

MS. STEDAIA BEGUM
A.S.NIJAMUDDIN

RANJAN MAZUMDAR

RAMENDAS() |

N.N.OZAH -

SK. PAUL

MUKPERTIN

DRA.C. PHUKAN

. MC DEKA

PALLAV KATAKI

S.C.KEYAL

MS. S. B. BHUYAN

SKH. MUKTAR

APARESH CHAKRAVARTY

MS. J. PHUKAN GOGOI
GAUTAMBAISHYA| <
SIDHARTHA BHATTACHARYYA
M. P SHARMA

_RANJIT DAS

RAMESH GOENKA,
PHANIDHARGOGOI
MS. BB, HATIKAKOTI
MS. SUNITY SONOWAL
Mé. BABITA GOYAL
BIMALCHETRI |
PREM SHARMAH
BISWAJEETGOSWAMI
MR§. EVA KAKOT|
T.C.CHUTIA

VK. CHOPRA

SK. SINGH i

C. T JAMIR

MALKIT SINGH
HK/SHARMA
SUDAMA CHAUHAN
UJK |BORTHAKUR

MS. GEETA DEKA|-

’ MS. N DUTTA SHARMA

MS. S. ADWANI

P.J. PHUKAN

MS.R. PATHAK BORAH

MD: ‘M. H. CHOUDHURY

RAB HUSSAIN |

PAQLABH BHOWMICK

SM. SARKAR

s.K GOSWAMI

HARMOHAN TALUKDAR

RM CHOUDHURY

MASLIMGHANI |

J C.BEZ

BIJAN CHAKRABORTY o
AB.ROY (Sr. Adv)

AM. BUZARBARUAH (If)

UTPAL RAJ SAIKIA '
L. NESSA CHOUDHURY *

PHIRAJ KR. SAIKIA

JK MISRA

BI UL SARMAH [

"~ MS. S.DAS BARUAH

;G.K. THAKURIA
HKCNATH !
RAFIQUL ISLAM
K.R. SURANA _
MS$.L. CHENTALAPATI - k
MS. D. DAS ROY :
lArTJUPAL DUTTA

'PK. ROYCHOUDHURY
K.C. MAHANTA

[B'C TALUKDAR

A)“




R.K. DAS (Sr. Adv.)
PRABIR CHOUDHURY
KHAGEN GOGO!
RAJESWAR SARMA
T.G. BARUAH
D.G. BARUAH
MD. ABDUL HAKIM (1)
A:C. KALITA
B.C. SAIKIA
TAFAZZUL HUSSAIN
TAUHIDULISLAM
R.D. LAL
B.C. CHAKRABARTY
MS. SUNITA KERJIWAL
SUKUMAR CHOUDHURY
G.C. PHUKAN
N.H. MAZARBHUYAN
BIMAN BARUAH (Sr. Adv.)
TONNING PERTIN
BASARUDDIN AHMED
MS. DEEPA BORAH
MD. ABDUL MALEQUE
J.C.GAUR
H.K. CHOUDHURY
BIPLAV CHAKRAVORTY
PN. CHOUDHURY
ARUNESH DEB ROY
MS. N. BHATTACHARYYA
PRABIN MAHANTA
H.K. MAHANTA
M.M. RAY
PK.DAS
MS. SOHELI SEAL
MR. AJANTA TALUKDAR
MRS.N. T. NATH
NIRMALENDU SINHA
MISS. Z. TSIBU KHRO
MS. ANITA DEVI
MRS ANU BARUA
MS. FATIMA AHMED
NILUTPAL BARUA
MS. B. DUTTADAS
UTPAL CH. DAS
ARUP KR. SARMA (i)
-MS. S. BARPUJARI
S.S. SAMADUR RAHMAN
BISWAJIT PRASAD
MS. M. PRADHAN
AK.JAIN
MS. JYOTIMALA KONWAR
MS. CHANDANA DEKA
D.R. BORA
H.R. KHAN
SYEDI. RAHMAN
PARAMANANDA BORAH
JAYANTA TALUKDAR
MS. BONTI SARMA
KULENDRA BHATTA
MS. A. DEKA LAHKAR
P.K. BARUAH (I1)
CHITTARANJAN GOSWAMI
N.K. BARUA
B.K. BAISHYA
IFTE KHARAHMED
D.C.NATH
. MS. NILUFAR RAFIQUE -
ZAFAR IQBAL
MS. MEGHAMALA SHARMA
AJANTA SARMA
ADIL AHMED
MS. NANDITA MORAL
MS. DEEPANJALEE DAS
O.P.BHAT! -
DR (MRS) P. CHAKRABARTY
JAINUDDIN AHMED
B. KARPUKAYASTHA -
SIDHARTHA SARMA
AK.DEY

S.K. MEDHI (I)

MD. SHAMSUL ISLAM
RATUL GOSWAMI
JOYRAM SAIKIA
BHUMIDHAR BARUAH
DEVA KR. SAIKIA

PRAN BORA

DEBAJYOT! TALUKDAR
MS. M.D.G. BARUAH
BHABANI PHUKAN
RAHMAN ALI
DHIRENDRAKR. DAS

R. K. BORAH

ALOK VERMA
HRISHIKESH SARMA
AR.SIKDAR ,
NITYANANDA BARUAH -
N.K.NATH . '
DRPAUL PETTA

MS. ARIFA K. CHOUDHURY
D.M. BORDOLO!

BHABA KANTA GOSWAMI
M.K. GARODIA

MRS. R. PHUKAN SAIKIA
J.N. SARMA

HAMIDUR RAHMAN (1)
KAMALESH SHARMA
BISWADEV SINHA

- HK.DAS

B.D. KONWAR

T.N. SRINIVASAN

DILIP BARUA

N.J. DUTTA

J. K. BAISHYA

MATHEIM LINGGI

MS. APARNA DEV

AVUIT ROY

KRISHNENDU PAUL
HALADHAR KALITA
DIBAKAR GOSWAMI (1)
MRS. N. DEVI SARMA
C.R.DAS

MS. ANJU TALUKDAR
S.P.DEY

MRS. INDRANI SARMA (1)
MS. BHANU SENAPATI
DEBASIS SUR

MS. ANURUPA DEY
D.C.BORAH

R.K. PRADHAN

SANTANU BHATTACHARYYA
SATYAJEET SHARMA
DEBAKR. DAS

PRIYATOSH BHATTACHARJEE
PARITOSH PURKAYASTHA
MS. RINA BHATTACHARYYA
DEBAJIT BHATTACHARJEE®
PRADIP DUTTA ROY

M.K. MAJUMDAR

B. M. CHOUDHURY
SOUMITRA SAIKIA
SYEDMD. T.CHISTIE _

DR (MRS.) M. PATHAK

MS. KALPANA BARUAH
B.W.PHIRA

S.R. RAVA

MS. P.B. BHATTACHARJEE
$.C. BHARALI

MANOJ AGARWAL
HARENDAS

MS. AJANTA NEOG
ARNAB BISWAS

SAHIDA BEGUM
MONMOHAN GOSWAMI
PC.CHOUDHURY
M.N.NATH

MS. UMA CHAKRAVORTY
MS. JUTHIKA CHAKRABORTY

()]

MS. S. SENAPATI
MANAS SARANIA

MRS. PRANITA CHOUDHURY
DEVASHIS THAKUR

MS. Z. ARA BEGUM

K.C. SARMA

SUMAN CHAKRABARTY
ABRARAHMED

MS. SANGHAMITRA DOWERA
PRASANTA KHATANIAR
ANUP JYOT! SARMA

$.C. CHAKRABORTY

PM. DASTIDAR

" HAMIDUR RAHMAN (i)

MS. DEEPAWALI SHAH
D.K.CHOMAL

MS. ASHA JAIN

MD. A H. LASKAR
AJIT DAS
MS.REETUJADUTTA
S.K. TEWARI

TAPAN KR. DAS (I)
SHAH S. A. RAHMAN
PARAGK. DUTTA
P.C.BARPUJARI

B.N. HAZARIKA

-

. RR.KALITA

M.K. SHARMAH
B.C. KALITA

DRB.U. AHMED

M.U. MAHMUD

B.N. SARMA BORDOLOI
SALAHUDDIN AHMED
MRS. J. SAIKIA BHUYAN
NARAYAN CHAKRABORTY
SASHANKA DASGUPTA
RIPUN BORA

JAYNAL ABDIN (1)

T.P. MAZUMDAR
ANUPAM SARMA-
KAMESWAR LASKAR
U.K. THAKURIA
J.M.DAS

MS. G. DAS LAHKAR
CHANDRABORUAH
S.P. SHARMA

- BHUBANESWAR KALITA (Il)

N.K. GOLDSMITH
SURAUIT DUTTA

AK. MEHTA N

ANJAN J. SAIKIA

A.K. BARUAH (Il)
BALDEV SINGH

Y.S. MANNAN

RAJ SEKHAR
PULINBISWAS

MONOJ BHAGABATI
SONESWAR DAS
MRINAL SARMA

MD. A. ALAM KHAN
MRS. J. CHAKRABORTY
MS. S.B. CHOUDHURY
U.S. AGARWALLA

PK. SENSOWA

O.K. MAHESREE (Sr. Adv.)
N.N. BHUYAN CHOUDHURY
SARBESWAR DAS

MRS. AMI B. SARMA
AFTAB ALAM

J.K. ADHYAPOK

COL (RTD.) M. GOSWAMI
B.K.SINGH

MD. AYUB AL

ADHIR S. CHOUDHURY
S.R. SAIKIA

BAHADUR RAMCHIARY
TAPAN DAS (lf)

MRS. PUSPA GOGOI

»

N VS

X
MS. APARAJITA SHARMA
AJOY KR. DAS
BIMALKR.JAIN
REKIBUDDINAHMED
MRINAL KALITA
MS. CHANDRAMA SARMA
K.D.CHETRI
S.J. BARTHAKUR
MS. ANJANA DAS
K. KATH HAZARIKA
PARITOSH BANIK
ARUNABH CHOUDHURY
BHASKAR DUTTA
TAYAM SIRAM
DULAL TALUKDAR
C.R.BISWAS
BHASKAR KR. SHARMAH
AK. SAIKIA
DINESH AGARWAL

'MS. PANCHALI BHATTACHARYA

MS. MAMONI CHOUDHURY
MS. TRIPTIDHARA DAS
SURAJIT CHAKRABARTY
MS. U. BHATTACHARYYA
MS. MOMIKSHYA ARUNA (OZAH)
RAJESH AGARWALL
ABDUL MALIK
MS.D.S.NEOG

MS. N. N. AHMED

MS. S. T. SARMA

H. B. GOSWAMI
KHIZIRULMONIR

MRS. K. K. CHOUDHURY
MS.MAMONDEKA ~ *

_MS. DEBJANI SEAL

MS. PRIYANKA BARUA
ABHIJIT BHATTACHARY YA (1)
MS. ECHO SHARMA
KALYAN PATHAK

MANISH GOSWAMI
MRINMOY KHATANIAR
DIPANKAR BORA

SUMAN SHYAM
BEDADYUT| CHOWDHURY
MS. BORNALI BHUYAN
MS. BANTI DUTTA

MS. MOUSHUMI DEKA

MS. CHANDANA NANDI
SUNIL AGARWAL

HAR] KANTA DEKA (Sr. Adv.)
MS REHANA BEGUM (1)
0.P. SAHARIA

S.C. ACHARYA
S.S.DUTTA

AKHTAR PARVEZ

MS.N.S. THAKURIA
$.5.MOZINDER BAROQOAH
DIPUMANI THAKURIA
JAINUL ABEDIN (If)

JAWRA MAIO
JOGENHANDIQUE

J.A. TALUKDAR

BIKRAM CHOUDHURY
NABAJIT BHARALI

MRS. H. M. PHUKAN
AR.MEDHI

MD. BABULUR RAHMAN
PK.PODDAR '

MD. ILIASHALI .
RAMKRISHNA BHATTACHARJE
M.K. MISRA

R.J. BARUA

B. K. DUTTA

MRS. S. DAS BHUYAN
MRS. M. RAJKUMARI
ACHYUT OZAH

BIKAS HAZARIKA

MS. MONI NATH



¥g

" S.K.DAS

RAHMAT ALI

DEVAJIT SAIKIA

MATIN B. U. AHMED

B. K. HAZARIKA

SONJOY SARMA _

MD. A. J. ATIA

ASHIF AHMED

MATIUR RAHMAN

AK.BASFOR

SHOUMEN SENGUPTA

D.K.JAIN .

MS. MALLIKA DUTTA

AJUNGLAAIER

H. B. SARMA

PRAJNAN C. DEKA

ARINDAM BARTHAKUR

M. J. DAS '

" PK. TALUKDAR
MS. MOHSYNA SYREEN
MS. K. M. PHUKAN
MS. J. RANI BORA
MANASH BARUAH
K.K. BHATTA
MRS. RANI DUTTA
ASLAM KHAN.

PRANAB CHAKRABORTY
'MS. PURABI KALITA
JAYANTA DEKA
NAVAROON NATH

MS. NIRMALI TALUKDAR
N.A. LASKAR

NAJROL HAQUE
METHUN TALUKDAR
KANHAIYALAL GUPTA
MRS. M. GOHAIN

MRS. GITA MEDHI

B.S. BASUMATARY
N.P.DAS’

" DHRUBA KR. SAIKIA (Sr. Adv.)
INDRANEEL CHOWDHURY -
MRS. R. S. CHOWDHURY
SUBRAT BHUYAN (1)
MRS. JYAISNA SIKDAR
MRS. M. SARMA BARUAH
J.P.DAS
HIRALAL MAURYA
KAMALAKSHYA DAS
MS. IPSITA GOHAIN
MS. DIPASHREE SINHA
MS. NIRUPAMA BARUAH
MS. PAPIA CHAKRABORTY
HAREKRISHNA DEKA
SAJID RAHMAN
MS. APARNA AJITSARIA
G.B.DAS '
DEBAJEET THAOSEN
S.K. MEDHI (Il) '
BEGUMR. A. SULTANA
ALOK DEB
MS. B. CHAKRABARTTY
MS. INDRANI CHETIA
MS. ANUPAMA DEVI
SIDDHARTHA BARUAH
S.R.RAJBONGSHI
K.K. BHATTACHARYYA
MS. MANJULIKA BAROOAH:
MS. MANJUSHA JHA
MD. KHORSHED AL

+ ZAHANGIR HUSSAIN

S.N.DEVPUZARI

DIGANTA KR. MISRA

MD. AFTAB HUSSIAN

MRS. N. S. AHMED ISLAM
- MS. G.R. MAHILARY

M.K. MODI

.A. HAZARIKA

SHAJAHAN ALI

DHIMAN TALUKDAR
U.P.BARUAH ,

MS. ARUNIMA SENAPATI
MS. SUJATA CHANGKAKOT!I
A.L. MANDAL

UTPAL DAS (Ifl)

S.K.KHAITAN .-
MRS.V.L.SINGH -

ARNAB JAN DEKA

S.K. SINGH ’

NIRAN BARAH

MRS. A. A. BEGUM
SONESWAR SAIKIA

J.P. CHAUHAN

DEBAJIT GOGO!
GAUTAMSOREN -

. AFSARUDDIN CHOUDHURY

JOGEN BORDOLOI

" SUNILKR. SINGHA

MRS. B. BHUYAN
ARUN NATH

MS. M. BORDOLOI
SADHAN KALITA
CHINMOY BHATTACHARYYA
ANUPAM CHAUDHURY -
PRABAL KATAKI
SANJU GANGULY
R.K.BOTHRA ’
MS. NAVANITA MITRA
RAM NAKSHTRA

S.N. RAY

D.K. SARMAH

MS. ANUPAMA DASS

" MISS.R. DEKA

L.K. BORAH N

R.K. ADHIKARY

S.K. SHARMA

MISS. ANITA DAS

J. K. SARMA

MRS. M. CHOWDHURY
ZIAUL ALAM

MS. N. HOMCHAUDHURY
S.K. SINHA

ROMEN BARUAH -
ARUPANANDA CHOWDHURY
NILADRI BHATTACHARYYA
MS. I. KRISHNATRAIYA

MS. PAHARI SAIKIA

')N. K. BARKAKATI

ASHIMKR. CHOUDHURY

'MS. S. HAZARIKA
RUPJITDE

RK.NATH
D.J.DUTTA

R.K. SARMA
DINAMANI SARMAH

' PARTHA CHOUDHURY -

B.P. SINHA
ROFIQUDDINAHMED
AISWARYYA SARMA

MS. A. BARUA

MD. NIZAMUDDIN SEIKH
DIGANTA GOGOI

SANJIB ROY

MS. KALPANA GOGOI (SARMAH)
ANIRBAN DAS

MRS. INDRANI CHOWDHURY
ANAN KR. BHUYAN

PALASH DAS

MS. BIPAAKKHI BORTHAKUR
DIPAKKR. DEY. -

PARTHA P. BARUAH
AJITKR. DUTTA

MD. BAHARUL ISLAM (1)

MD. TARIQUL ISLAM .

'ABU SAYED

(4)

BHASKAR BARMAN

MS. BIJOYA BAIRAGI
PABITRAS. BHATTACHARYYA
SURAJIT BHARALI

MS. BABINA BEGUM

* MS. NANDITA BHARALI

SUJITKR. GHOSH

MISS. RUPALIM DAS
PRANAB SHARMA

MISS M.M. BORAH

MS. BANTI BAISHYA |
RADHA M. DAS
PADMESWAR DEKA
ANUPAM CHAKRABORTY
ANGSHUMAN BORA
RAJEEV DAS

" BISWAMBHAR SHARMA

HARGOBINDA BORUAH

.~ MS. JITUMON! SHARMA

PUTUL CH. GOSWAMI
RANJAN GOGOI

MISS. LOLITA RENGMA
MISS. BASABI DAS
MS. RUPANJALI DAS

" MANISH CHOUDHURY

MISS. MARAMEE GOGOI

NABIN DEB NATH .

MRS. CHAYA DEVI

MS. BASHARI SEAL

MISS DEBALINA CHOUDHURY

MS. SMRITISHREE CHAKRAVARTY
MISS. MAMANI BASAR

" MISS. SANCHITAROY

MISS. ANJALI DAS

DIPAK KR. KALITA
NURUL |. CHOUDHURY
MD. A.K. HOSSAIN

MS. KAVER! MEDH! -
KAUSHIK GOSWAMI
ABDURR. SHEIKH

MS. TAPASI DAS
HEMANTA KR. SARMA (il)
MISS. DIPSHIKHA DAS
RAJESHKR. BHATRA
SAGAR RAVI G.
PADMADHAR UPADHYAY
MISS. PEACE LAHKAR
IKBAL H. SAIKIA
DIBYAJYOTI BORAH
MISS. HASINA YESMIN
MRS. JURI D. BARMAN

- MISS. ASMINA BEGUM

MRS. RAKHEE B DEB
MRINMOY DUTTA

MISS. SANTANA SARMA
BIMAL SARMAH

AMBAR BARKATAKI
MISS. NIZIFA KHANAM
MS. BARNALI MAHANTA
MIZAZUR R. BARBHUIYA'
SANJAY ROY

IMT! LONGJEM

- MISS. BIPASHA SARKAR

MISS. RINI SHARMA
SHAMIMA JAHAN
NILOUTPAL RAJKHOWA
R.K.DEV CHOUDHURY
SONITKR. SAIKIA

MISS. SEWALIKEOT

MS. MITALI MAHANTA
GAUTAMKR. SARMA
SHAHAB UD. MAZUMDAR
ABDUL. MANNAF.

- RAGHUNATH PD. ROY

NURMOHAMMOD SARKAR

SANTOSH JAIN

"SUNILKR. JAIN
" DIPENJYOTIDUTTA _

MRS.BANANIDAS

RAJESHKR. CHAYENGIA
MS_ASHA TEWARI

MRS. R. BORO BORAH
MISS. REKHA DEKA

MS. N. MEDH! KALITA
MANASH GARODIA
JAKIRUL |. BORBHUIYA
SUBIR BHATTACHARJEE
MS. DIPIKA BORGOHAIN
MRINALENDU CHOUDHURY

_ DHRUVAJYOTI PATHAK Q

KAl|JSHIK HAZARIKA

DILIP BARUAH (ll)

-MD.} ABDUL MATLIB
RAJIBHAZARIKA
NABASHISH GOSWAMI
DEBASHISH BATTACHARYA
KUI\:/IUD CH.BORO
NARENDRA NATH JHA
RANDEEP SHARMA

MS. TAMANNA BORA

MRS. FARIDA BEGUM
NEELANJAN DEKA .
DEVASHIS BARUAH
MS.MEETA DEY

TUSHAR KT. RAJKUMAR
MISS. S. MADHURINEOG
MRS. RUNUMI DAS

MISS. B. MAYA CHHETRI
MD. MASUD-UR-RAHMAN HAZARIKA
TAPAN CH. DAS (lll)
SANJAY KR. CHAKRABORTY
MRS. D. BAISHYA (GOGOI)
MS. ANJU AHMED
ROBINKR.DUTTA |
SHARIFUDDIN |
MRIDULKRDAS . .
MRS. CHANDANA SHOME

-RITU PARNA HAZAIJQIKA

ABHIJITDAS

MS. KANCHAN NEWAR
HRISHIKESH DAS
PRABINDAS

ANKUR BHUYAN - .
MRS. SHAHNAZ BEGUM
DEVA KR. DAS (If)

MS. ROUSHANARA CHOUDHURY
RABINDRA CH. PAUL

MS. M. BHATTACHARJEE
MS. NAVANITA BARUAH
UJJAL KR. GOSWAMI
MRINAL KT. NATH

DURGA P. MANDAL

MISS. NAMITA CHOUDHURY
DILIPKR. JAIN ‘
MISS. lJUMONI THAKURIA
ARUN DEV CHOUDHURY
NAKUL KALITA

MS: MUNMUN B. SARMA

. MISS RANJUMONINEWAR

MOIRANGTHEM G. SINGH
SANDIP BHATTACHARJEE -
DEIBASHISH SAIKIA
NAINDAN SARKAR
SOFIQUR RAHMAN

' UDlAY J. SAIKIA

| .
PANKAJKR. DEKA

!M%AN H. LASKAR
MS BANASHREE GOGOI

- MISS HIRAMONI DEKA



ISWAR CH. GOGOI -
MISS BJJOYA SINHA
MD. KURBAN AL
SAHIDUL H. SARKAR
GAUTAM SHARMA
- MISS. ADIT! BHATTACJARJEE
DHRUBA BANIA
GAUTAM CHAUDHURY
SATYABRAT DEV SARMA
MRS. NIRADA SEAL
NARAYAN D. BHUYAN
KULAJITDAS
MD. ASLAM KHAN (If) -
SAMIULMUNIR
SANTANU GOSWAMI
NARAYAN SHARMA
MS. PANCHAL! BRAHMA
MANISH NATH
MISS. REHNA BEGUM (ll)
~ MS.RAJICHETRI
KISHOR KR. BHANSALI
DIBAKAR BORAH
NARESH MARKANDA
MRS. MAITREYEE BORAH
JAYANTA KR. PARAJULI
BAPAN CHOWDHURY
UTPAL KR. KALITA
MS APARAJITA SAIKIA
MRS. MEERA H. BORAH
DEBABRATA SAHA
MS. ANIMITA GOSWAMI
MS. MANOSHI SHARMA
MISS. SATYAWATEE KONWAR
MD. JAKIR H. KHAN
BIJAN KR: MAHAJAN
ABHIJIT BHATTACHARJEE ()
ARSHAD CHAUDHURY
PRANAB KR. DAS
MS. MITALEE LAHKAR
KHANINDRA LAHKAR
MS. MANJU BORDOLOI
SUSHANTA S. BAROOAH
MS. S. HAZARIKA (BORA)
MD. ASLAM
PRANJAL DAS
MS. PANNA SHARMA
MS. MONALISA KONWAR
SANDI K. DEORI
MS. M. CHAKRABORTY
DEBOJIT SENAPATI
RAJKUMAR T. SINGH
MS. B. GHOSH (SEN)
MS. TASFIA HUSSAIN
MRS. MEHBOOBA BEGUM
JAI KISHAN BAJAJ
MS. JAYAT| PURKAYASTHA
MS. PAREE GOGOI
A.M. BARBHUIYA
MISS. ARJUMANDA BHANU
MS. KANGKI BORKATAKI
BINOY PATHAK
NITYANANDA UPADHYAYA
SANJIT SHIL
MS. JULIE MAHANTA
MRS. MADHABI SAIKIA
MISS.BABITARANI  DAS
. SANTANU KR. DAS
MISS. DOLORINA PATHAK
SUBHRANGSU DHAR
PARAMA KUMAR GOGOI
MISS. GOPA SUTRADHAR
IKBAL AHMED '
SANJIB GOGO!
ABHIJIT BHATTACHARYA (I!l)

SUDIPTO BHATTACHARJEE
PRAHLAD KR. BRAHMA
MS. JAGRITI RAJKUMAR!
KUSH RAM BORA

MS. DEEPALI KALITA
DEEPAK BORA

DIPANKAR PD. BORAH
RAJESH KR. AGARWAL
MRS. SACHITRA BORA
SUJOY GOSWAMI

RINKU MAHANTA

JAIDEEP PURKAYASTHA
ZAKIRUL AHSAN

MISS. RINKI BISWAS

MISS. SHABNAM CHETTRY
MISS. MANASHI CHOUDHURY
SANTANU RAJ GOGO!
MISS. SHARMILA DAS
MRS. RUPREKHA DAS

MS. ARPITA PAUL

JOY DAS

DHRUPAD KASHYAP DAS -
MS. SARMISTHA BARUA

'MRS. PRANITA PATHAK

MS. MOUSHUMI DAS

MS. BULIE SARMAH

MS. NANDINI MUKHARJEE
NEERAJANAND
GITARTHA PATHAK
SANKAR P. BHATTACHARJEE
MD. KOHINOOR ISLAM
SYED MUSFIQUR RAHMAN
PUSPENDRA KR. MEDHI
SANJIBKR. SINGHA

MISS. NILAKSHI GOSWAMI
MISS. MANISHA SHARMA
GAUTAM RAHUL

MS. ANITA VERMA
TONGPOK PONGENER
ANIL GOHAIN

MISS. ANUJITA BORA
SANJAY KR. SINGH
SANJIB BARUAH

MISS. SOBHANA SAIKIA
MISS. MOON BARUAH
BRIJESH SHARMA

MISS. RAKHI PATHAK
RATAN CH. DAS

NABAJIT NARZARY
SAFIQULHUSSAIN

NASIR UDDIN

MS. N. M. BORDOLO! (BORA)
PRAKASH KR. BOTHRA
BIJOY CHETIA

SUBHAJIT BANIK
SAHADEV DAS

DR K. UDDINAHMED

MD. A. Q. AKANDA
PRADIP KR. AGARWALA
MD. FARID U. BARBHUIYA
MISS. NIYATI KALITA

MRS. SADHANA KALITA
ARUP GOSWAMI (1l)

MS. ARUNDHATI BORA
MS. RITAMANI GOSWAMI
SHUROT ZAMAL SHEIKH
SUMAN CHETIA

ALAKESH DEV SARMAH
RANJIT KR. GOSWAMI

. JAKIR HUSSAIN SAIKIA

BHUPENCH.PEGU
KUNTAL SHARMA PATHAK
DEEPAK KEJRIWAL

MISS. AMI SAIKIA

MRS. RUBI G. GOHAIN BARUAH
MISS. JOYATI PAUL

MISS. ANOWARA MAZUMDAR
MISS. MADHUSMITA BAISHYA

_ ABHUIT DAS

BIJOY KR. DAS
JAHURUL ISLAM

MISS. GITUMANI DEKA

MS. HIRANYAMAYEE BARUA
MD. JEHIRUL I. AHMED

MS. PRTIBHA DEKA

MRS. S. BORPATRA GOHAIN
MRS. MANASI DAS

SYED S. FAROOQUE
PARANGAM N. GOSWAMI
ANOWAR HUSSAIN

ADITYA HAZARIKA
SHIMANTANEOG!

RUPAK DHAR

TAPAS DHAR

RAJA JOY PHOOKAN
MANOJ KR. SHARMA (1)

 ROUSHANLAL ~ °

MD. ROFIQUL ALOM
MISS. PRANATIDAS
RATUL DAS

MISS. BAGMITA SARMA

* MISS. P.R. MAHANTA

SANTANU BORTHAKUR
MISS. MITALI BHUYAN
MISS. SABINA YASMIN
KISHORE KR. HAZARIKA
MOYNUL H. CHOUDHURY (2)
JONAB ALIAHMED
BHASKAR NATH

ALIN SARMA

KULAPD. GOGOI

H. M. A. MANNAN LASKAR
BIBHASH PATHAK

MD. JYOTSHNA AL!
JITUBORAH ¢
MISS BABITADAS

MISS RUNMANI DEKA

MISS MURCHANA SARMA
ASHOK KR. BORA
RANJAN KR. BHARALI
BIJAY KRISHNA SEN

MISS MEDHA LILA GOPE
DRN.G. GOSWAMI
KASHEM BHUYAN

MISS LIYANA RAHMAN

M. U. MONDAL

MISS PARUL DAS
JAYABRATA SINHA

MISS. BIJAYA HAZARIKA
MISS SUMITA CHOUDHURY
DEBAJIT BARUAH

MISS DIPANJANA NANDI
ABDUL KASHIM TALUKDAR
BIKASH SARAF .
MS. AMVALIKAMEDH! *
BABUL KUMAR DAIMARI
MISS IVALINA DEKA
SANJIB GOSWAMI
SABYASACHI P. CHOUDHURY
DEBAKUMAR BORDOLOI
MANINDRA CHANDRA DAS
MUL HOQUE AHMED

BATU KRISHNA BORAH
MISS BANDITADEY

MISS JULI GOGO!

MS. V. N. LASKAR

MISS RANJITA VERMA
HARINARAYAN SARMA

3\
MISS DIPANJALI DEKA
MD. ALAM GEER
NUR ISLAM
BABUL DEKA
AJOY KR. PHUKAN
ATAL TEWARI
MISS WAHEEDA REHMAN
N.UNNIK. NAIR
NABADIP BAROOAH
J.A. HASSAN
MISS SANGEETA SARKAR
ANJAN KR. DAS '
MISS JAYA CHANDA
NITESH BHATRA
MISS DOROTHY ROY

" MS. ARPANA BORAH PHUKAN

MISS LIPIKA TALUKDAR
MISS MEGHALI DEHINGIA
MISS RIMLY BARUAH

MS. BIPASHA DAS

MS. PRANITADAS
ABHIJEET KR. BARUAH
SULTAN AHMED

MISS BARNALI BARUAH
MRS. M. MAZUMDER DEB
MS. PANKAJA UPADHYAY
THANESWAR SARMA
ASHIM TALUKDAR

ABID AL

MS. SIMA GUPTA

D. N. BHATTACHARYYA
MISS SUDAKSHINA KHANIKAR
ASHIMANTA GOSWAMI
ANIL SHARMA BHATRA
K.R.PATGIRI

DEBENDRA SAHARIA
RAJIB SARMA

MUSTAFA JAMAL QUADIR
MISS MANASKANTA BARUAH
MISS KAVITA K. JAIN
TAPAN RANJAN DAS
TRIDIB KALITA

MS. MAMONI ROY
SAIDUL ISLAM

MS. SHAMIMA BEGUM
DIPANKAR BAGCHI
SHYAMAL AICH

-MS. KANIKA SINGHA

JAGADISH CH. GOGOI

MISS SWARNALI S. CHOUDHURY
HARIBRATACHANDA
MUKUT CH. BHATTA

SUJITKR. ROY

RAJU GOSWAMI

NANI G. KUNDU

SHEKHAR CHAKRABORTY

OM P. AGARWAL

RANABRATA BANERJEE

MS. SUMITRA SARMA

MRS. BANDANA DEKA

TARUN BORA '

MOTI RAJ ADHIKARI

MISS SABBINA YASMIN
BISWAJIT BURAGOHAIN

MRS. BOBY G. BURAGOHAIN
MISS SANGEETA BURAGOHAIN
NEEL KAMAL DEV NATH

MISS DIPANNITA CHAKRABORTY
NAZMUL I. MAZARBHUIYA
PRASANTA HAZARIKA

MS. NAZNEEN AHMED
RIYAJUDDIN ANSARI

SOURAV SHARMA

MS. SIMA RANI DEY
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MS. SWARNALATAGOSWAMI * MS. BHARATI MUKHERJEE GURVINDERSINGHSODHI SAMUDRAGUPTA l?fUT[A
MAINUL H. BARBHUYAN - MS. MALABIKA P. GOGO! MD.GIASHUDDIN =~ * - MISSKABITA GO'SV:VA'\J{?“
- MUKTIRAM LASKAR SRAVAN KR. TALUKDAR MS.JULANARAHMAN " RAJEEBKALITA | S N
MISS BINITABARUAH o HIFZUL1. CHOUDHURY " MUSTAKIMRAHMAN " _TRIDEEPBARUAH _
RAFICUL ISLAM (Il ) SUSHANTA DAS o PRANJAL BORTHAKUR ' MS.‘AFSANA IRFAN
MISS KAMALA SINGHA AMIT JALLAN o " 'BIPULKR. DAS -~ MRS. DIKSHA H. BAROOWA
_ MISSANUPAMAROY ISTAQUEALAM  * ' ASHOK KR. BORAH (2) MS. TRIPTI PATOWARY
* BISWAJIT CHAKRABORTY RAJIB CHAKRAVORTY .~ . MISS PALLAVI TALUKDAR - KRISHNA KT, DAS
MD. RAFIKUL ISLAM (111) * " LASHMIN. DIHINGIA INDRAJEET SHARMA . NAYAN MONI HAZARIKA -
BINODAN TALUKDAR ‘ RAKESH DUBEY - SUKUMAR SARMA - ZAKIRHUSSAIN (I
MISS MINERVA BARTHAKUR DEVJYOTICHOUDHURY NAYAN JT. SARMA © ABDUS S.AKAND.
MISS NITUHAWELIA : PRIYANKU SUND!I RITUBARNADEKA . - MRS. SABINA'YESMIN (1) .
RAHUL BEZBARUAH - SUBRATA NATH (1I) ‘ MS.MOMITABARAH -~ . MRIDUL MAHANTA
ABU NASERUDDIN AHMED MISS GITY KALITA MISSLIPIKADEVI e MRS. SONGITA MAHANTA
SUMIT DAS ROSHAN MALOO (JAIN) * RITURAJBISWAS ABDULGON! . (.
SANACHOWBASINGHA | MS.ONTIMA SHARMA " MISS SEEMA CHAKRAVORTY . TILAK RANJAN SARMA T
YUNUSHAHMED TAPANROY . . . SATYAJITKR. SHARMAH THAKUR  wiD. BAHARUL ISLAM (Il)
MISS RITA DEVI MOINULHOQUEANSARY . = DRMATIUR RAHMAN MOHENDRA DEKA
N. ANIX SINGH B . MD. RAHMAT AL (I1) . MRS. P. DUTTA BUJARBARUAH MRS. BABLI DAS SARKAR
BANDANKR. KAR ~ MISS MARY GOGOI - ~ AMAL KALITA o JONE KUMAR SENAPATI
BIKRAM MALAKAR IDRISH CHOUDHURY MS. MANJU AGARWALA JFTIQUER RAHQué -
LALIT KR. MINDA s MS. MINAKSHI BHATTACHARJEE MOBARAQUE HUSSAIN IDRISHAL! SHEIKH
MD.FAJLEY KR. AHMED . JYOTIRMOY PATOWARY PURBADRIBANERJEE MISS ELAKSHI DEKA
AMZAD HUSSAIN 'SHEELADITYA MRS. C. BARUAH TALUKDAR MD. ABDUL AWAL ALAMGIR
PHANINDRA KALITA MADHURYA MAHANTA ZAKIR HUSSAIN KAMAL KlSHORé GOSWAM!
JITENPAYENG MiSS SHEHNAZ RASUL - MAZHARUL ISLAM ' . éHASKAR JYOTIDAS
MS. KABERI DEKA RASIDULHUSSAIN MRIDUL KR. BORAH ' BIBEKA NANDA GOGO!
PRADIP KR. KALITA (!I) , MISS ANJANA SINGHA * MRS. NANDITA NATH ' [IJHRUBonon CHAKRABORTY
SANTANU BORA MD. ABUBAKKAR SIDDIQUE MISS KALPANA TALUKDAR MS. ARUNDHUTI BARUAH
KARABI KALITA ' - ABDULAWAL ' BHUPENKUMAR * - ARUNANGSHU DHAR
MISS MANIKA CHOUDHURY ) SOHELALIM . MS.MITALIGOGO! MS. SHABANA AZ1Z CHOWDHURY
MISS RUMA DAS . JAHID M. A, CHOUDHURY MISS RULI BARUAH TAPAN RANJAN DEURI
RAFIQUL ISLAM (IV) _ MISS JULFIYABEGUM " DIGBIJOY MANDAL © " MANOJKR. SARMA (1ll)
MASTERSHELIM- - ’ MD. HOSNUL HOQUE ~ SANTANUPARASHAR ) MRIDUPAWAN GOSWAMI.
MRS. SUNITI KALITA TRIDIB BAIDYA MSMRINALEEBHUYAN - AMLAN SARMA
. MD.NEKIBUDDINAHMED - SANTANUKR. SARKAR ~ SWAPAN KUMAR DAS " MS. MADHURIMA DUTTA
RAJIBBORPUJARI . PRASANTAS.DEKA : " MS. ALPANA SAIKIA AMITGOYAL |
DIGANTA BARMAN MS. BINITA SWARGIARY * ~ MISSNASHREEN AHMED o  DEBASISH SINGHA
SAMIR DA : - MISS SNIGDHA DAS : " MISSNILAKSHIBARMAN . . YADAV PRAN DAS
ABDUL HASHEM KHANDAKER ATANU GANGULY - SAIKHMD.A. PAHLAVI " JAGATCHANDRA BORAH
DRTILOKDASGUPTA - BHARGAV SARMA. SHAHNEWAJAHVED " ANGSHUMAN SARMA
ASHIMKUAMR BARUAH TALAT H. HAZARIKA .~ MRS.ABHINANDITA CHAKRABARTY MS.TINKUSOM
" SANJAY SINGH . ' DIPAYANDUTTA = . . MRS. NIBEDITA SARMAH - " MD.IMRUL HASSAN
PRATIM KR. CHAKRABORTY . - GHANASHYAM DAS : MANASH HALOI MS. APARAJ]TA BHUYAN
* MOHD. iNAM UDDIN -~ NAYANJYOTIMEDHI . MISS SUSMITA KANUNGOE BHUPEN SARMA
NEELOTPAL DEKA ' _ ~ MS.MOON MOON LASKAR MS. TEENA SHARMA BISHWAJYOT! PATHAK
MS. RUBINA SULTANA DILIPDEY MS. MANISHA SARMAH . AZIMHUSSAIN LASKAR
PARSWAJYOTI DAS NAIR © MANOJKR. SARMA (il) MISS BIJU RANI KALITA ‘
MS. AYESHA SIDDIKA - - ‘ MRS. JENNIFER ZAMAN MISS BARASHA DAS
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ORIGINAL APPLICATION No. 63/2006

BETWEEN:
SHRI PRADIP KUMAR DAS e . APPLICANT
AND
- UNION OF INi)IA & OTHERS RESPONDENTS

WRITTEN STATEMENT FILED ON BEHALF OF RESPONDENT No.2

e

Written Statement of R.S. Sinha posted as Under Secretary in the Union

Public Service Commission, New Delhi.

2.1 I solemnly affirm and state that I am an officer in the Union Public Service
Commission, Dholpur House, Shahjahan Road, New Delhi and am authorised to file

the present Written Statement on behalf of Respondents No. 2.

2.2 That I have read and understood the contents of the above Application and in

2.3 At the outset, it is subnﬂtted!that the Union Public Service Commiésion

discharge their functions and duties assigned to them under Article 320 of the

reply I submit as under:

Constitution. Further, by virtue of the provisions made in the All India Services
: LaVAV NS i
Act, 1951, separate Recruitment Rules have been framed for the IAS/IPS/IFS. In

S
pursuance of these Rules, the IAS (Appointment by Promotion) Regulations, 1955
. e P e e e e e e —— T

[Promotion Regulations, in short] have been made. In accordance with the
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provisions of the Promotion Regulations, the Selection Commiitee presided over by
tne Chairman/Member of the Union Public Service Commission, makes seléction of

State Civil Ser{/ic’:e [SCS, in short] officers for promotion to the : Indian
Administrative Service7 :4 .

PRELIMINARY SUBMISSIONS:

3. This fesp'ondent is filing the present reply to bring out the factual position
and the role of UPSC in selections to the All India Services as stipulated under the

Promotion Regulations.

3.1 It is respectfully submitted @at in terms of Rule 4(2)(b) of the IAS
(Recruitment) Rules 1954 read with Regulation 5(1) of the IAS (Appomtment by
Promotion) Regulatlons 1955 the Central Govt., in consultation with the State
Wmnes the number of posts for recrultment by
promotion of SCS officers of the State to the IAS during the particular year.
Thereafter, the St'ate,GOV’emment forwards a proposal to the Commission alongwith

the Seniority List,_e»EligibiIity List (upto a maximum _bf three times the number of

~vacancies) of the State Service Officers, Integrity Certificates, certificates regarding

disciplinary/criminal proceedings, certificate regarding communication of adverse

remarks, details of:‘penalties imposed on the eligible officers etc. and complete ACR

dossiers of the eligible 'ofﬁeersj &

) | B
3.2 / The above idocuments received from the State Govt. are ‘examined by the
Commission for completeness and after the deﬁclencxes have been resolved and
reconciled, a meetlng of the Selection Committee is convened for preparing the

Select List for promotion to the IAS. As per Regulation 3 of the said Regulations,

oissﬁ““’}
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the meeting of the Selection Committee is presided over by either the Chairman or a
Member, UPSC. é"
N

3.3 | In accordance with the provisions of W of the Promotion
Regulations, the aforesaid Committee duly classifies the eligible State Civil Service
officers included in the zone of consideration as ‘Outstanding’, ‘Very Good’,
‘Good’ or ‘Unfit’, as the case may be, on an overall relative assessment of their
service records. Thereafter, as per the provisions of Regulation 5(5) of the said
Regulations, the Selection Committee prepares a list by including the required
number of names first from the officers finally classified as ‘Outstanding’, then
from amongst those similarly classified as ‘Very Good’ and thereafter from
amongst those similarly classified as \Good’v and the order of names within each

category is maintained in the order of their respective inter-se seniority in the State
Civil Service.:7
—
N |
3.4 | Further, the names of the officers whose integrity certificate is withheld by
O N T T

the State Govt. or against whom there are disciplinary/criminal proceedings pending
are included in the Select Lists provisionally in accordance with the provisions of
proviso to Regulation 5(5). é\

3.5 | As per the provisions of ¢}Eggl\_/ation\6_gr&6_—é,,_the State Govt. and the
Central Govt. are required to furnish their observations on the recommendations of
the Selection Committee. After taking into consideration the observations of the
State Govt. and the Central Govt. and the requisite records received from the State
Govt., the Commission take a final decision on the recommendations of the
Selection Committee with or without modifications in terms of the provisions of

Regulation 7. Thereafter the Govt. of India, Department of Personnel and Training,
VR NG

R



appoints officers included unconditionally in the Select List to the TAS during the

validity period of the Select List. )4

CONTENTIONS OF THE APPLICANT

4.

®

(ii)

(111)

The applicant has made the following contentions in the instant OA:-

That the selection of the applicant from the year 1998 to 2001 was against
the available vacancies. The disciplinary proceedings stated to exist against
the applicant were drawn up vide charge-sheet dated 16.02.2000 only" As
such on the 1% day of January of each of the years 1998 to 2000, no
departmental proceedings were pending against the applicant. As such he
could not have been denied appointment by promotion to the IAS agamstv any

of the vacancies for the said year.

That the departmental proceedings against him were closed vide order dated ‘

'16.7.2002. However, his name was included in'the Select List of 2002

provisionally subject to grant of integrity certificate by the State

Government. A PIL before the Hon'ble Gauhati High Court which was the

~ basis for depriving him of his due promotion was closed by the said Court

vide order d_ated 22.02.2005. In spite of this, he was not promoted from the
Select List fbr the year 2002.

It is settled law that a person can be denied his promotion only if on the date
of selection, a'departmental proceeding has been initiated against him and a
charge memo has been issued. In the applicant’s case, there was no

departmental proceeding pending against him on 29.12.2003 and no charge

wrma.
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sheet was issued against him. As such he could not have been denied his due

promotion to the TAS at least from the Select List of 2002.

(iv) That the departmental proceedings drawn up against him were false and

fabricated.

FACTUAL POSITION

- N
5.1  Most respectfully it is submlttedl at Selection Committee Meeting for
”. olh ol o2

O .
preparation of Select Lists of 1998, 1999, 2000 & 2001 was held on 09.04.2001 for
02, 04, 04 and 02 vacancies respectively. The State Government, vide letter dated -

— e

05.01.2001, had informed that disciplinary proceedings were pending agalnst the

apphcant Shri Pradip Kumar Das. On an overall relative assessment of the service
records, the Selection Committee assessed as ‘Very Good’ for all the aforesaid _
years. On the basis of this assessment the applicant, Shri Pradip Kumar Das had
been included at .S.;,No.2 in all the aforementioned Select Lists provisionally _' subject -
to clearance of disciplinary ‘proceedings pending against him as per Reg. 5(5) of the
Promotion Regulations. The Commission approved the Select Lists of 1998 1999,
2000 and 2001 vide letter dated 26.06.2001. <_
D s } -——-————"‘

N :

52. It is further submitted Z,that the Govt. of Assam vide their letter dated
08.10.2002 forwarded a proposal to the Commission for making inclusion of the
I k .
name of Shri Pradip Kumar Das as unconditional in the Select Lists of 1998, 1999,
2000 and 2001. ‘ The Commission examined the proposal and observed that

R_egulation 7(4) of the Promotion Regulations lays down the following:-

“7 (4) The Select List shall remain in force till the 31" day of December of
the year in which the meeting of the Selection Committee was held with a

| (\4‘5&3,
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view to prepare the list under sub-regulation (1) of regulation 5 or up to 60
days from the date of approval of the Select List by the Commission under
sub-regulation (1) or as the case may be finally approved under sub-
regulation (2 ) whichever is later:

Provided also that where the select list is prepared for more than one
year pursuant to the second proviso to sub-regulation (1) of regulation 5,
the Select Lists shall remain in force till the 31% day of December of the
year in which the meeting was held to prepare such lists or up to 60 days
from the date of approval of the Select Lists by the Commission under
this regulation, whichever is later.

Provided that where the State Government has forwarded the proposal to
declare a provisionally included officer in the Select List as
“Unconditional’ to the Commission during the period when the Select List
was in force the Commission shall decide the matter within a perzod of
ninety days (amended as 45 days w.e.f. 13.10.2005) or before the date of
meeting of the next Selection Committee, whichever is earlier and if the
Commission declares the inclusion of the provisionally included officer in
the Select List as unconditional and final, the appointment of the
concerned officer shall be considered by the Central Government under
regulation 9 and such appointment shall not be invalid merely for the
reason that it was made after the Select List ceased to be in force.”

In view of the above, the State Government were intimated Vide letter -dated
09.12.2002 that as the Select Lists of 1998, 1999, 2000 & 2001 for promotion to t_-he
IAS of Assam-Meghalaya Joint Cadre Weré pfepared by the Selection Committee at
its meeting held on 09.04.2001 and approved by the Commission on 26.06.2001 the
validity period of these Select Lists had lapsed on 31.12.2001. Since the proposal of
the State Govemrﬁent to make the inclusion of Shri Pradip Kumar Das
unconditional was made vide letter dated 8.10.2002 i.e. after the afqresaid Select

Lists had already lapsed on 31.12.2001, the name of Shri Pradip Kumar Das could

e
- not be made uncond1t10na1 as per the prov131ons of the Promotion Regulations. \L”




N |
53. ltis furthersubmitte@ the Govt. of India determined vacancies for 2002
and 2003 as 08 and ‘Nil’ respectively. The State Government, vide 1ette_r dated
03.09.2003, furnished a proposal to convene a Selection Committee Meeting. Vide
their letter dated 17.12.2003, the State Government informed that they were unable

P AV A aVa
to certify the 1ntegr1ty of Sh. P.K. Das. The Selection Committee meetlng which
e e PR

gv\z;s\ﬁ/e;c-l on 29.12. 2003 considered the applicant, Shri Pradlp Kumar Das at S.No.1
of the eligibility hst and on an overall relative assessment of his service records, he
was assessed as “Very Good’. On the basis of this assessment, the applicant was
included in the Select List of 2002 at S.No.1. However his inclusion therein was
provisional subject to grant of Integrity Certificate by the State Govt. No Seleét
List was preparéd for 2003 as there was ‘Nil’ vacancy. The Select List of 2002 was
approved by the Commission on 28.04.2004. No proposal waé received from the
State G'ovvt. to make the name of Shri Pradip Kumar Das unconditional in the Select

List of 2002 durinlg the validity period of the Select List. As such, hié name could

not be made unconditional in the Select List of 2002.

5.4. Itis further sulf)}qltted that a Selection Committee meeting for preparation of
e

the Select Lists of 2004 and 2005 was held on 23.12.2005 for promotion of SCS
officers to the IAS ;;—A_s—sam -Meghalaya Joint Cadre(Assam segment) for vacancies
‘()__54_ and 02 respectively. The applicant, Shri Pradip Kumar Das, was considered by
the Selection Committee at S.No.1 and OA of the eligibility list and on an overall
relative asséssment of his service records, he was assessed as ‘Very Good’ in both
the years. On the basis of this assessment he had been included in the Select List of
2004 at S.No.1 and at S.No. 0A in the Select List of 2005 provisionally 'subjéct to

grant of Integrity Certificate by the State Govt. These Select Lists have been
O A~

approved by the Commission on 15.05.2006.

2
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5.5 As submitted above, the Commission can make the name of an officer

included in the Select List unconditional only if a proposal in this connection is

received from the State Govt. within the validity period of the said Select List. As

the State Government did not furnish such proposals in this case during the validity

period of the Select Lists as per the Promotion Regulations, the name of the-

applicant, Shri Pradip Kumar Das could not be made ‘unconditional’ by the

Commission .

REPLY TO THE CONTENTIONS

6.1 Inreply to the c;)ntention made by the applicant in para 4(i) above, it is most
respectfully submitted [ that as per the information submitted by the State
Government in their proposal, a charge sheet had already been issued to the
applicant on the date of the Meeting of the Selection Committee i.e. 09.04.2001.
The Selection Committee had provisionally included the name of the applicant in
the Select Lists of 1998, 1999, 2000 & 2001 strictly in accordance with the
provisions of Regulation 5(5) of the Promotion Regulations. The said Regulation is

quoted below:-

“5 (5) The List shall be prepared by including the required number of names

first from amongst the officers finally classified as ‘Outstanding’ then from
amongst those similarly classified as ‘Very Good’ and thereafter from
amongst those similarly classified as ‘Good’ and the order of names inter-se
within each category shall be in the order of their seniority in the State Civil
Service.

Provided that the name of an officer so included in the list shall be
treated as provisional if the State Government withholds the integrity
certificate in respect of such an officer or any proceedings,
departmental or criminal are pending against him or anything
adverse against him which renders him unsuitable for appointment to

the service has come to the notice of the State Government.

{{cs wh
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Provided further that while preparing year-wise select lists for more
than: one year pursuant to the 2™ proviso to sub-regulation (1), the
officer included provisionally in any of the Select List so prepared,
shall be considered for inclusion in the Select List of subsequent year
in addition to the normal consideration zone and in case he is found
fit for inclusion in the suitability list for that year on a provisional
basis, such inclusion shall be in addition to the normal size of the
Select List determined by the Central Government for such year.”

The Selection Committee takes into account the disciplinary proceedings pending as
on the date of preparation of the Select Lists and not the disciplinary proceedings

pending as on the first day of the year for which the Select List is prepar@% such
this contention is baseless. ’z |

6.2 Inreply to _the contention at paras 4(ii) and (iii) above, it is most respectfully
submitted|that the State Government had withheld the integrity certificate in réspect
of the applicant at the time of the Selection Committee Meeting held on 29.12.2003
and as such the Committee made the applicant’s inclusion in the Select List of 2002
provisional. The said action of the Selection Committee was strictly in accordance
with the provisionS of Regulation 5(5) quoted above.\As such, this contention is

—|

also baseless.

6.3 In reply to the contention made by the épplicant at Para 4(iv) above, it is
respectfully‘ submitted that the same comes under the purview of the State

[

Ggwent and their submissions may kindly be referred to in this regard.

7. That save those points, which have expressly been admitted hereinabove

others may deemed to have been denied by this answering Respondent.
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8. That on the facts and circumstances stated above, the Hon’ble Tribunal may,
therefore, be pleased to dismiss the Application in so far as this vans_wering

Respondent is concerned

([
DEPONENT
VERIFICATION

I do hereby declare that the contents of the above Statement are believed by
me to be true based on the records of the case. No part of it is false and nothing has

been concealed therefrom.

Verified at New Delhi on the 23™ day of June, 2006.

R
DEPONENT



S

#

RS

e sarafaa arfammer | ' | \ | - @‘ﬂ
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IN THE CERTRAT’ADMINISTRATIVE TRIBUNAL
Qavg‘ri’r FETRUIE , éi
. Guwabat MWAHATI BENCH |
GUWAHATI j

. ORIGINAL APPLICATION NO. 63/2006

SH. PRADIP KUMAR DAS ... APPLICANT
VERSUS

UNION OF INDIA & ORS. RESPONDENTS

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1{/,_

MOST RESPECTFULLY SHOWETH :

I, Jagan Lal, S/o late Sh. Mange Ram, aged about 59 years, working
as Under Secretary in the Department of Personnel and T rzi‘ihing,
Government of India, North Block, New Delhi, am conversant with the facts
of the case and competent & authorised to file this reply afﬁdav1t on behalf
of Respondent No. 1.

2. ThatI have read the copy of the O.A. filed by the applicant herein and
have understgc)d.th‘e contents therein. I hereby deny the contentions made
therein, unless the same are expressly and specifically admitted by me

herein.

3.  That before replying to the contentions of the apphcant in the O. A. the
answering respondent craves leave of this Hon'ble Tnbunal to make the

following preliminary submissions.

S s o o
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4,  That El_; process for appointment of State Civil Service officers to the
IAS under IAS (Appoihtxnent by Promotion) Regulations, 1955 is initiated
by the State Government with determination of year-wise vacancies. Once
the vacancies are determined, the State Govt. is required to make available
the relevant service records of eligible State Civil Service officers who fall
within the zone of consideration to the Union Public Service Commission.
The Commission convenes a meeting of the Selection Committee. The role
of Union of India in finalizing the selection is restricted to the functional
requirement of nominating two Joint Secretary level officers as its
representatives. After the Select List is approved by the Union Public
Service Commission, only thereafter the appointments of those State Civil
Service officers who are included unconditionally in the Select List are
notified by Government of India. ]
— N
5. Eat Parliament in accordance with Article 309 of the Constitution of
India read with Article 312 of the Constitution of India has enacted the All
India Services Act, 1951 for the purposes of regulating the recruitment and

conditions of the service of persons belonging to the Indian Administrative

Service and the Indian Police Service.
6. YUnder the All India Services Act 1951, particularly section 3 of the

said Act, the Central Government is empowered to make rules to regulate

the recruitment and conditions of the service of persons appointed to the

Indian Administrative Service. The relevant provisions of section 3 read as

under :- |
" 3(1) The Central Government may, after consultation with the
Governments of the State concerned, (including the State of Jammu &
Kashmir) (and by notification in the Official Gazette) make Rules for
the Regulation of recruitment and conditions of service of persons
appointed to an All-India Service................... "
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° 7. %n pursuance of section 3(1) of the All India Services Act, 1951 the
Central Government has framed the following rules relevant for the purposes
of the present OA :-

a) The Indian Administrative Service (Recruitment) Rules, 1954
(hereinafter referred to in short as the Recruitment Rules)

b) The Indian Administrative Service (Appointment by Promotion)
Regulations, 1955 (hereinafter referred to in short as Promotion
Regulations).

¢)  The Indian Administrative Service (Appointment by Selection)
Regulations, 1997 (hereinafter referred to as Selection

Regulations).

8. / ‘A person is recruited to the Indian Administrative Service under Rule |

4 of the Recruitment Rules by one of the three sources given hereinbelow :-
a) through competitive examination (i.e. direct recruitment);
b) by promotion of substantive member belonging to the State Civil
Service; or
c¢) by selection of officers who hold in a substantive capacity gazetted
posts in connection with the affairs of the State and belong to the

services other than State Civil Service.

9. That/he Ministry of Personnel, Public Grievances and Pensions,
Department of Personnel and Training in the Government of India
administers the provisions contained in the Indian Administrative Service
(Appointment by Promotion) Regulations, 1955 (hereinafter called the
“Promotion Regulations™) and is, therefore, concerned with the application
in the matter of recruitment to the Civil Service from amongst State Civil
Service officers and interpretation of any of the statutory provisions laid
down in the said Regulations as the cadre controlling authority in respect of
the Indian Administrative Service.

10. It is submitted tha%le State Government and the Union Public

Service Commission are primarily concerned with reference to case for
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consideration of the applicant for promotion to the IAS. The suitable State
Civil Service officers who are included in the Select List are eligible for
appointment to the IAS as per provisions of the IAS (Appointment by
Promotion) Regulations, 1955. |

11. %n the process of preparation of the Select List by the UPSC, the G\DX/’
«answenng_Respendem, as Cadre Controlling Authority in respect of the
Indian Administrative Service, is concerned with determination of vacancies
and nomination of two officers not below the rank of Joirit Secretary as
members of the Selection Committee and thereafter in making appointments
" of the officers included in the Select List to the IAS subject to and in
accordance with the provisions contained in Regulation 9 of the Promotion
Regulations.
®
12. Tha/the process of preparation of the Select List for vacancies
already determinéd begins with the list of names of State Civil Service
Officers being forwarded by the State Government to the Commission for
consideration by the Selection Committee. The Select List prepared by the
Committee is forwarded by the State Government to the Commission
alongwith its observations on the recommendations of the Committee. The
observations of the Central Government are also forwarded to the
Commission thereon and the final approval to the Select List is conveyéd by
the Commission to the Central Government. Thereafter, on receipt of Select
List, appointments ‘are considered by the Central Government from the
Select List on receipt of unconditional willingness for appointmént to the
IAS from the officers included in the Select List, accompanied with a
declaration of marital status and also consent for termination of lien in the

State Civil Service in the event of substantive appointment to the IAS.

4

been appointed to IAS and the charge-sheet was issued with malafide

As regards the contention of the applicant that he should have

intention, it is submitted that the applicaﬁt was considered and included

provisionally in the Select List for promotion to IAS. The State Gowt. did
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not make positive recommendations to the Union Public  Service
Commission to make the name of the applicant as unconditional during the
validity period of the Select List, there was, therefore, no occasion for the
replying respondént to appoint the applicant to the IAS cadre of Assam. It is
. submitted that the detailed reply filed by the State Govt. and the UPSC may

be taken into cons1derat10n

IZT./ © That in the light of the above position and particularly the fact
that the name of the applicant was not made unconditional during the
Validity period of the Select List there was no occasion for the replying
respondent to issue notification appointing the applicant to IAS cadre of
Assam in accordance with the statutory provisions of the IAS (Appointment
by Promotion) Regulations, 1955. The Hon’ble Tribunal may be pleased to

dismiss the application which is devoid of merit and it is prayed accordingly.

w Al

(JAGAN LALY
Under Secretary
Depis. of Personnei & Trg.

Gt SEPGNENT

VERIFICATION

I do hereby declare that the contents of the above Reply Affidavit are
believed by me to be true based on the records of the case. No part of it is

false and nothing has been concealed therefrom.

FOR AND ON BEHALF OF RESPONDENT NO. 1

- New WI' —
Place : /= ) w AP
AG AN ¥
Dated : 2 9 o 6“ 2005 U(r‘yjdu Saeérgtgnr

Depii. of Personnel & Trg,
Govt. nf India

DEPONENT

(Advocate)






e g .

> ‘_."‘lf‘ . ____; - ‘;::_...,::}? i Prremdi
/’r,‘.'/(; ~ | Gentrsl AdGminist puve T..beped £
~ 3 | V\ 3
b Lg | ‘q
. | (
D N, | .§§
(R(rard e
Guwenoti Baned y
) : \Gd ’3

{

“The Sttt

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUv I BENCH

. In the matter of 1

0ol o 1N0,63/06
shri Pradip KT .Bas |
- ‘Applicant
V-
ynien ef India & Others
oo « Regpendent
A ND=

In the matter of

written Statement en hehalf
ef the Respendent Ne,3
(Secretagry te the Gevern-
merﬁ of Aesam.‘ re'réonnel
() Department.
|~ written Statement en h"nhilf of the
R'eapondent Ne.3 te the applicatien filed
by the applicant:l

I, Shri N.C.Misra,S/e ofl x_.ate Basy-
dev Misra presently werking as Jeint
Secretary te ghe Gevt.ef Ass:m.?ersgrmel
(A) Department,Dispur,Guwahati~6,de here-

by selemnly affirm and state as fellows s«

( centa/p/s.)
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| ;
1, That, I am the jeint Secretary te the 24
Gevt.ef Assam, Persenncel (A) Pepartment,dispur, 4
Guwahati~6, The cepies of the aferesaid appli- z
catien has been served upen Respendent Ne.3, I <
have gene threugh the centents thereef, I have
been autherised te file this written statement é
on behalf ef Respendent Ne.3.I de net admit Z

any ef the averments except which are speci-
fically admitted herein after and the same

are deemed as denied,

2. That with regards te the statements made
in paragraph 1 ef the applicatien the answering
Respendent denies the statements ef the appli-
cant that the autherities have deprived him ef
his due premetien, Indeed /the State Gevt.rece-
mmended the name of Shri P.K.Pas,ACS (i.e..

the applicant) te the YPSC several times fer
censidering his sremetien te the IAS,@evt.ef
India,Ministry ef Persennel,P.G.& Pensiens
(BOPT), the applicant was alse included in

the Selectien List previsienally subkject te
clearance of departmental preceedings (granting
eof Integrity Certificatea

3. That with regards te the statements made
in paragraphs 2,3 & 4.1 ef the applicatien,the

answering respendent has nething te cemment en
it,

4. That with regards te the statements
made in paragraph 4.2 ef the applicatien,ans-

( centd.p/3.)

-



ratien ef Select List ef State Civil Service

=333 3 g3ge

-wering respendent denies the fact that the
applicant has diécharged;his duties with his

west ahility and witheut sny blemish te any

Cal—
' quarter. Indeed L iepartmert. al prcceei!ing

was draﬁm up by the State Govt.against the |

applicant wh.tle he was werking as M.n. Assam

Seurism Bevelopment Corporation Ltd.Guwahati.

&ccord:l.ngly..the Gevt.ef Asgaxn aft.er;proper o
enquiry clese the saié Departmental Precee-
dinj with warning te the applicant te ke o

‘mere careful 19 f-ht‘ure in the matter eof

fellowing Gevt .Rules/Regulatien/Instructiens

and clesed the said depamental proceeiings
and finally i:l.s”sed of viie State Gevtts ,
Order NO.AAP.36/’7/!&/‘Oz.natedolia‘lszo;zat(y
A cepy ef the Order Bated.16m7e2 002

is annexed herewith and marked as Annexure~

lal«a‘

5.  That with reg_ard te the statements ..

made in paragraph 4.3 bf appl:icat;ion.‘it can
be referred te the aforesaid paragraph 2 ef

" the written staeement.

6s That with regard te the statements
made in paragraphs 4.4.4.5,4.6.4.7 & 4.8 ‘
of the application.the hunble deponent hegs
te state t.hat [_ mvised proposalc for prepa-

officers against 2 pest fer the yeat,-l”l,'
against 4 pest eof 1999;aga1n 4 pest of 2000

were ferwarded te U!'SC hy State eovt.vide 3
letters Dated12-12.200 0. 'g

l"urthe% posal feor preparation of
Select List of officers against 2 vacancies

( GORt‘.‘o_" 4, )

I

g



-$1358 4 3338

~ feor the year,208l was alse ferwarded te UPSC [ /
vide State Gevt .letter BatedQS-lezﬁil.[:g all

the proposals certificate shewing Eepartmental
Precedding (Charge Sheetted) pending against ‘
the applicant were issued alens with the afer-
'esaid proposalj:] |

| Accordingly[ég; Gavt.of Iniia.ninistry
-of rcrsonnel,P.G.&rensions‘incluied the appli-
~cant in'the Select List ef 199831999,2000 ana
2001 provisionally subject te clearance in the
Bisciplinary preceeding pending against the |
applicant viée i:ttet Bateé.27aG~20g£:

\ Thereafterlggz uPsC ccmmunicated a
Ietter Bated.9~12~2002 of cht.of Assam stat-
\ing that in acccrdance with regulation 7(4)
of the IAS (appeintment by premetien) regula- }
tien 1995. the Select List remains in force |
till the 3lst December ef the year in which
thc meeting ef the,Selectian Ccmm;ttee held
or‘ﬁpto 60 days fram the'dqte,of appreval of
the Select List Wy the~c-cm1ssioh whichever
'is later, The Select List ef 1998,1999,2000
and 2001'fbt praunetion of Aséam'Segment‘tb

the IAS were prepared by the Selectien Cemmi-
| ttee'inAeach meeting héid on_s-tepl‘and |
appreved by the Cemmissien en .25-;5901. The
validity peried ef these Select S;st-thére—
fer lapsed on 31-12-01 and accoriihgly the
request ef che State Gevt.te declare'ajpl;-
cants inclusien in the same Select List as
uncanditionally cannet ke accepgéégjfi\\
C e —

Further. proposal fer £filling up 6
Vacancies of ACS efficers for the year.leZ |
was ferwarded to YPSC vide State Govt.letter
Dated,leseOB. In the said prepesal 4‘.&?31

~

NS Wt G S
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mentienecd t.hét the Departmental; Preceeding .,,

against the applicant has been cqnelﬁdei
and he is exonerated frem the charges fra-

med against him, |

—

{ However. Integrity Certificate was
withheld due te the peniing of the vigila—
nce case against the applicant.Acceréinely

the Govt.ef India;incl'uded the name of

. Shri P.K.Das in the Select List ef 2002 L

_provisionally subject to grant of Integri-

ty Certificate\[g, \
Further,it is stated that Ee State
Iovt.suhﬁ.gtted 2‘ prepesals te the UPSC fer
preparatien of the Select List ef ACS for
premotion to IAS for the year 2004 & 2005
Qide letter Dated 25«8«04 ¢ 265992”55?
In beth the prepesals the name of the
applicant was feund against Serial Ne.l.
Shri Pradip Kumar Das has been incluiei
.‘Ln the Select List of 2“4 & 2005 prov:l- '
sienally subject te grant ef Integrity
Certificate by the State Gevt.vide Gevt.
of India,Ministry ef Per.sonnela.r‘.ca' and

Pensiens (Deptt.ef Persennel & Training)

letter No.14015/2003/2005*AIS{I)-A.Btd.
13—6—2006.copy enclosed.

ct;ies of the pr.pQSals vide 3
lett:ers Bated.12-12-2”0 prepesal: vide

letter Dited,5~12001 »UPSC*s letter

‘Ptd. 9wl 2-2002 . Statej"é prepesal Dated.

12942003, letter Dated.15611=2003, prope-
831 Dated.25-8=2004 & 26-9-2005 are

-( contd.‘rﬁ. )

r.
[l
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Annexed herewith ‘an marked as Annexure-A, B,
C4BiE,FyG,H and I. | o ,
7. = That with regards to the Statements -
made .’m paragraph 4.9 of thg appucation
the hunkle answering respondent ﬁas_ nething
te cemment on 1t.'~_ |
s. - That with regards to the statements
made in paragraph 4,10, 4,11, 4,12 and
4.13 the hunkle answering responaent reft-

. erates and re-affirms the st.atements made

in paragraph 6 of the written statements
9,  That the greunds act ferth in the

applicatien are net geed greund and having ¥ -
‘ne merit and is lishkle te be dismissedq

N’MW Meoas
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VRRIFICATION .

- I, Shri Ne. Co 'Mis::a'. s/e '_Late Basudev Misra,
presently working as Joint Secretary te the Gevt.ef Assam,
Persennel (A)'beparunént.nispur;euwahétiéﬁ; do hereby

selemnly verify that the statements mad in this written

- 8tatement and paragr&phﬁ l)o o o o o o o o o o &

© o o o o o4 6 o 6 o o o eo.e o o @re true te my knere‘!eo '

2,1,6, 6 o &

O " e 4. 6 o 6 & o s o & & @

These made in paragraphs
are being matters of the case derived therefrem, which 1
seliefe to be true and the rest are humble susmissien

Before this Hen*hle Tribunals,

I have net suppressed any material faets of

the case thereef,. :
A ned S‘S\ﬂ’r\m —’l‘(Nxs ’\/Lru»ge,—d\‘ow e/
Fims e 13 4 oy’ 2006 .

A’M M f\/(\ o Racat -

DEPONENT o



0
PR

- » RS e
cE ‘,AW\W\QJX—‘ ]

P e Arnvexore —A 0,

Confidential,

NO.4LAP.36/97/Pt /502,
GOVERNMENT O LS8IM
DEPARTMENT OF PEREOMMYL ( PERSOMHEL § 4 )
ASSHM SECRETAILT (CIVIL) DISPUR
GUWLHALTI ¢ 781006,

Lated Dispur, the 16th July, 2002,

OQPDERS BY THE GOVERNOR OF hSGAN.

Whereas, a departmcntal proceeding was drawn up vide
show cause netice FOWnE.36/97/PE /191 dated 16=242000 against Shri
Pradi). Kumar Das, AC%, the then Joint Secrdétary to t he Covt.of lLssan,
Tourisn Department for allegedly comnitting certain irregularities
during his tenure as Managing Director, iLssam Plains Tribes Levelopment
Corperation Ltd. Guwahati ; and '

Whereas, in his written statement of defence submitted
vide letter dated 4-7-2000 Shri Pradip Rumar Das, 2CS the then Joint
Secretary to the Govt.of assam, Tourism Department denieq the charges
framed against him ; angd

Whereas, after careful eXamihation of the written statement
of defence submitted by Shri Das and the materials on records it was
decided to hold an enquiry into the chérges against him and accordingly
Shri Sumeet Jerath,In5, the then Commissionoer & s@cretéry te the Govt,
of ihssam , PQwer-(Electricity) Department was appointed as Inguiring
suthority to conduct the engquiry into the charges against Shrd ras ard
submit enquiry report at the earliest vide order No.inp.36/97/Pr/319
dated 30-10-2000 ; anpg

g | Whereas, the Inguiring Authority vide his lettor No.8/
PCOM/ENQ/PKD/2KI  dated 16~7-2001 submitted hie enquiry report 3 and

Whereas, on perusal of the enguiry report submitted by
the Inquiring Huthority it is found that only the charge No.4,7,9
and 12 ocut of all together 12 numker of charges against Shri Das
could be proved by the Inquiring Jumthority ; and '

Whereas, after careful exomaincition of the enquiry report
submitted by the Ingquiring Luthority and the availakle records, the
charge No.4,7,9 and 12 which were found to be proved by the Inquiring
Authority are also not found eonclusivély proved agoainst Shri P.K.bas,
£CS &nd accordingly it is decided to close the departmental proceeding
with a warﬁing to the charged officer to be more careful in future
in the matter of following Govt.Ruleg/Regulations/Instructions.

, Contd........p/2.
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thordiﬁgly.’tﬂe’Governbr_of bssam is plessed to
warn Shri’ Priadip Kumar Das, HCSE, présently Deputy Caamissioner,
Cachar, Silehar tc be more careful ih future in the matter of
following Govt. Ruled/keguldtlonQ/Instructions and close the
department al yproceeding drown up against shri Pradiypy Kimar Das,
#CS vide show couse notice BOJLAP, 36/97/PT/191 Gated 16-2-2000 and
thus the departmental proceeding 1s tln'lly dispesed of

By order and in the name
of the Governoxr cf Assam.
&d/- J.P.5aikia,
commissioner & Secretary to the Govt.of hssam,
Personnel (i) Department.

Memo.}O.LAP.36/97/Pt/502-A. Dated Lispur, the 16th July, 2002,
COrY tO Q-

1. BShri Pradlp Kumor Das,hCS, Deputy Commlsgloner. Cachar,
Silchar,

2. The Comuisdioncr & uCCLEtary to the Guvt.of hssam,Finance
Department,  Dispur, Cuwshati=6. ‘

3. The Commissioner & Secretary te the Covernor of l.ssam,Disiur,
Guwahati-&.

4,  P.P.S, to chlLf Minister,issem,Dispur, Guwahati-6.

5. P.4. to Chief Sccretary,Govt.of lLissani, Dispur,Guwihati-6.

6.,  Shri Sumeet Jerath,InS,Director, Govt.of India, Deptt.of
I'conomic affairs,Ministry of Finanece ,New Delhi.

7. Personal file ¢f shri F.K.Das,iCSe

By ordex _ctc.,

Commissicnelr & ‘ég?\ tary to thc Govt.cef hssom,
iyk Pcraonnel 1) . ) Department.,

TP
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7 R , ' GOVERNMENT CF AS3AM

e mm\mwm o PERSDNNEI:(PERSQNNBL : A)

’ ASIAM’ aﬁﬁﬁmfaaxaw(cxvmh)nxspua
GUWAHATI 83 731 ooe

i :':7: :'&‘,f.:g o @@@@ AN NéXURf- B / \P

‘pated B1d p\hr., %b‘”izm December 20000

o gmEie s MOldy Thwarigc R TILI
.. undexr $ecretary(AIS). R

e nn GRLAN" PuBLia ' Bakvite COmMABEAbh) 1 i N, g
R e e  sDhSL PuK Heuse, Sahjaban, Read. .
iives v we.  New Delhi e 110 Qlle‘i‘ ‘

AR 700

yowerift o

RIS ¥

. \"‘ i ~" R
] gubt 8 bmhermihtbion‘gf p@sts in the prom@hion quota pf
e e o LA3, Updar As8am Qegmant of "the Ahsar w Yeghil dyu'
L Jaint dhare duriﬁg the ydar 1990, 1999 and 2000,-
{' B+ << SEEEEREEE P ol peein wd
, 2 J!ﬁdlm. SRR o
| Iin inviting ‘a reference ta the Government of India's

3tte:; th‘;z {ég15£30/2030aaxé. 'dated $1242000:€1ixing weiling of
-l Ww % the’ pror'ne:ﬂéﬁ ‘§ibt 4 dnder 'tNd Gevtief Assamiduring the
53;% %1 f%fﬁ fﬁ&ﬁséﬁ'aﬂﬂﬂﬁ&“ﬂsﬁiud“47°respeouivnlmu,lunm .
?i§?°° i ﬁ@ : %‘thb“é&v&rﬁmehhfmﬁ*tndtajvidaﬁ;hoAp subs eq=
ene Lettel’ ﬁkah“*’iwi’s/hmﬁeomuatm datbd) 8-1212000(copy encl-
osed) haa‘hﬁdﬁtﬁpda urlsi(iil)UQi &yg&r }%&g glggtggt§~1z-zooo
S ped g fem cedling:of: pests fog,.zeg B 89 ngeoad of 47 as
":‘Batliurnfixod vide letter dated 12~2000; I@ hginﬁéhmgntioned
that as on 1-1-1998 the number of officerstﬁcs and Non~3CS)
aguinat the posts 1n the prwmatinn qqa%nu 3§er this State Govt.
was 40. Aa the cailing of posts in hh&fprnm@tibn quot. for 1998
was fixed at 42, the select 118t ﬁmr gb 49 required to be prep~
ared for 2 posts. AdE&rdingly'sa nevined:prmpmsal fiox,, nreparntion
EE ‘f‘séﬁ#«&"lishuoﬁ'H@&<0f£1garsuag@ nsph' Q?%?”,??r WELEBAX 98 is
-‘Wﬁ%fbfw&rded herewith for faveur of onﬁtnking naa¢§§§?§”2 EionaThe
qﬁ. pIQ?Bgci "Lholudes' the" folbowing &, ¢ ak a0
) I Al g Wk Ml,‘ Bt ,"' by Sen ano
(}"wiql seni i 13bt 0£ aligﬂbi& @ﬁﬁlobr300£nioigqr oﬁ

ey ar e lmee

b e &‘“4°f&py,tak1ng 1~1-199§r?s Lﬁe %rﬁ%i&f‘ﬁﬂte for
n f‘,\. caleculating the upper age of the’ Lffidofk*hf? “.

(*ﬁﬁx' Btatement showing the pesitien of ACRe @ﬁ the 6 eligibde
/‘;'I{ " eEEScers |
‘ // (qb Cerhificahe regarding nmnuccmmﬂniCatian oﬁ adverse
4 o tomarks. pho JIA”. A
(/\ (4) V'gertifichte t’eqyurd.tnq aommxeat,c

 6cl ;qydrqg temarks in
| SaCR aghifdt which ne representotion has; baen foéqivdd and
x { .’ the time for submisslien of representatiou ia éver.. A
; Certiticato regarding submissien of - representatian K'

e
“at

A

against adversa remarks in ACR but Govt, decision

thereon is yet to be taken, : f‘“

I, YR
A d

Certificate regarding depar tmental prmceedings.

contd, essal
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v, -”*t(,mgge oﬁ 8Gs5 andNap-Scs officers now in positiwn.
Wl

{/ﬂﬂ e Thm Lntegrity certificates have already been furni-
asd 's"”;_!'é c-mmissian vide letter No.AAI.u/zooo/nl dated

The G. R.Dessiers of 30(thirty) eligible officers
w;fe sent to Commission vide latter Na.AAT. 12/2000/79, dated
4-9~200@. Smme mere ACRS were alse S8ent . te the Commissien vide
letter No.AAY.12/2000/95, dated 16m11~-2000 and letter Noo,AAI,12/
TR 2000/113, dated 6~12~2000, The ACRs already sent tg the ‘Commiss-

n
‘
/ {

,j) . ien alse’ include the ACRs of the offjcers named in the enclosed
- propas.l £or preparation of the select list of 1998 ageinat
' 2+ poBtLs . ' l

It s clarified that in, the intereat: - puhlio
| servico this State Gpvernment had doc}dqa.nqtrto apppint any

N¢n-scs officer by aelhction ﬁggins& fﬁ E;ghe 2 post; which

—

‘ . A : The proposals ﬁor prepdratig*} _ ,
i 2] [T RES ' e
L scs Officor for the year 1999 ana. éooor &f‘e balng £

saparatoly. S

U e TS P e smg{q %o b
‘///45K?; u L Under souratary t?\th b,,t,pglkssnm

. () I-‘
x

N Amm no.mx 12/2690/&04~Ax Dhtmd Dispur. élie 12th Depambbr 2000,
' C’ z«hb zninnf: !:' :

g,,The searobary &e the oovtaaf India Minist
P.G. & Pensions

ED

N .1

v "“
o
ey n

ry

epartnent: off: Pdtsbnnek & Tr

1n$

tha abave #no

pasal AR enaan d.

sennel,
o New =

' Délhi. h Q‘p b ‘9
The chief ae&rb&ary to tho cth.mE Meahtlﬁf‘. Hiliang.

P g gga.{-ﬂj-;.i
SN ‘ H.No ghn:\f
Uhder Searotary u@ &hdkaa
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TOTINI™ AT Tt Ane e OF TUoT

OrFICIRS IR AS3AM YING OF THZ ASSAM-MITEALAY A YLl UADRT I CRDIE OF TEaIIn
OR THI SILICTICH CC:--L- 22 07 THEZ U.P.S.C. 0= P32 G"“IVPI O FREZSH SELECT LIsT
, PROMOTICH.
- N EE T L L. i v, B t
B 5 1.} Name of officers in 1 Date of jwnether held -éua‘te oL IDate of :
E;;o, { order of senicrity ; birth jsubstantive :continuous .continuous :
g i : s tappointment loffici uloni.w ficiation ! Remarks
¥ I 1 Iin” ama 4 - :© , :
? C 1 iin 3CS as cn jas Deputy ;J.n IAS post
o ;' i1.1.4999g . ;;’ol?.ector ! !
‘ : ; : jor its | i
: H I tequivalent f !
$ ; < i
| _s | 1P0SE | !
. ] - 34 - . , H = ¥ ~ 3
1 2 ! 3 i & H 5 ! 5 } 7 -
1+ Shri Gokul Ch.Sarma 1.3.71948 3Substantive 1975 il Penalty of stoppace of 3 1i: ncrements
: a | ' : with cumulative a7fect and stoppage
or prometion for 3 years was inflict-

r 110, AADP. 14‘*/87/300

dat . cenclusion of
Departmental Procesdings institus Ted
against him. Shri G.C.Sarma fvlec
a writ pstiticn registered under
, ivil Rule 7‘23.3316/96111 the Honourabls
Gauhati High Cot_“‘:.*ag inst the Covern-
ment abova order. As the above Civil

;
1M

Rile 1s still pending, the ori ginal
seniority oI Shri G.C,Sarma hag'r.:t
bean dlsmroei although his Juniors
(GXCEU«. Q-‘-S' :, 17’41’28 & 29) beﬁ”
: bremoted to Senior Crade~I which is
: ) . 3..rp.mediat:iy u_.c;.e*" than Senicr Grade-IT
: : , o = held by him (Shri c.c .Sar'ma)

Another Depariment proce edings
. has been institutad ggainst ainm.

Con'td--- '

s bt vt e e £

3
-

o i,
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25.2.45 Substantive 1577 Nil Prosacution sanction issued on the
basics of vigilance enguiry and
’Departmental proceedingstcontemplat-
ed. Shri H.$.EBhuyan is now- in Senior
Grade~-II. The decision of the
Selection Board regarding his promo-
tion to Senior Grade=Ii which 1s
{mmadiate higher than senior Crade=II)
- is in sealad cover.
L, Shri Pradip Kumar Das 16.3.1952 Substantive 1977 Nil Depar"‘a’n\ental proceedings (Charge-
: - sheeted) is.pending. Eis name was
included in the 1596-57 Select list.
5, Shri Lengki changcho (ST 20.,4.1352 substantive 13977 il - -
5. Snri Joy Chendra Coswazi  25.11.1951 Substantive 1977 Nil - -
: Govt.

of Assam
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By Spgeu'Post; o )

NO.I\AI.34/2-00-0/21, Ammm{f \VALALS
GOVERMNMENT OF ASSAM ' '
DLIARTM}NP OF PFFRSONNEL ( FERSONNEL t A )
" ASSAM SECRETARIAT (CIVIL) DRISPUR
GUWAHATI ¢ 781006,

Dated Dispur;, the 5th Jan./2001,

Te H The Sccrctary,’
Unien Public Service Cemmissien,
Dhelpur Heuse, Sahjahan Read, New Delhi-110011.

( Kind attentien 1 Smti. Mmlly Tewari,
Under Secretary).

i3

Prépesél'fmr preparatien of select list ef

In inviting & fefnrencn to the Covt.ef Ihﬂia.

Suk :
SC8 efficers fer 2001 for premetion te IAS

ageinst 2 vacancles under Assam wing of the |
Assam-Meghalaya Joint Catdire, |
> : f
"Sir, g
l
|

Deyartment.. @f -Personnel & Tréining‘lmtter N”‘F.14015/30/\9-H{
' ' JcC

2000-A1S5(I) wte.. 19-12-2000 by which instructions were —7 ]
ﬂ

issued te the Unien Fublic Sérvicc Cemmissien fer . : i
|

preparation of Select lists of 5CS eofficers fer promotion .

-te IAS against’ 2 vacancies for 1998, 4 vacancies fer
1999 and 4 vacancies for 2000, I am directed ‘to say that

revised prepesals for preparatien of Select liats of y

SCSs efficmrs in accordence with the Gevt.ef India's 4
instructien regarding admissibility of vacancles for the :M

abeve three yegys hmvc already been forwarded te Lhe

Unien Fublic Service Conmissien.

In aduition to Lhe above 10 vacancies, twe

veCancies have in the meantime eoccurred, hecause . : \

Shri Mansranjan Das,IAs (SC5 1 89) hiﬁ% pcheeded on _ il
veluntary retirement Q.e.f. 1-12-2000 and Shri Matahjr " |

Alil Berbhuyan ,IAS (SCS 1@ .
superannuatien on 31-12-2000, As per Lhe

Lie considered by the

naie

' 90) has retired en stdining

the aye of

rules thesea tws vacancies have to
the U.P.5.C, fer prejparatieon

In the interest ef public

Selectien Cemmittee of
ef the 5clectvlist'0f;20010
state Govt.prejesc te £fill up these twé

’UUl by premetion ef 5C5 efficers. Accmrminqu
@fficerq

service, this
vacancies ef
a prepesal me preparatisn of Sclect list ef SCS

aguainst 2 vacancies wf 2001 Ls forwaredes hcrowith.

Cdl'lt.d.o. -..p/zo
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The prepesal inclurles the fallowing

1. A list of 1€ eligible eofficers as on 1.1.2001 in

eraer of seniority.

£ the.:

2. A statement showing thb pesitien ef ACRs ®©
16 eligible efflcers. DR e

C ’ 4 ".'-1.
3. Certificate regarding nen~-communicatien of adverse

remarks. ,

4. Cartificate regarding cemmmunicated adverse remarks

‘ in ACR against which,h@’r&presentatimn has been
rmCeiv?d and the time fer submission of representa-
tien is ever.

5. - Ccrtificatc regareing submissien of representation
agéinst aaverse remarks in ACR but Govt. Qecision
thereen is yet Lo ke taken.

O A list of otficcrs against whem Departmental
prmcee@ing4(chargcshcetcd)'

7o .. A list of IAS hfficers whe are helding pests in the

i -premotion queta.

The C.R.dossiers of the 16 efficers

named in the prmposal'are with the unien Public Service

Ccommissien, Integrity certificate requirec for preparatien

of Select list of S5CS efficers for 2001 will be sent
separately. g

A‘cancnient date preferably within
31-12-2001.may kindly be fixed for preparstien eof Select

lists of $CS efficers under this St ate Gevernment agalinst

‘the aamissilble vac&ncics as shewn in the respective

propesals for the 4 years frem 1998 te 2001,

yours faithfully,

( DR.B.K.COHAIN )
Conmisuinner & Secrectary Lo the Govt.
of hAssam, Personnel (A) Department
Meme No AAI. 34/2000/21-r::Dates Dispur, the Sth Jan/2001,
Copy to :—

1. The Secretary to the Govt .of India, Department of
persennel % Training, How pelhi -110001
(Kind attention 1 shri R. Vaidyanathan,
Under Secretaly). i COpPY of the ahove proposal
is enclaes ed,
2. The Chief secretary to the Geovt .ef Meghalaya,
shillong.
By eorder etc.,

( DF.B.K.GOHAIN )

J Commisgioner & Secpebar to the Goyt.of Assam
personnel (A ‘pDepsrtment, Dispul

I



DER AS5AM WING OF THE ASSAM-MEGHALAYA JOINT CADRE IN ORDER OF T’-IEIR SE> 7IOQTTY
OMMITTZE OF THE U,F.S5.C. FOR PREPARATICHN OF FRESH SELECT LIST FCR  ADPOINTMENT

wWhether held Date of Date .of . ,
substantive <zontinuous |continuous | c ' ’
s appointment ~officiation|officiation o ‘
" : in SC5 as on as Deputy |[in IAS post ' : : Remarks. .
b ' - _ 1.1,2001 Collector
’ ) . , or its
equivalent
- i pest. : !
L 2 o3 4 ] 5 - | & | 7
., 3Shri Gekul Ch,Sarma 1,3.1948 Substantive 1975 © Nil Penalty of stoppage of 3 increments with
' ' : ' : » : : cumulative effect and stoppage of promo~
tion for 3 years was inflicted vide srder
No. AAP, 143/87/300 dated 25,S$.95 on cone-
: clusion of Deparimental Proceedings insti-
uted agzinst him, Shri G.C.Sarma filed 3
wr** petition registered under Civil Rule
Ho, 3?16/96,1n the Henourable Guwahati High
) Court against the Government zbove order,
: . ~ As the apove Civil Rule is still pending,
: the original seniority of Shri G.C,Sarma -
’ has not been disturbed although his juniors
named . at sls,. 2.~ 16 have Dbeen promoted
to Senior Grade-I which is immediately
higher than Serior Grade-II hﬁld by him
(Shri G.,C.3arma), A : .
. ' , : : e ~ Another Denartmentyproceedings has
A : ‘been instituted against him, - .
'« Shri Abhay Kr.Verma 27,7.,1953 GSubstantive 1977 i Nil B _ - -

contd.,.

.@%
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fsnri Pmadip Kumar Das - 16.3.1953 Substantive 1977 Nil Departmental proceedings(charge
‘ : ' : - sheeted) is pending.His name was .
included) in‘the 1936-97 Select

. ’ . . - ’ . listn )
f ¥ sari Longki Phangcho(ST) 20-4-1952 Substantive 1977 | Nil - -
Sari Joy Chandra Goswami 25.11.1951 Substantive 1977 Nil - -
! Md. Alauddin - = %4.12.1950  Substantive 1977 Nil ' - -
" snri Seikholien Thadou(STH) 25.9.1948  Substantive 1977 Nil | - -
. shri Rabendra Kr.Das 5.2.1954 Substantive 1977 SNl - - -
. Shri Bhaba Gogoil | 1.3.1949 Substantive 1977 Nil - .
5.  Shri Nawa Kumar Chetia - 1-4-1949 Substantive 1977 - TNl - _7 -
1. A. B. Md. Eunus - - 1-2-1953 Substantive - 1977 Nil - - : -
5.  Shri Bani Kanta Pegu(STP) 1.11.1947  Substantive 1977 Nil . -
3. Shri Balendra SBTg.gujmatary 1.8.,1948 : Subs_t‘antivé 1977 Nil o= - -
4. shri Subnash Ch.Longmailai 23-2-1953 Substantive 1977 Nil - ' -
(sTH) . ' .
5e shri Rafiquz Zaman 1.2.1951 Substar;tive 1980 _ Nil - ' -
- ) | ) \
6. Syed Iftikar Hussain - 21-9-54 Substantive - 1989 - Nil - -
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UQ! [fo © 011-3782049

B Emall upsc@vsnl.net | ; Aq\mo_ry,wu X
T : File No.6/2(1)/2000-A1S Ko 17 0
' UNION PUBLIC SERVICE COMMISSION \}

_ (SANGH LOK SEVA AYOG)
DHOLPUR HOUSE, SHAHJIAHAN ROAD
New Delhi - 110011

o | : | BX 5Qoy pMOM \y@he 09" Decem W

The Chief Secretary, . To ARANTECTER Pr
Govt. of Assam, _ %’:m‘ . R Y j:&‘}?f“ RY e r/o/\,\g////u .
Personnel Depmtment pou eV l \> (/‘2// -
D1spu1 e 0. T0C8 | - /(/hé//(_) e
. . A w_,..———-—"""" | . ’//’*k /)§/
o é"'"'—-\ [Attn ; Ms. Parul Debi Das; Principal Secretary] s \q /
‘:‘ : g i
| I /f Subject : IAS — SCM for promotion of Assam Segmient to the 1AS
, NG , of Assam-Meghalaya Joint Cadre during 1998 ~ making
1‘ \\ML ~ inclusion of Shri Pradip Kumar Das as unconditional -
fie I " Regarding ....
f , : ® sk ok % ok
i \ Sir. '
P 1,
iﬁ:f"’ : I am directed to refer to your letter No.AAL 34/2000/ 167 dated 08 10 2002

R : Disg
42,00 ln accordance with Regulation 7(4) of the IAS (Appomtment by

"‘*é?."Promotlon) Regulatlons 1955, the Select List remains in force till the 31 -
 December of the year in which the meeting of the Selection Comnittee is held or
upto 60 days from the date of approval of the Select List by the Cominission,
whichever is later.. In the instant case, the Select Lists of 1998, 1999, 2000 &

2001 for promotion of Assam Segment to the 1AS of Assam-Meghalaya Jomt |
Cadre were prepared by the Selection” Commiftee in its meeting held on
09.04.2001 and approved by the Commission on 26.06.2001. The validity period

- of these Select Llsts therefme lapsed on 31.12.2001. |

“E' 4
£ & k on the subject and to say as follows :-

3. In view of the above, the request of the State Govt. to declare Shri Das s ;
inclusion in the said Select Lists as unconditional cannot be acceded to. '

Yours m&/) - l

(Molly Tiwart)
Under Secretary (AIS)

Union Public Service Commission
© Tel. 3382724
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GOVE.INMENT OF ASLAM W
DEPARTMIM OF PEROGNNEL (PERSONNEL 3 A ) \
ADGAM SECTETARIAT (CIViL) DISPUR

QUWAH,TI 8 181006,

. Datea Dispur, the ist  sept./2003.

: phe Becretary,UePeiCoes
.. Dhelpur House ,Sahjahan Read,
New Delhi~110063,
(Attention s Mo Melly riwari,Under Secretsryl.

Sum s  Propesal fer preparation of Select List of 5CS
~officers for premetion te IAS by sSelection
for 2002, ) ,

} hef 3 | /Yeur letter No,l}/39/2003-A1§ dte. 20-5-2003,
S4E,,. ) e

‘ | | with reference te the akove, L. .am directed te
uay'LhaL‘the last meeting of the pelectioun committee of the

. UeBo5.C. was held on 9-4-2001 when 4 .select lists of BCH
| @ﬁfiéérﬁfunder this State Gavtwfur{che;follov'nqugars were

prepared for vacincies shown against eache 7 7.
is9%8 - . = 2 vacancies

l.v‘:}:.:' 20@0 N s Coo o il . TR : & 'If":l{ : , " .
- 2001 - 2 .

o out of the abuve 13 vacanties 9(nine) have heen
filledlup by prnﬁotion ofASélect itst mfficerbi The inclusie
of the following 2 efficers in the respective select linte
#t}ll éqn;inues te be pfo?isional as the cases’ pending
éghinét chem have net been ﬁinalised.‘" S

Name of otficegg'

“f" | 1) »Shii Pra#ip Kumat Das
2) Ma.nurul Haque.

Hewever, it may be mentioned here that Departmental
procesdding against shri P.K.Das ané Me o Nurul Hague have Mo
cenclueded recently ana they are exonar at ed ffam the charyes
framed against them, _ .- |

| These 3 vacancies kept unfilleed and in view of
prwvidional inclusioen, these 2 of ficers will again come in
the aone of consideration ef the selection conmittee for

: p:eparation of the select 1ist for 2002,

C”nt:‘. ® e b .2
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i xn adaitiwn to the thrce vacancies as nentioncd

/ above, seyen Vacancles {n the hrum«tlon ‘Yudt'd ‘of' INE have =

_ // pccurres during the ptxima after 1~1~2901 due te retirement
/; ytc.0f the. follwwlng officers., ' A R

l
|

: 1. ~Shri N .harﬂaoah.llxa(f)C&lBB) ‘Pe\j_“,d on 31_5,_2001

2, Sbri- D.C.ﬁhtmanplﬁﬁlpﬂuls4)_“~y' retilwd on PYRTII

3. .ShrxuphtrEBWnt~Ba8umagarx,_'Ay Petired'»; 31,3_2001*
IS, (36389 ), S - .

4, ~..Iumt:t& N. K.Chuuia.xhu(&CSSBS) Q::_Expired en 21-7-2\q1

5. Shri'Nig.pageeah,IAs .. = = ‘ Ret1ted mn adadﬁing
fo(scsi87)e - . - i - . .. the chgrge ‘ot state
| | o Electio;mcé&miééidn‘on
| N 27-8-2001. ”
6. Late Jiban Ch.Pequ,IAS . - ““ﬁxpirea annxl-z-zoov
7. ~ Shri A'K;Verma.iAS - EXpirau &n 26-9-2002,

RE A6 J.C.Pegu,IAS died in F@thRXYyZUOZ abi hoK.
Verma,IAS expired in eru..zooz nhese bwo resultant Vscancias‘“
<will have to be Lonniﬂeted by he nelection commit}ee at tha'

/tima of . preparatinn of select lial ot 2003. ‘ '

4
!

/. R 73 may be mentioned thdt ‘the. aeniwrity liat of

- ACS ufficors publlhhed by Govt.en 2=7-2003 was, challanged .

;- Wy a group of ACS eofficers of 1983 hatch in the Hon'hie

x’“y/l ‘Gauhati High cmurt and the Ceurt issued <¢irectien to the

| /' ‘State Govt.not te act upon the sald qeniority lint. Hewever,
the Gauhati High cQurt clarified that the pencency ef the

'/7 ' writ petitien shall be no bar fut prmmetiun of. the reeponaonta

”f ‘in the misc.case Na.1400/2002 of WP(C)N0.473!/2062 ‘frie “cépy

of the aferesald Misc.case is enclasni.

g
There was anether case No,OA No.20/2003 in the
now‘ble CenLral Aduwinistrative Tribuhal Guwahatd Bench which
/ has since been aisposcd of (cepy of th order dtd, 2-4-2003

v dn O.A.Ho.ZO/?OOB is enclosecd, v i

It has heen declued by t%fs State Gevt, te fill

L
N

; ( up 2(twe) vacancies by appeintment §: non-uc) of ficer throeugh
i A

'”§ \ | seperate propesal. ;
[ . ) . ‘ . ,
1n view of the above positien, a proposal for
k) £41ling up 6(six) vacancies for ﬁC?fﬂffiCers nppm;ntmcnt by
premotien to 1A% is forwarded herewyith.The propesal inclucded
. , ! -0
N the following @ f

1 ’ ‘,"

l. ~ ,( C@h‘.d.o;o..'o «Js

E———— ~ i e | e e N
. e ea ae e -

P
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/ Certificata regardithy non~conmunication of adverse
;  remarks, “ .

Jo  Certificate regarding cammunicated adverse remarks in
ACHB against which no representation has heen received
4nd . the time for submissien of representation is ever,

5, Certificate regarding sukuission ef repregsent ation

:_againat adverse remarks in ACREs but Oovt.dec1aien
'ithexuon is yét to he taken, , :
6, Certificate regarding depmrtmentnl preceedings,

“Te ldst of IAS(SCS) efficers new in position, - _
8, 'Integrity certificate will be submitted lateren,

Yours faf{thfully,

IO

( T.P.SAIKIA ),
- Conmissiener &eBecretary te the Guvi,ef

/‘@ Asgam, Persennel (A) DLepartment,
Memo,No,AAT . 2/2002/&31;A. Dated Dispur, the lthkmpt./2003.

Copy te i~
1, The Secretary te the Gavt.ef India,Ministry’ of Personnel,
PeGek Pension,beptt.ef Persennel & Training, New Delhdi.

2. The Chief Secretary tc the Govt.of Meghalaya,Shilleng,

By order etca,,

Cenmissioner & Secretary te the Govt.ef
Asgam, Personnel (A) Department,
R Y



02—

Particulars of eligible State Ci.jy ~E€rvice Cfficerg under ﬁssam‘wing I the éssam—ﬁegngla)a

Juf-;}ﬂsztﬁé% Jeint Cadirc 13 wruer of thelir Seniority for cansiderati&n of thre Selecti.r Ccmﬁittae.sf the
- *}é . UeFaZ.C, fur rleparatinn cf Select list of HCH DL ficery ror “PROintment to IAZ by pPraunce j or
o ¥ £or uhne yeaxr 2002, - : , _ S . » ,
" 51’ RName of officers in Yrder !t npatre of wnether_hele " Date cg i Date of
a ‘ Nes '« of seniorit i kirth . Substantive - { CCntinuoys i Continyous E :
A , S ; _ S o . ‘ ; appointment . B zg_f{icia_tio:; ! ®fficiationi REMAIZ g
- ! . ! , . in State i a8 Deputy | 4n 1as :
o4 . i ©ivil , Cellector Cadre pest, -
[ = . i service i or itg ; o
' ' . : i as anp equivalent g
; ] : - 1=1-2C032 ! pest :
. . ’ ‘ i
.-:--‘_---——-—-—--?-——---:~——-——---~———o~—--l—--—.—~-'-————--—-———-
(1) (2) (o (3) P(4) b(5) ; (6) | {7)
.---_—-—-——-—-~—-~--‘~‘-..-_..--J.--..—-_-.--.———---—-—-.-—--_-—.-.-
i, Shri Pradis Xumar Las 1§°l-53 Suhstant ive 1977 Ril vDepsrtme: <l éraceeding

drepped'ﬁné exXdnerated
from the Crerges frames
: . . . dgainst him,
2. Ma.Nurul Eaove L 28=2-4¢ Substantive 1977 N1l Derartmenta; “roceeding
' dropped PES 471 exenerztreqg
from the Charges frameg
*Gainst hip,

3. Shri A,E.Mé.aunus 1-2-53 ‘ukstant ive C 1877 ‘ il
4, Shrij Balen&ra_aasumatary(STP) l=d-43 Sh&stantiVe 1579 » Nilv
5, Skri Subhasthh;Lengmailai : 23-2-53 J'Stﬂitﬂntive- ~-’1977“'”*'v: Nil
- TRy, . ’ : o
S.-Shri’zafiquz damegn ' 1-2—51 SQbSigqtiVQ .1880 kil
7e 3yed Iftixnar russein - , 21-9—54_ Suhs:anive‘ 1380 ' Ni
8« 3Shri Karuna Kenta Ralica l-le53 Subst&nt;“; 1980 : Nil

Cantdooconnz
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¢Q¢§?§h*1 A;urba Kdmar Pnuxan

”ll eShry qwapnanil Barua

..12 bu‘c..L.".-@fL‘ ui Saruah

iﬁ.Sm:i ﬁaQLahu Thakur

14,5hr] Sanesh Ch.kalira
lS.Shri Shuzendra Nath Cas(uc)
. 'Eaiiécdra.xumar HNath

17.5n-3% Nawak Mohammad
- Hussain,

1845hri Hérenéra.Nath 3urab

Substantive

Substeaentive
Substagtive
Substunt ive

SuLstdntive

' Substantl"e

Sunstantive

‘Suhsmantive

Substantivg

Sunsbantzve'

\! <
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CONFIDENTIAL

GOVERNMENT OF ASSAM
POLITICAL :::(A)s:: DEPARTMENT
(  VIGILANCE CELL ) A
EEL /

| NO.PLA(V)6/99/Pt. 11/78 ¢ Dated Dispur, the 15th Nov/03.

From

Jo 7

Sub‘ H
‘Ref :

Sir,

Shri K.RA, Deb,

. Deputy Secretary to the Govt. of Assam,

Political (Vigilance Cell) Department,

The Deputy Secretary to the vt. of Assam,
Personnel (A) Department, '

15puro

Y

Vigilance Report,
Your letter NO,AAI,.2/2002/151, dated 9.9.03.

In inviting a reference to your letter quoted

above, I am directed to say that there 1is no vigilance
case/enquiry pending against the following ACS officers
in this Department at present

1]
12|
3l
|41
15|
|6l
17}
8|
191
|10]
|11}
112
|13]
| 14]
|15]
|16]
117]
| 18]

Shri A.B. Md. Eunus, ACS,

Shri Balendra Basumatary, ACS.
Dr. Rafique Zaman, ACS,

Syed Iftikhar Hussain, ACS,
Shri Karuna Kt. Kalita, ACS,
Shri Apurba Kr. Phukan, ACS..
Shri Swapnanil Baruah, ACS.
Smti. Sonmai Barua, ACS.

Shri Santanu Thakur, ACS.

Shri Ganeshikalita, ACS,

Shri Bhupendra Nath Das, ACS.
Shri Nawab Mahmood Hussain, ACS,
Shri Harendra Nath Bora, ACS,
Shri Bhupendra Nath Mahanta, ACS,
Smti. Marmie Hag jer Barman, ACS.
Smti. Sumitra Das, ACS.

Shri Rajib Losan Duara, ACS,
Shri Chitta Ranjan Kalita, ACS,

f§>? ) Contd....2.
™~ B B N2
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of the following‘officers

In respect
pending against

ries/cases aI®

~them at present :

shri Pradip Kr. Das, ACS

I
- (svC Case) s
|2}  Md. Nurul Haque, ACS
(Vigilance & Anti—Corruptionvenquiry).
|31 ' ghri Subhash ch. Longmailal, ACS,
(Vigilance & Anti—Corruptlon). |
ACS, '

| 41 - Shri g abbi.r Hussaln,
(Vigilance &'Anti—Corruption).

spri Sailendra KIe

|5l
: (Who has been plac
personnel (A) Department recentlys

no ACB or SyC enquiry 18 pendind orx
contemplated against him)e
| 61 Md. Jiauddin Ahmed , ACS,
- (cB1 caseé, ynvolved 10 LoC scam of
yeterinary Department).;

ed underT

Yours falthfully,

G
of Assam,

: : N
Deputy secretary to\gne Govt.
(Vigilance Cell) Depar&ment.

olitical
/ , oo

it




-  e———
o ——— &

" be previsional as concerned cases against them have net been
- finaldsed,

[ ) ‘ "‘__——‘-‘—-“ - - ‘
| 5 o &  SPERD poST
a

OVERNMENT OF ASBAM
DEPARTMENY. OF PERSONNEL (PERSONNEL A)
A38AM BECRETARIAT (CIVIL)DISPUR -
- GUWRHATT o

| ‘Dated s Dimpur, the 25th August, 204,
Te, - L . S

The ‘8ecretary, o
Uhionzyuwtiﬂﬂﬁﬁrvide'Géhmiﬂbian;

nhblgur House, 8ahjahan Read,

bew Delhis110069. \ . | | « 3
(Attention Ms,Molly Tivard,Under Becretary,) 4 '
8ub, béﬁpoﬁgi,fbrlpfepaxation of Beleot List of 6CB DU
. 0fficers for preindtion te IAS by Beléétinn-tbﬁ Lo
Ref. 1 Your letter D.0.No.4/3/2004eAlS, Dated,10-3-2004,

8ir, - L | R .

With reference to the abeve, T am directed te say that
the. last meeting ¢f the Selection Committea of the UPSC held on
291242003 nomihuted'e(eight) 8C8B Offdicers tewards £411ing up as
many vacancies relating te the year 2002'hy‘prem9t;§n and - 2 (twe)
Nene3GS Officers forjfillinq up 2 (twe) vaoancienTxeiggﬁnq te the
year 2003 by meleatidn in the Indian Administrative Bervige,

| Qut of eight vacancies meant for 8cS Gfgiaéra as
referred te above, S(five) have since been f£illed up, The incjiu-
5ion 6f the following 3 in the relevant Selact List continue te /‘
Name of Qfficers ‘ ‘ \
1. 8hri Praddp Kumar Das, | | Nk
2, 8hri Gokul Chandra Barma,
- 3. 8hr{ Nurul Haque (Since Retired on 29.2.2004,)

Ehri-nurnl_ﬂaque Who £ig,cs4in the Select; List 3 :
Previsionally wes not promoted to the IAS since the officer

retired on 29-252664fbe£¢re finalisation ef the séléct List, /
In addition to these Vaéahaied‘mentiénéd abeve, one’ |

|
Vadancy‘in'the pr@mséion=Quota of IAS has:oceured a8 on l.1.2004 M
due to expiry of Shri T.R.Dey, 1as (BC8=«86) on 19-7~2063,

i

It may.be mentioned that the seniority list of ACS //

Officers published by Govt, on 2+742003 was challenged by a .

greup of ACS officers of 1983 batch in the Hon'ble Gauhati High /|

Court & the Court issued direction te. the 8tat / A
/

@ Govt.not te act {
upon the said Senierity List. Mowever, the Court clarified that

the pendency ef the Writ petition shall be ne bar for prometis

of the resdendent in the Mise,Case Ne.1400/2002 of Wp(C)No.479;
29024\ QMY M€ Wl e ‘n.t.h.». P .



5tate Govex
(A phatod:op

ghri Ge

T™his Qtat
es from

vaoanel
& Training
AAI 8/2004

Meme NO.o

By S?EED ?09&
CopY to 3~

1. Th
Peraonnol. p.G. &
pelhi with referonce‘,o
3/2004/26. dated. -2004, They ar
lea arance Of datermination °

Hew
" MAL.
glve ©

ament lett
y is'mISQ

is ine 1uded i

whid h
/26,

4 (fmur)

e Jel

<

e Govarnment h

as net recaivad detarmina
Departmen

Goverment
closeﬁ).

8tatemant 8
icat
ating @8 peput
a8 Cadre.

Oﬁfici

Cammisaibn er & Beoretar
, pexsonne el {

nt aeoretary te the be
vonsiom.mepartmex of

is state Governme
e requeste

£ Vacanoies o

py order EtCes
ot

ncies xept
and’ 1(@n@)
ﬂaqua.bafote

howing name of

tion of
of Personnel

g letter ﬂo.> '
At present -

apatt" |

; -ndia.,Ministry a

& Pralr
t letter 1
a to xind:

( No C. Miarao)
Qﬁ Assam,

yg_ peputy Secretarx 3x:tge og%ké ;

-HOO~

e e i



TN Pler e s

S —_—
5T Name 3% OfFicers in Jate of | Whethar Rold Sub- —JPate SF Soniis Dats of continious | Fematie
Ro. | erder of Seniority, birth, Stantive appsint- nlous officia- officlations in IaS | .
o ment in Stata tisn as Deputy Cadre post, : t
Clvil Service as  |Collacter of its |
on 1-le2083, equivalent peost,
I 3. _ 3. 4. 5. 8. 7s
1. 3hri pradip XKumar Das, 16=233-53 ' Substantive 1977 L |
2. Shri Gekul Chandra Zarma, Glag3eds. Subatarntive 1875 59 ' D.B.pending
3. M, sabbir Hussain, 01aGless Substantive 1380 NTL L
4. Shri apurba Xumar Fhukan 81e04w52 ‘Substantive 1530 NIL
5. Shri Swapnanil Barya, 27«37«56 Substantive 193¢ HIL .
6. Smti Sonmal Barua, 8ledles52 Substantive 1es8  NIL "~
7. . Shri Santanu Thakur, 94e11.55 Substantive 1380 NIL N
8. Shri Ganesh Chandra Xalita, 33-11a55 Substantive 1980 NIL :
9 Shri Sailendra Kumar Hath, 01-g1.54 Substantive 1588 NIL  U/S, D.P.pendiig
18, Shri Nabab Mahmeed Hussain.,  §1-gle54 Substantive 1986 NIL Lo A
11, Shri Harandra Eath Bera. 1948954 Substantivi 1989 NIL g
12, Smti Marwmie Hagjer Barman. 13«10«54 _ Substantive 1980 RIL
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-~ MO3T IMMEDIATE
b : o NO.AAI,8/2004/114

BY ED T 2 '
LS W 09
GOVERNMENT OF ASSAM

mmrmarmnnr OF PERSONNEL (PERSONNEL 33 A) {V\
ASSAM SECRETARIAT (CIVIL)DISPUR :
i , GUWAHATI~6.,
ol ’ : $s8st '
Dated »1spur. the 23:& Sthemher.zoos.
gﬁ%f

Te,
‘V/zﬁ;e Secretary,
. nion Public Service Cemmission,
Dhelpur Heuse,Shahjahan Read,
New Delhi 110069,
Sub, - ¢ _ Preparatien ef Select List fer appeintment te
~ IAS by Prumotion duning the year,200% - . ...,
Ref, : State aovt letter Faxed No.AA1.8/2004/rq/20.
mated.1~l-2005.
Sir,

In centinuatien te the State Gevt.letter cited
abeve, I am directed te say that the last meeting ef the Selec-
tien Cemmittee of the UPSC held en 29-12~2003 neminated 8(eight)
ScCs offieerc tewvards £illing up as many as vacancies relating
te the year,2002 by premetion and 2(twe) Nen-SCS Officers fer
filling up 2(twe) vacancies relating te the year.2®63 by Selec~
tion in the Indian Administrative Service,

2, . out ef eight vacancies meant fer SCS officers as
referred te akeve, 5(five) have since heen filled‘up. The inclu-
sien of 8/Shri Pradip Kumar Das,Gekul Chandra Sarma in the Select
List centinued te be provisienal as the Select List ef 2004 is
yet to be finalised, Shri Nurul Haque theugh included in the
Select List ef 2002 could not ke appeinted te IAS as the Officer
retired frem Servige oen 29-2-2004 hefere finalisatien of said
Select List, Accerdingly, this State Gevt.submitted prepesal te
the UPSC fer preparatien ef Select List fer £illing up 4 (feur)
vacancies frem amengst the SCS Officers during the year,2004
vide State Qevt,'s letter under reference. Hewever, a cepy of
letter Ne.AAI.8/2004/Pt/28, Dated.l-8~2005 algngﬁith relevant

1n£ormatioh/de¢ument as required by the Ceammissien vide letter ¥,
No.(/16/2095-A13. mated.12m5~2005 is enc¢losed,

3, , In additien te four vacancies during the year,2004,
already determined by the Gevt.ef India vide letter No.14015/3/
2604-A13 (1) (Pt) Dated,9~9-2094, twe vacancies in the premetien
quata ef IAS eccured as on 2005 as stated belew =

Q. Shri Ashutesh Sengupta,IAS(SCS=-1988)~Retd, on 31-5-04
b, Late A.K.Paulagupu,IAS(SC8=~1990)~Expired on 12-2-2004,

State Gevt. has declded te £1i11 up abeve twe vaca-
ncies fer the year,2005 in the premetien gqueta of IAS by prome-

-
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ting SC8 officers enly. Said decisien was communicated te the
Govt, ef India,Ministry of Persennel g rﬁblic.@r;evancca and
Perisiens ,Department eof Persinnel &‘Tralﬂlhg.gew Delhi with the
request te accerd necessary eléarance as rogérds determinitidn
of vacancies fer preparation of Select List of SCS officers
against the said twe vacancies feér the ycar.ztis vdde State
Covt's letter Ne.AAL.8/2004/106, Dated.16~8=~2005, The Gevt,ef

India vide Ne,14915/03/2005-A15(1) Bated,ifth A49:°52005 nave
dotermina thcse tiie" ‘vacanaiés te be. filled up fred amon' the
members of the State 01v11 80:#1co.

It may be stated that the names ef the following
Officers are net included in the Bligikility List fer 2005
due te age bar thtugh they are senier in the @radation List.

— 3@ — '(3/

Eyme o Date of birth Age as en 1,1,05
[+ Shri Jetin Gegel,acs  0101-1949 . 56 years
\{s Shri Mrigendra xauta.‘ 010941950 - . 55 years
ACS,
1“5 8hr1 nipak Kr.@oouami 101~12-1950 - 55 years
o ]
Ly, It may, howover. ke stated that Shri Gekxul Ch.Sarna.Acs.

theugh - ateained the age of 54 years, has figured in the Eligiki-
lity List ef 2004 & 2005 due te his Selectien prévisienaliy in
the Select List ef 2002,as per previsien of Rile $(3) eof the

IAS (Appoihtnent by Premetien) Regulation.Lsss;

5. - A greup-of ACS Gfficers of 1983 batch challanged the
Gradatien List ef ACS published by the State Gevt, en 2-7e2002
in the Hen'hle Gauhat High Ceurt, The Ceurt in the WP (C)Ne:4739/
2002 issyed directer te the State Gevt. net te act upen the said
Gradaticn‘Ligt;'Rcwever, the Hon'hldiﬂigh'court”viie Misc.Case
uo.1400/2902 clarified that the pendancy of the writ Petitien
nhonld »e ne bar for premethen of the applicant of the Miac.Case
whe was termed as Respendent kby the Hen'kle courh.CQpacs of the
Hen'kle Gauvhati High Ceurt englesed. The applicanta -of the Misc.

u.,14mo/zeoz are of 1975,77 and 1989 katch senier te 1983 katch
of ACS efficera.

6. In view ef abeve; the UFSC is requested kindly 'te held
Selection Cemmittee Meeting for preparatien ef Select List fer
appeintment to IAS by premetion fer the year,2004 & 2005.

- Necessary decunent as desired by the Cemmissien vide
their letter: Dated,12-5-2005, are enclesed,

17 numbkers ef Dossiers are sent heggwith.mosaier in
respect of Shri Jiauddin Almed,ACS is net readily available.

Y.uro(figégggi;Y/%g//
( nd. A “£§%§?
Secretary te the Gevt, of Assam,

o Qﬁﬁg Persennel (A) Départment.
« E 13338

Encle 1- AS stated.

\Conca.pr/2)
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A - PARTICULARS OF STATE CIVIL SERVICE OFFICERS WHO. -ARS_ELIGIBLE_ _CONSIDERATION TO THE IAS S 15 TS oRb oF -
- ' T — s o= - - - - > PSBNEOREPY . m‘**"""‘""~~«~~~~—--—»-~.,,,w,m;ﬁ_ —

sy °f-°?ﬁ°er 17 SR 6 Wneer S7ST “pies S BIrmaT “BELE aFpaiTitT “DEtE SfconFiT-~ Bafeof SentI-— — Kemaik3.

Neo. Senierity. OBCe. . ment in State metien in the nieus efficiaw
o ' | L ' ' - €ivil- Service, State civil tien in the
T Service. POBt Of By.Co- _
R R R e ~ 7 7 7 liectof er Equiw
 Saubuiuieeud 2 siueubebububolbol *siebefubebetal > sifuietutuats ~ bsbabetet sl bl I
1. Shri Pradip Kr«basSe. (o) 15002m53 1977 2607083 1977 -— - - -
2. Shri Gekul Ch.Sarmae. (e) 01w03048 13wlle?s 39599685 1975
3, Shri Sakkir Hussain (8) 01201e55 1980 23=01=34 1986
4, Shri Apurka Kre.Phukane (egg) 0led4=s52 ?1’.‘-" 23.91“4 - 1”.
5;3 Shri Swapaanil Barua;' (3‘) 2100756 ‘Mm. OM 3-82 i’_,“
6. Smti Semmai Baruae (e ) 01=0le52 06m02a78 8300982 1989
74 Shri Santanu Thakur. () Odwlless 24«03u80 &.“ 4 1980
86 Shri Ganesh Ch.xalita. (o) 03811m55 20w03080 03009082 . 1980
9’# Shri Sailendra Kr.Nathe {eac) 31."1‘54 | 1_9" “903’.2 o 19‘9
10gNalsal Malmsod Hussain. (o) Oledless Marcy,1980 12602084 1980
11.Shri Harendra Nath Bera, {e) 1909254 2M3—;¢9 12e11483 1’ a0
12.Smti Marmie Hager Barman,. €S'L'H3 13e10a54 0%w05w83 3 8011.-81 ' 19%e
- 13.smei Switra Das ¢-e) 0120153 21003-89 62002085 \90
14.Shri. Rajeeb Lesan Duarah -3 Glelfes3 March/1989 3‘1 09 1980
15e3h.='i ‘Chitta Ranjan- -Kalita. {6} 39,95..52 _ ‘March/1980 91.12.'3 550
165Shri Jiauddin Abmeds {e) 21001=53 " . 1980 0309082 S50
17.Shri Pranad Ch.Gehain. tenc) - 09m81le53 . 1080 10m11e83 yeu
18.5hri Xxamalasen Geswaml -{- @) 0%e1lw52 : 1989 1240 2 1930

e
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. (TO BE ‘l’UBLlSHED lN THE GAZETTE, OF IN ‘l)ll\i PART I SECTION 2) /g 2‘ —
. . . ’ . ‘ q .
No. 14015/06/2003-A1S(1)-A . \'{
Government of India _ '
Ministry of Personnel, Public Grievances & Pensions
' (Department of Personnel & Training) _ :
’ New Delhi, May, 2004.
l vz T. ?""!i'f'\." ?004
NOTIFICATION v

In terms of the provisions contained in Sub-regulation (3) of Regulation 7 of
the Indian Administrative Service (Appointment by Promotion) Regulations, 1955,
the Union Public Service Commission has approved the Select List of 2002 for the
Assam segment of the joint Assam-Meghalaya Cadre, containing the names-of the,
following State Civil Scrvice officers of the State of Assam, prepared by the

Selection Committee in its meeting held on 29" December, 2003, towards filling
up 8 (eight) vacanciesl during 2002 in the Indian Administrative Service :-
SELECT LIST 2002 .

Sl " Name of the Officer (S/Sh.) Date of Birth

No. .

$1. Pradip Kumar Das ' 16.03.1953

$2. . Md. Nurul Haque - 28.02.1946

3 A.B. Md. Eunus . 01.02.1953

4 Balendra Basumatary (STP) 01.04.1948

5. Subliash Ch. Longmailei (STH) - 23.02.1953

6. Gokul Ch: Sarma 01.03.1948

7. Rafique Zaman ‘ 01.02.1951

8.

Syed Iflikhar Hussain 21.09.1954

$  The names at S. No. | and 2 have beei included in the Select List
provisionally subject to grant of Integrity Certificate by the State
Government. Tl officer al S. No. 2 cannot be appointed as he has retited

on 29" F cbruary, 2004.

# The n;‘mie at S. No. 6 has been included in the Select List provisionally
subject to grant of Integrity Certificate by the State Government and his
clearance in the disciplinary proceedings pending against him. '

(Jeoc

(K.K. Sharma)
Desk Officer

To

- The Manager-
Government of India Press
FARIDABAD
(HARYANA).

- A P
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, AT GUWAHATI

~~
2~

IN THE MATTER OF :-
Original Application No. 63/2006

Sri Pradip Kumar Das

--- Applicant
- Versus -
Union of India & Ors
--- Respondents
- AND -

IN THE MATTER OF :-

An Affidavit-in-Reply filed on behalf
of the Applicant in the aforesaid
Original Application.

AFFIDAVIT - IN - REPLY

1, Shri Pradip Kumar Das, son of Late Dwijendra Kumar
Das, aged about 52 years, resident of Ananda Nagar, Guwahati -
781006 within the district of Kamrup, Assam do hereby solemnly

affirm and state as follows -

1. That a copy of the Written Statement so filed on behalf
of the Respondent No.1 has been duly served upon the Applicant

through his Counsel. The Applicant has gone through the same

Contd....

by dppliot
D. le DAL
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and understood the contents thereof. Save and except the
statements which have been specifically admitted herein below,
all other averments /statements made in the Written Statement

shall be deemed to have been denied by the Deponent/Applicant.

2. That with regard to the statements made in paragraphs
1 and 2 of the Written Statement, the Deponent/Applicant have

no comments to offer.

3. That with regard to the statements made in paragraphs
3 to 12 of the Written Statement, being matter of records, your
humble Deponent/Applicant begs to offer no comments but
categorically denies anythingv that may be detrimental to the
Deponent/Applicants interests as mentioned in the Original

Application.

4, That with regard to the statements made in
paragraph 13 of the Written Statement, your humble answering
Deponent/Applicant begs to state that the said Charge Sheet
was issued only on 16.02.2000 and as such the Deponent/
Applicant Wés eligible to be promoted. The repeated inclusion of
the Deponent/Applicant’s name in the Select List for promotion to
the IAS Cadre had cfeated hopes for the same which has been
made futile over and over again only for the inaction of the
concerned Respondents and thus prejudicially affecting the

Deponent/ Applicant.

Contd....
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S. That with regard to the statements made in paragraph
14 of the Written Statement, they are categorically denied by the
Deponent/Applicant. The Deponent/Applicant humbly states that
the grounds put forth in the Original Application are good and
tenable grounds for this Hon’ble Tribunal to intervene and
accordingly grant appropriate relief as has been stated in the

Original Application.

6. That the statements made in paragraphs 1 to 4 are true
to my knowledge and the rests are my humble submission before
this Hon'ble Tribunal.
| A
And 1 sign this Affidavit on this the )4t day of
December, 2006 at Guwahati.

Identified by me ; | DEPONENT

)

Advocate.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH, AT GUWAHATI

IN THE MATTER OF :-

Original Application No. 63/2006

Sri Pradip Kumar Das

--- Applicant
- Versus -
Union of India & Ors
--- Respondents
- AND -

IN THE MATTER OF :-
An Affidavit-in-Reply filed on behalf

of the Applicant in the aforesaid
Original Application.

AFFIDAVIT - IN - REPLY

1, Shri Pradip Kumar Das, son of Late Dwijendra Kumar
Das, aged about 52 years, resident of Ananda Nagar, Guwahat -
781006 within the district of Kamrup, Assam do hereby solemnly

affirm and state as follows -

1. That a copy of the Written Statement so filed on behalf
of the Respondent No.2 has been duly served upon the Applicant
through his Counsel. The Applicant has gone through the same
and understood the contents thereof. Save and except the

statements which have been specifically admitted herein below,

Contd....
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all other averments /statements made in the Written Statement

shall be deemed to have been denied by the Deponent/Applicant.

2. That with regard to the statements made in paragraphs
1.1 and 2.2 of the Written Statement, the Deponent/Applicant have

no comments to offer.

3. . Thatwith regard to the statements made in paragraphs
0.3,3,3.1,3.2,3.3,3.4 and 3.5 of the Written Statement, being
matter of records the Deponent/Applicant begs to offer no

comments.

4. That with regard.to the statements made in paragraph
4 of the Written Statement being the contentions of the instant
Original Application, the Deponent/ Application reiterates and re-

affirms them.

S. That with regard to the statements made in
paragraphs 5.1, 5.2, 5.3, 5.4 and 5.5 of the Written Statement
being matter of facts the Deponent/Applicant beg to offer no
comments but reiterates and reaffirms fhe éo‘ntention.s made in

the Original Application.

0. That with regard to the statements made in paragraphs
™y
6.1, 6.2 and 6.3 of the instant Written Statement, your humble

answering Deponent/Applicant beg to point out the prejudice

 caused by repeatedly including the Deponent/Applicant’s name

in the Selection List only to be denied the promotion to the IAS
cadre and as such reiterates and reaffirms the statements made

in the Original Application..

- Contd....
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Written Statement are denied by the Deponent/Applicant and

That the statements made in paragraph 7 of the

the contention of the Original Application are reiterated and

reaffirmed.

8. That the statements made in pafagraph 8 of the
Written Statement are categorically denied by th%e Deponent/
Applicant. The Deponent/Applicant humbly statés that the
grounds put forth in the Original Af)plication are good and
tenable grounds for this Hdn’ble Tribunal to intervene and
accordingly grant appropriate relief aé has been stated in the

Original Application.

g. That the statements made in paragraphs' 1 to 7 are
true to my knowledge and the rest are my humble submission |
before this Hon'’ble Tribunal. |
| /
And I sign this Affidavit on this the /4™ day of
September, 2006 at Guwahati. ‘

P?’MM Kz st

Identified by me ; DEPONENT
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BEFORE THE \CENTRA:Im&DMI#ISTRATIVE TRIBUNAL
GUWAHATI BENCH, AT GUWAHATI

IN THE MATTER OF :-
Original Application No. 63/2006

Sri Pradip Kumar Das

--- Applicant
- Versus - '
Union of India & Ors
| --- Respondents
- AND -

IN THE MATTER OF :-

An Affidavit-in-Reply filed on behalf
of the Applicant in the aforesaid

Original Application.

AFFIDAVIT - IN - REPLY

I, Shri Pradip Kumar Das, aged about 52 years, son of
Late Dwijendra Kumar Das, resident of Ananda Nagar, Guwahati
- 781006 within the district of Kamrup, Assam do hereby

/

solemnly affirm and state as follows -

1. That a copy of the Written Statement so filed on behalf
of the Respondent No.3 has been duly served upon the Applicant
through his Counsel. The Applicant has gone through the same
and understood the contents thereof. Save and except the
statements which have been specifically admitted herein below,
all other averments /statements made in the Written Statement

shall be deemed to have been denied by the Deponent/Applicant.

Contd....
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2. That with regard to the statements made in paragraph
1 of the Written Statement, the Deponent/Applicant have no

comments to offer.

3. That with regard to the statements made in paragraph
2 of the Written Statement, the Deponent/Applicant denies
the same and reiterates and reaffirms the statements made in

paragraph 1 of the Original Application.

4. That with regard to the statements made in paragraph

- 3 of the Written Statement, the Deponent/Applicant begs to offer

no comments.

S. That with regard to the statements made in paragraph
4 of the Written Statement, the answering Deponent/Applicant
begs to point out that the said departmental proceedings had been

dropped after the Deponent/Applicant had been admonished

and warned to be more careful in future regarding Govt. Rules/

Regulations/Instructions which itself goes to show that the

- proceedings were not that of a severe type in nature and as such

is not commensurate with the loss and prejudice caused as the
Deponent/Applicant had to forego promotion to the 1.A.S. Cadre

several times.

6. That with regard to the statements made in paragraph
5 of the Written Statement, the Deponent/Applicant once again

~ reiterates and reaffirms the statements made in paragraph 4.3 of

the Original Application as well as paragraph 3 of the instant
affidavit.

7. That with regard to the statements made in paragraph
6 of the Written Statement, the Deponent/Applicant reiterates

Contd....
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and reaffirms the statements made in paragraphs 4.4, 4.5, 4.6,
4.7 and 4.8 of the Original Application.

8. That with regard to the statements made in paragraph
7 of the Written Statement, the Deponent/Applicant has no

comments to offer.

9. That with regard to the statements made in paragraph
8 of the Written Statement, the Deponent/Applicant reiterates
and reaffirms the statements made in paragraphs 4.10,4.11,4.12
and 4.13 of the Original Application as well as paragraph S of the
instant affidavit. | |

10. That the statements made in paragraph 9 of the
Written Statement are categorically denied by the Deponent/
Applicant. The Applicant humbly states that the grounds put
forth in the Original Application are good and tenable grounds for
this Hon’ble Tribunal to intervene and grant appropriate relief to
the Applicant as has been stated in the Original Application.

11. That, the statements made in paragraphs 1 to 10 are
true to my knowledge and the rest are my humble submission
before this Hon’ble Tribunal.

And I sign this Affidavit on this the/4* day of |

November, 2006 at Guwahati. P WL‘L/K/ K’\/\/\/\/\-NQ'L Q 5

Identified by me ; | DEPONENT

Vi

Advocate



